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LOK SABHA
Wednesday, March 28, 1964/Chaitra 8,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeAKER in the Chair) ‘
ORAL ANSWERS TO QUESTIONS
Indian Spice Trade Delegation

Shri Warlor:
*774.{ Shri Vasudevan Nair:
Shri Yashpa] Singh:

Wil] the Minister of Internatiomal
Trade be pleased to state:

(a) whether an Indian Spice Trade
Delegation had gone to Ceylon in
December, 1963 to explore ways of
‘building up preference for Indian
spices ang for increasing export of
spices from India;

(b) if so, whether the Delegation
has submitted any report; and

(c) the action iaken by Government
thereon?

The Minister of Industry (Shri
Kanungo): (a) and (b). Yes, Sir,

(c) Some of the recommendations
are being implemented and the others
are under examination in conculta-
tion with the Spices Expor{ Promo-
tion Council and the concerned De-
partments.

Shri Warior: May I know the

Tecommendations accepted and imple-
mented by Government?

Shri Kanungo: The ones which
have been accepted are as follows
Steps are being initiated to abolish the

2704 (ai) LSD—1.
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‘MSNS’ grade of chillies The Agri-
cultural Marketing Adviser is being
asked to arrange for the certification
of the weights of the consignments
There are other recommendations like
advertising and buying time on the
Ceylon Radio; this is mostly for the
industry or the trade to take up and
that is being discussed with the
organisation.

Shri Warlor: Which are the spices
which have gone down in our export
to Ceylon, and what steps have Gov-
ernment taken to improve the situa-
tion?

Shri EKanungo: They have not gone
down. The bulk of it mostly is chil-
lies. The prices have not gone down,
excepting that the trading pattern in
Ceylon has been changed, because the
bulk of the transactions is now
handied by State organisations. There-
fore, we are trying to have long-term
contracts between members of the
export councils and the buying organi-
sation in Ceylon.

Shri Vasndevan Nair: May 1 know
the trend of export of pepper to
Ceylon in the recent past?

Shri Kanungo: Ceylon is not one
of the countries which has bought
much of pepper in the past. The value
of the pepper was just about Rs 40
lakhs,

St Taratez - ®@ToEw Aw R
N TEw # fevrer WX qers @ ok
FOHT T 90 A v @ A xw
AT ¥ IFw e wr fewfor &
tfw@ﬁiﬁﬁ'mmzﬂ
g% ?

st et ;¥ fog qge @
T #Y § faed gvra frghe o
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Shri Kapur Singh: What countries
constitute the major spice-import
sources for Ceylon today?

Shri Kanango: They have started
importing from China and many other
East-Asian countries

Heavy Electricalg Ltd., Bhopal

+
( Shri Yashpal Singh:
| Shri B. P, Yadava:
*775.{ Shri Dhaon:
| Shri Bishanchander Seth:
LSImiD C. Sharma:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it ijs a fact that Heavy
Electricals Ltd.,, Bhopal have plauned
to manufacture giant steam turbines
for power generators in collaboration
with a British Firm M]s Associated
Electrical Industries; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
mneering (Shri P. C. Sethi): (a) and
(b), Government have approved the
expansion of the Bhopal plant for the
manufacture of steam turbines and
turbo-alternators for a capacity of
0.6 million KW per annum with their
present Colaborators, Messrs. Asso-
ciated Electrical Industries Ltd., UK.

st ovna feg) w72 @@ @
wit 7% 1 3 ifgTew fafade, o=
F 7§ 9 Ao 7¥ gy a9 &, R &,
A T T T TR AATAT WE FT
X A1 w9 B TN TW WA H -
wfwfz g wmad ?)

|, ' W) T {afion
WA § TN (S Wo wo ¥3V): @t
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Shri Warior: Was there a consider-
able shortfall in production or did the
production not reach the target? If
so, what were the reasons?

Mr. Speaker: We are not on the
general question of production of HEL;
this relates only to production of
turbines.

Shri D. N. Tiwary: Is it a fact that
the tender of the PBritish firm, AEI
was the highest and the lowest tender
was disregarded? If so, why?

Shri C. Subramaniam: I do mnot
think that information is correct. Still
[ would like to have notice to give
the exact answer.

Shrimati Savitri Nigam: In spite of
the fact that hundreds of trainees
were trained by AEI, why was the
training programme not planned in
such a way that the trainees. could
have started the production of these
generators all by themselves without
any collaboration?

‘Shri C. Subramaniam: It is not
merely training but experience which
is required, and experience can be
gained only when we get into pro-
duction. So in the initial stages of
production, we do require experienced
people. If they are not availabl¥

inside our country, we get foreigm
assistance for that
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Shri R. G. Dubey: Will the giant
steam turbines proposed to be manu-
factured include turbines for produc-
ing hydro-electricity as well as
thermal electricity?

Shri C. Subramaniam: As far as
hydro turbines are concerned, it is
already in the programme and the
plant is being erected The new
expansion programme is for produc-
tion of steam turbines.

8Shri Ramachandra Ulaka: What is
our present requirement of steam
turbines and to what extent it will be
met by HEL?

8hri C. Subramaniam: During the
Fourth Plan, it is expected that we
would have a programme of 2 million
kw annually. Out of that, half might
be in the hydroelectric project and
the other half in the steam turbine
project.

Delegation to South East Asia

+
.ﬂ&rsmv&mmz
| Shrimati Savitri Nigam:

Will the Minister of International
Trade be pleased to refer to the repiy
given to Starred Question No. 691 on
the 20th December, 1963 and state
the steps taken to implement the re-
commendations of Study-cum-Sales
‘Team of the Engineering Export Pro-
motion Council which submitted its
report after visiting some countries
in the South E=xst Asia?

The Minister of Industry (Shri
Kanungo): The recommendations
made by the Study-cum-Sales Team
of the Engineering Export Promotion
Council are of a general nature,
mostly meant for guidance of the
trade interests themselves. The re-
commendations have been published
andi brought to the notice of the trade
interests by the Engineering Export
Promotion Council.

oft forsrr ware oY Wl ST A
woemar e gitfrafar o s
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Fifge & o WEHEwew FY § A A
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Shri Kamungo: This was mostly
drawn from the industry, people who
are in that Export Promotion Council
Their work was to solicit business in
those countries. Of course, business
cannot be obtained straightway. This
was to establish relationships and
contacts. They have done -that. They
have recommended that other pro-
ducing interests who are interested in
those markets should do certain
things, that is, get in touch with pri-
vate parties, give them specifications,
catalogues ete.

As regards expenditure incurred, 1
have not got the figures.

St farsrr @R ;¥ FTEL ST
THASV 1 IO AT {2 7 qaamai
W 37 7§ F1 ¥ afafwar
U qg A IIATAr ?

S S G & G HIAT
&Y T 1 wg T OFNE gV A AT &
Ha F FE RN

Shrimati Savitrl Nigam: May I know
what benefit this team has brought to
the country, and by how much the
exports have increased by the imple-
mentation of the recommendations of
this study team?

Shri Eanungo: We cannot judge the
results of one process by the figures
of the trade. The fact is that our
trade in this area is increasing. In
the face of strong competition from
more industrialised nations like
Japan, China and others, we are not
only holding our ground, but our
exports are increasing. Last vear our
trade with South East Asia increased
from Rs. 406 crores to Rs. 5.08 crores,
about a crore, and I think that is a
creditable development.
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The point is, if we have to maintain

our position, we have to do all these
things.

Shri Hem Raj: In the Report of the
Ministry of International Trade it was
stated that the exports to South Africa
had gone down by Rs. 5 crores. May
I know what steps Government have
taken to rehabilitate it?

Shri Eanungo: We have no trade

with South Africa. We have banned
it.

Private Sector Coal Mines

+
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Maheswar Naik:
Shri P. R, Chakraverti:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

*779.

(a) whether it is a act that the pri-
vate sector industries in coal mines
have made considerable delay in utli-
lising the World Bank loan in the
first three years of the Thirq Five
Year Plan;

(b) whether this hag affected the
programme of overal] production and
also the programme of modernisation
of mines; and

(c) if so, whether they will be able
to fulfil the production target during
the Thirg Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
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neering (Shri P. C Sethi): (a) Yes,
Sir. there has been delay. A sum of
Rs. 14.29 crores, out of the total loan
of Rs. 16.67 crores was {6 be utilised
by 31-7-1963. But since utiiisation
was found to be very slow, the Worid
Bank was approached for the exten-
sion of the time-limit upto 30-9-1963
and this has since been agreed to.

(b) The delay that has occurred
may not have any serious adverse
effect on the programme of produc-
tion. But modernisation has un-
doubtedly got slowed down and if ine
entire loan is now utilised ty the re-
vised date, the benefits of moderni=
sa‘ion will be felt only in the Fourtn
Plan. '

(c) The private sector is expected
to fulfil the production target during
the current Plan. To the extent, how-
ever, the demand for coal does not
materialise as earlier expected, there
will be a corresponding reduetion In
the production programme,

Shri S. C. Samanta: May I kunow
whether the private comp:nies that
have been formed by the amalgr-
mation of smal] collieries are <coing
good work in this respect, or the m~
dependent small collieries?

The Min'’ster of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): Very little amalgamation
hag taken place because it is volunt-
ary amalgamation, but wherever
amalgamation has taken place, il has
bettered the situation.

Shri 8. C. Samanta: May 1 know
whe'her the loan that has been grant-
ed by the Worlq Bank is to the pri-
vate sector and the public seclor sepa=
rately? -

Shri C. Subramaniam: No, this is
only for the private sector. Thig Rs.
14.29 crores is exclusively for the pri-
vate sector.

Shri P. R. Chakraverti: May I know
whether the Government has taken
note of the reaction of the private
sector headed by the Chairman of the
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Indian Mining Federation, charging
the Government with ill-devised
planning, causing accumulation in
pithead stocks, and also giving en-
couragement to cement industrieg and
power houses under subsidy; if so,
whether Government will revise that
policy?

Shri C. Subramaniam: As far as
the demand is concerned, il has not
increased as fast as anticipated, due

o to many reasons, but the pitbead
stock ig not so high as it is imagined
Till now we have been funct.oning in
a seller's market, so much so what-
ever was produced was being taken
away. The pithead stocks at present
do not amount to even one month’s
production,

Shri A. P, Jain: To what extent is
Government responsible for the delay
in the utilisation of the loan, and to
what extent private industry, and how
does Government propose tc remove
the defects which are in the govern-
mental machinery?

Shri C. Subramaniam: First of all,
the mineowners assured us that as
far as internal finance was concerned,
they would be able to provide it, but
later on, it was found that it would
not be possible for them to raise all
the necessary finances. Therefore, we
had to s‘and guarantee for the loans
which they were taking from tte
various banking and financial institu-
tions. Now, after this guarantee
which has been given by tha Govern-
ment, they are able to raise the in-
ternal finances,

Y fastw wEwR ;7€ 3F F A
¥X TH T Y W 2T T AT ¥
myTraw & fae aR ¥ 3924
weg WY w3 ¥, 7fz g, A o7 o feaw
gaf gur ?

Shri C. Subramaniam: To look into
the transport aspect of the coal indus-
try a team from the World Bank
came and they surveyed the whole
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thing and submitted a very useful
report,
Textile Mills
+

Shri Dhuleshwar Meena:
Shri S§. M. Banerjee:
*781,{ Shri Rameshwar Tantia;
| Shri Bishanchander Seth:
| Shrl Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

(a) whether some of the textile
mills which were closed duve to mis-
management have been re.startd;

(b) if so, the names of such mills;
and

(c) the total financial aid given to
those mills?

The Minister of Industry (Shri
Eanungo): (a) to (c). A statement 1s
laid on the Table of the House.

STATEMENT

(a) and (b). Since the beginning of
1963 the following two mills which
had closed down for reasons of niis-
management and/or financing difficul-
tieg have restarted working:

(1) Messrs. Bharatkhand Textile
Manufacturing Co, Lid,
Ahmedabad (Gujarat)

(2) Messrs. Bengal Nagpur Cot-
ton Mills Ltd., Rainandgaon
(Madhya er-aclesb).

(c) No financial aid was given by

Central Government to these two
mills.
Shri Dhuleshwar Meena: What

action is Government going to take
against the organisation for such
mismanagement?

Shri Kanungo: Are you referring ‘
to 7817

Shri Surendranath Dwivedy: Since
he has answered 780, may I request
you to take it up?
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Shri Kanunge: The two answers
are the same.

Mr. Speaker: Question No. T80 was
not put.

Shri Kanungo:
781.

I have replied to

Mr. Speaker: If it is reply to 781,
the supplementary also is to Q. 781.
Any action taken against those res-
ponsible for mismanagement?

Shri Kanungo: Action can be taken
only under the Industries Develop-
ment Act and that is that the mills
are put under Administration.

Shri Dhunleshwar Meena: When do
they expect to restart the remaining
textile mills which were closed prior
to 1963 due to mismanagement or
financial difficulties?

Shri Kanungo: Out of 500, there are
6 or 7 mills in a bad way and out of
them about 3-4 can never come up.
Their licences are being revoked and
they could not be restarted. Others
will be started in due course.

st e F/g - 9T EHICF qE
W AE 1 &% @A § F @ anr-
faoat q@i ¥ w1 S 1= @ F
Fug & favaar TwarT gom ? o foe ot
g foei #t fovioe gz & wf; ofz
g, @ e A w1 g ?

Shri Kanungo: There is no question
of giving any financial aid; financial
aid cannot be given because they are
in such a bad way and they do not

deserve any credit ‘The loss on
account of closure has not been
assessed.

Shri Ramachandra Ulaka: How
many workers were unemployed due
to the closure of these two mills?

Shri Eanungo: About 3000-4000.

Shri Kamalnayan Bajaj: The Minis-
ter stated that four mills were not in
a position to be started and their
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licences would be revoked. May I
know their names? Is Budnera mills
one of them?

Shri Eanunge: Budnera -is not one
of them.

Shri KEamalnayan Bajaj: May I
know their names?

Shri Eanungo: Better not.

o frgfie fizet - Y ) o e
T g St @ W7 FAY w9E ) frw
8 o & 1 @) W\ F oA af
FAT TAN A FIE T INT KA F
T F @ @ 5, foed WA w
wer 7 W 7

Wt ST dar @ RE wA
giar 7 S wEar § 9T € ) awar
gl

Shri Bishwanath Roy: In view of
the fact that the mills have closed
down owing to mismanagement, may
I know whether the State Trading
Corporation is thinking of taking any
step in that direction?

Shri Kanungo: No; it is not the
function of the State Trading
Corporation.

Shrimati Savitri Nigam: In view of
the fact that we are short of foreign
exchange and we are importing tex-
tile machinery, may I know why
Government has not taken care to
utilise the machinery which is lying
idle in these factories?

Shri Kanungo: Some of the machi-
nery is in very bad condition, and in
any case, we are not importing much
of textile machinery. We are manu-
facturing. ’

Shrimati Savitri Nigam:
replied earlier that
imported........ ,

It weas
it was being
Shri Eanungo: Yes; only a portion.

Mr. Speaker: He has put an adjec-
tive: not much.
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Shri Warior;: May 1 know whether
the Government has taken any steps
to bring these mills under the co-
operative sector? I mean these
defaulting mills.

Shri Kanungo: 1 would not advise
any co-operative society going in for
these losing concerns.

Shri Dinen Bhattacharya: Apart
from mismanagement, is it a fact that
some of these textile mills have been
closed down due to out-dated machi-
nery and shortage of raw materials?

Mr. Speaker: We are concerned
with mismanagement only in this
question.

Shri Balikrishnan: Is it not desir-
able that all these mills which are
mismanaged are brought under the
public sector?

-Shri Kanungo: They are put under
administration when occasion arises.

Production of Iron and Steel

+
Shri P. R. Chakraverti:
Shri Anjanappa:
Shri Rameshwar Tantia:
Shrimati Maimoona Sultan:

‘Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:;

(a) whether it is a fact that Steer-
ing Group for Iron and Steel met in
New Delhi on the 5th February, 1964

qu‘
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to work out the various aspects of
the Fourth Plan on Iron and Steel;

(b) whether special measures have
been devised to manufacture indi-
genous equipment for steel plants;

(¢) whether technical institutions
have been geared up to take up the
teaching of special courses in stcel
technology; and

(d) whether any provision has been
made for increased inplant training?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
Yes, Sir.

(b) Yes, Sir. The possibilities of
indigenously manufacturing equip-
ments for the iron and steel plants
to the maximum extent possible are
being explored in consultation with
the manufacturers—both in the pub-
lic and private sectors

(c) and (d). A committee has been
set up to study, inter alia, the
advisability of introducing steel
technology as a subject in the Mecha-
nical Engineering courses as well as
measures for increasing in-plant
training facilities. The Committee is
expected to submit its report shortly.
Measures to gear up the technical
institutions as well as to increase in-
plant training facilities would be
taken on receipt of the report.

Shri P, R, Chakravertl: What is the
iarget of production in the fourth
Plan?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The present estimate is to
reach 17.25 million tons of steel
ingots in the fourth Plan

Shri P. R. Chakraverti: What
measures have been devised to utilise
the manpower in the fourth Plan?

Shri C. Subramaniam: The existing
manpower will be utilised, but we
require more manpower for which
training facilities are to be further
developed.
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Shri B. K. Das: Every factory is
sending a number of personnel every
year to foreign countries for the
training, can we 4wt have any insti-
tute here in this country so that we
can depend more and more on indi-
genous resources

Shri C. Subramaniam: We are not
sending now our engineers abroad for
training. It was only in the initial
stages. Now we have several facili-
ties here for training, but we send
abroad certain special categories of
persons who have to have some
specialised training.

Shri Kamalnayan Bajaj: May I
know whether the Minister has any
knowledge that in India, the techni-
cal know-how in the steel industiy,
either in steel casting or steel re-
rolling, is provided by any firm to
the Indian people?

Shri C. Subramaniam: We have now
consulting firms to give thi techni-
cal know-how to the Indian firms

State Trading Corporation

*783. Shri Shree Narayan Das: Will
the Minister of International Trade
be pleased to state:

(a) whether any programme for
the expansion of the activities of
State Trading Corporation is being
considered;

(b) if so, the important aspects of
such a programme; and

(c) when the programme is likely
to be finalised?

The Minister of Industry (Shri
Kanungo): (a) No immediate pro-
gramme for the expansion of the

activities of the State Trading Corpo-
ration is being considered at present.

(b) and (c). Do not arise,

Shri Shree Narayan Das: Since
after the State Trading Corporation
had been set up, how many new
articles or commodities have been
brought within the sphere of State
Trading Corporation?
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Shri Eanungo: It started with only
export items, and I suppose it is now
handling about more than 100 items.

Shri Shree Narayan Das: May 1L
know whether any review of the
working of the State Trading Corpo-
ration has been made with a view to
suggesting a further expansion of
this programme?

Shri Kanungo: Every year the
annual report is placed before the
Parliament, and it is also constantly
reviewed by the Ministry concerned.

Shrimati Savitri Nigam: When the
State Trading Corporation has shown
definite profits and has earned good
money for the use of the nation, may
I know why no expansion programme
has been planned and why it is not
taking over more and more items?

Shri Kanungo: First it has go} to
cover as much as it can the items
which it has taken up, and that itself
is mouthful at the moment.

Shri Ranga: In view of the fact that
the main purpose for which the State
Trading Corporation was founded
was to deal with those totalitarian
countries wherein there are no_pri-
vate entrepreneurs and therefore you
have to deal only with their govern-
ments and commercial organisations,
why is it that the Government have
allowed some of these Soviet count-
ries to try and deal with our private
entrepreneurs and traders here indi-
vidually instead of functioning only
through our State Trading Corpora-

tion? May 1 also know whether the
Government are considering the
recommendation of the Estimates

Committee that there should not be
two State Trading Corporations and
there should be only one to deal with
both the minerais and the other com-
modities?

Shri Kanungo: First of all, the
assumption of the hon. Member is not
correct, in the sense that the State
Trading Corporation’s functions were
not limited as he mentioned. The
function of the State Trading Corpo-
ration was to boost up the export
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trade of India and that too because,
whether it is East European countries
or other countries, there have been
monopolies, formal or informal, go-
ing up among the buyers. I think
it ras done admirable work in that
field. As for the two corporations
which have been set up this year,
well, it has been explained in this
House as to the necessity for doing
80. Because we have to give more
attention to the ore trade, a separate
corporation was necessary.

Shri Ranga: It was after they had
given their explanation here in this
House that the Estimates Committee
went into this matter and gave their
considered recommendation on behalf
of the House.

SBhri Kanungo: The recommenda-
tions of the Estimates Committee will
be considered by the Government,
and a reference will be made to the
Estimates Committee.

Shri Vasudevan Nair: Is it a fact
that Government have received rep-
resentations from the private sector
against expansion of the activities of
the State Trading Corporation; if so,
may I know whether the Government
is hesitant in expanding the activities
of the State Trading Corporation
because of such representations?

Shri Kanungo: No, Sir. The objec- -

tion from certain quarters of private
trade to the operation of the STC is
well known and that is always there.
The reason for not expanding the
operations of the STC, or taking over
of more products by the STC., is
that with the products now under the
umbrella of the STC they have much
more work today than what they
can cope with.

Shri Ramanathan Chettiar: May I
know whether it was not the inten-
tion of the STC, when it was formed,
only to deal with East European
countries in respect of bulk purchases
and since then whether it has extend-
ed its tentacles to other fields of
activities?
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Shri Eanungo: I have already said
that it is not correct. I wouid refer
the hon. Member to the Memoran-
dum and Articles of Association of
fhe Corporation which will clearly
show that there is no such limitation.

Shri D. N. Tiwary: Before sanc-
tioning any further expansion of the
activities of the STC, may I know
whether the Government will see that
they do not induige in such activities
which bring loss to the extent of 33
per cent as revealed in the report of
the PAC?

Shri Kanungo: In trading there is
sometimes loss and sometimes profits.
Whether the loss could have been
avoided or not is a matter of judg-
ment. If there is any report on that,
it will be considered.

Shrimati Yashoda Reddy: It may be
a fact that the main intention of the
STC was not to interfere with other
countries, but at least the East Euro-
pean countries were supposed to have
channelised their trade relations
within India through the STC. There
is a specific case relating to tobacco-
in Andhra Pradesh where the Eas'
European countries have entertainex
their trade through the private peo-
ple and demoralised the markel
May I know whether it is a fact; if
80, what has been dome in that res-
pect? '

Shri Kanungo: I do not agree with
the assumption. Before the STC
was set up, trade in tobacco with the
East European countries was going
on and still it is going on. STC also
deals with tobacco, but it depends
upon the particuiar type and terms
and opportunities offered. The demo-
ralisation which the hon. Member has
mentioned has not set in.

Mudaliar Committee

+.
184, [ Shri Yashpal Singh:
7\ Shri Kapur Singh:
Will the Minister ¢f International
Trade be pleased to state:

(a) whether Or A. Ramaswamy
Mudaliar Commitiee some time back
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recommended that goods exported to
Rupee payment countries should be
for “home consu:mption” only and
asked that this should be “re-affirmed
at the highest level”;

(b) it so, whether complaints have
‘Deen received by Government that
this recommendation is being ignored;
and

(c) whether as a result the country
has lost any foreign exchange?

The Minister of Industry (Shri
Kanungo): (a) The Committee record-
ed its understanding that there was
aiready a clause in the Trade Agree-
ments with the Rupee payment count-
ries that goods exported from India
would be used by them for home
corsumption, and recommended that
thit should be reaffirmed at the

highest level

(b) No, Sir. But reports have been
teceived from sources in India and
abroad that in a few cases, some of
ovur traditional products such as de-
oved cakes, cashew nuts, jute goods.
blark pepper et:. have been sold by
same of these countries at third
country ports while in transit to
destinations in East Europe. These
reports have been and are being care-
fu'iy examined. Such complaints
have also been “ought to the notice
of the Governments concerned with
reference to the provisions in the
Trade Agreements.

(¢c) In the ebsence of precise
material on this point, it is difficult
to give an assessment of diversion of
such exports. It is also true that
against such expvorts also, we are
imrorting essential items from the
countries concerned.
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Shii Kanumgo: There has been
complaint but it has not {:een estab-
lished.
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Shri Kanungo: Well, we have got
enough advantages, because we have
been able to purchase capital goods
from East European countries which
otherwise it would not have been
possible to do.

Shri Ranga: Which are
countries?

those

Mr. Speaker: 1 will give him a
chance later. Shri Kapur Singh

Shri Eapar Singh: Since the hon.
Minister is not in a position to name
those countries, can he at least inform
the House whether almost all those
countries belong to the Communist
bloc? Can he tell us at least that
much?

Shri KEamungo: That is in the
answer. The complaint is with regard
to certain East European countries.

Shri Warior: May I know whether
these re-sales are effected within the
Communist bloec countries or outs;de
the bloc also?

Shri Kanungo: According to the

- trade agreement, there should be no

sale excepting to the importing
country. I will explain here how
difficult it is to locate. Because some
of the countries are land-locked, they
get their shipments from third coun-
try ports and the international bill of

_lading, which is accepted by all the

shippers all over the world is to the
effect that the cargo can be diverted
anywhere. The complaints which we
have received and which we are try-
ing to examine in collaboration with
the countries concerned are about
three or four. We hope we will be
able to find out whether there is any
substance in these complaints ar not
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Shri Kapur Singh: Name the The hinister of Indusiry (Shri
countries. Kanungo): (a) to (d). A statement i3
Jaid the Table of the House.
Shri Kamungo: East European Ald om; fae Takis &t
countries. . SraTEMENT

Shri Ranga: Which East European
countries? There are quite a large
number of them.

Shri Kanungo: I think it is Bulgaria
and Czechoslovakia. That is all I have
got.

Shri Ranga: From three or four we

have come down to two.

Mr. Speaker:
rest.

Shrimati Savitri Nigam: May 1
know whether according to the recom-
mendations of the Mudaliar Com-
mittee reaffirmation at the highest
level has been taken from the East
European countries or not?

Shri Kanungo: Though the Muda-
liar Committee mentioned this, it has
also stated that it has no evidence to
substantiate that allegation. Later on,
we have received stray complaints
and we are trying to go into them.

Mr. Speaker: Next question.

Shrimati Savitri Nigam: Sir, my
question has not'been answered.

Mr. Speaker: She might wait for
another opportunity.

He has not got the

Movement of Cotton

+
785, / Shr} Jashvant Mehta:
\ Dr. L. M. Singhvi:

Will the Minister of Industry be
pleased to state:

(a) whether It 1s a fact that the
Textile Commiscioner imposed a ban
on ihe movement of cotton;

(b) if se, the reasons therefor;

(¢) whether Government have
assesseq the likely extent of the
losses to cotton growers as a result
of the ban; and

(@) whether it is proposed to conti-
nue the ban or to lift or relax il?

As the pr.ces had pierced the
ceilings, the Textile Commissioner
foung it necessary to impose
restrictions on the movement of one

particular variety of cotton, in cer-

“tain districts of Gujarat. This is only

a control on the movement, and not a
ban. No question of loss to the cotton
growers should arise as these restric-
tions would not hamper movements
of quantities sold at prices n-t higher
than the ceilings. As soon as circums-
tances justify it, this control will be
relaxed or lifted.

Shri Jashvant Mehta: May | know
whether before putting a control on
the movement of thig variety of cot-
ton the Textile Commissioner or the
Government of India had consulted
the Gujarat State as also the Agri-
culture Ministry of the Gevernment
of India?

Shri Kanunge: The responsibility
of the Textile Commissioner is to
see that all kinds of cotton do not
pierce the ceiling which ha: bean
notified earlier and these methods
are the steps to maintain that posi-
tion. THere might be many other
steps also. In this particular case the
Gujarat Government was consulted.

Shri Jashvant Mehta: yuat  was
the representation of the Gujarat
Government after the ban on the
movement of this wvariety of cotton
was put, what was the represen-
tation of the Agriculture Ministry
to the Industry Ministry and what
step is Government going to take as
you have stated in the statement
that you are likely to take scme
steps? '

Mr. Speaker: Not so many Qques-
tions-put together.

Shri Kanungo: The result of this
restriction on movement is that prices
have not shot up as was happening
in January. Today the position is that
movement permit for 1,97,000 bales
has been issued and my latest infor-
mation is that it is moving smoothly.
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Dr. P. S. Deshmukh: I hope, the
hon. Minister knows that this uni-
lateral action on the part of the
Textile Commissioner causes very
severe losses to the growers of cot-
ton. There have been repeated comp-
laints and firms have wurged that
before he acts in this way, he should
consult the Agriculture Ministry, I
would like to know if he did this in
this case.

Shri Kanungo: As ] said, the Gov-
ernment collectively has given the
Textile Commissioner the authority
and the responsibility of maintaining
the prices and he can do without
reference to Government.

Shri Ranga: Is it not a fact that on
several previous occasions also those
who are in charge of the cotton mar-
ket at Amravati and various other
places have complained that this kind
of action is taken without consultation
either with the local cotton growers
and their associations in the market
or with the Bombay or Gujarat
Minister of Agriculture or even the
Minister of Agriculture here?

Shri Kanungo: I have said that the
Government has designated a parti-
cular authority to maintain prices and
he does it. If he does anything
wrong, certainly Government will
take action.

Shri Ranga: Are we to undersiand
that the Textile Commissioner can
function in regard to this ma'ter
without consulting anybody just
because Government has given the
authorily to him?

Mr. Speaker: This is what he has
said.

Shri A, P. Jain: What was the
rate of cotton at the time the ban
was imposed, how was it lowered
after the imposition of the ban and
what was the extent of its lowering?

Shri Kanungo: When movement
control was imposed the price had
shot up by about Rs. 100 above the
ceiling,
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Shri A. P, Jain: How much was 1)
lowered as a result of this?

Shri Kanungo: It has come to the
ceintng  omy aad that o with
movement permits. It has not come
below the ceiling.

SEkri Kapur Singh: I would like to
know whether or not it is one of the
specific responsibilities of the Textile
Commissioner to safeguard agawnst
deprivation of the cotton growers of
the fruits of their just labours; if
not, why not and, if so, did he observe
tLis responsibility in this particular
case?

Shri Eanunge: Yes, he did it He
prevented the prices {rom shouling up.
If the prices go down the floor, he
has the responsibility of maintaining
it by purchasing.

Shri Kapur Singh: My question
was about safeguarding the interests
of the grower. He has said about the
prices shooting up.

Mr. Speaker: Professor Raunga.

Shri Ranga: Who fixes this ceiling
price? Is it done by the Tariff Com-
mission or by the Ministry here or by
the Commissioner himself?

Shri Eanungo: Maximum and floor
prices are settled by Government,

Shri Man Sinh P. Patel: On what
aspect restrictions are placed um
different districts whereby certain
districts, like, Surat and Broach, are
much more affected?

Shri KEanumgo: The restriction
applies to those districts only where
this particular wvariety of cotton
grows.

Shri Jashvant Mehta: What was the
representation of Gujarat, Govern-
ment after this order was issucd? As
the Government has stated in the
statement that as the situation
changes they will take steps, when is
Government likely to act upon the
representation of the Gujarat Gov-
ernment?
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Shri Kanungo: The Gujarat Gov-
ernment had had discussions and
continue to have discussions about it
and they feel now the control should
be removed. We are considering it.

Expert Committee on Cotton Fabrics

+
( Shri Ramachandra Ulaka:
\_ Sbri Dhuleshwar Meena:

Will the Minister of Industty be
pleased to refer to the reply given to
Starred Question No. 439 on the 6th
December, 1863 and state:

(a) whether the report of the Ex-
pert Committee' on Cotton Fabrics
has since been examined by Govern-
ment; and

(b) if so, the result thereof and
the decision taken by Government?

The Minister of Industry (Shri
Kanungo): (a) and (b). The report is
still under examination.

*786.

Shri Ramachandra Ulaka: May I
know whether any intensive studies
have been made by the expert com-
mittee regarding the cost structure of
cotion fabrics, since its formation in
December, 19627

Shri Kanungo: Yes, Sir; they have
been working on it. But then condi-
tions have been changing very fast
There is a study by the Tariff Com-
mission and there is also a study by
the expert committee on exports. The
conditions have changed and the study
is getting complicated.

Shri Ramachandra Ulaka: May I
know what steps have been taken by
Government to maintain the cost of
cotton fabrics and to make its export
competitive?

Shri Kanungo: Barring incentives
which are offered for exports, at pre-
sent we have no idea how to reduce
the cost, because the prime costs have
gone up.

Shri Dhuleshwar Meena: May I
know what is the composition of the
expert committee and whether there
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is any Minister one of the members
of this expert committee?

Shri KEanungo: No Minister is in the
expert committee. I have not got the
names of the members.

Shri Bade: 1Is it a fact that this
committee is considering the question
of yarn which is given to the power-
looms, because there is great discon-
tentment in powerloom factories that
they are not getting yarn at all?

Shri Kanungo: Yes; they will have
to consider the powerlooms, but pri-
marily they are concerned with com-
posite mills.
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Shri Kanungo: I do not think there
is any small industry in textiles,

New York World Fair

+
Shri Hari Vishnu Kamath:
Shri Kachhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of International
Trade be pleased to refer to the reply
given to Unstarred Question No, 206
on the 14th February, 1964 and state:

*781.

(a) the total number of candidates
who appeared before the Selection
Board;

(b) whether any minimum qualifi-
cation had been prescribed; and

(c) the numbers finaily selected to
man the Indian pavilion at the forth-
coming New York World Fair?

The Minister of Indusiry (Shri
Kanungo): (a) 118 candidates appear-
ed before the Selection Board for the
posts of women guides. '
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(b) Yes. The following gqualifica-
tions were laid down:

“Qualifications: Preferably first or
second class graduates who speak
English fluently.

Experience: Previous experience of
working in International Fairs and
Exhibitions and of travel in India
would be considered an additional
qualification.

Age: Not above 30 years age and
not below 20 years.

(c) 20 women guides were finally
selected, excluding four departmental
candidates. Besides the women
guides, 56 officials are being deputed
to New York for duties in connection
with India’s participation in the World

Shri Hari Vishnuo EKamath: What,
Sir, was the composition, that is 0
say, the names and the officia] desig-
nations of the members of the selec-
tion board ang ‘is it a fact that, in

the case of some candidates who were
below or without the minimum
qualifications prescribed, which were
read out just now, the Board was
pressurised into selecting them by
the written or the spoken word of
some Ministers or other high-ups, in-
cluding a close relative of the highest?

Mr Speaker; Order, order. Has any
departure been made in the selee-
tions?

Shri Kanunge: My inrormat.on is
that no departure has been made, As
far as the composition of the commit-
tee is concerned, the Chairman was
Mr. S. N. Chib, Director-General of
Tourism. The other members\were
Mr. F. C. Bhadwar and Mr. S. K.
Kooka of Air India and Mr. Panikkar,
Dirertor of Exh'biticrs

Shrl Hari Vichnu Kamath: Is the
Minister prepared to lay on the Table
a complete statement giving the names
of all the geléctees, ie., those who
have been selected together with
their background and qualifications
and experience and also....

Mr. Speaker: He might ask for the
qualifications, but why background?
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Shri Hari Vishan Kamath: All right,
Sir; let him give the qualifications and
experience of those who have been
ulready selectad. I huope i huve made
myself clear,—names of those select-
ed together with their qualifications
and experience in this line, and also
together with the names and official
designations of their parents or gaur-
dians?

Shri’ Eamungo: 1 cannot get the
names of the guardians and parents.

Mr, Speaker: He wants the names
of the selectees,

Shri Kanungo: I can certainly place
on the Table of the liouse tli» names

of the persons who have been select-
ed

Shri Harl Vishnu Kamath: When is
he going to lay them on the Table of
the House? Today?

Mr. Speaker: Not now, He may
place a statement on the Table of the
House later on,

Shri Thirumala Rao: May I know
whether the attention of Government
has been drawn to a group photo-
graph of those selected, published in
a leading daily, under the caption
that most of them are related to high
officials, ang if so, whether Govern-
ment will make the point clear ag to
whether the relationship of high-up
officials has been or hag not been one
of the main considerations that in-
fluenced the selection of these candi-
dates?

Shri Eanango: My information is
that these are the conditions wunder
which the advertisements were made
ang selections were made, But I have
no information about the newspaper
picture which the hon. Member has
mentioned. In any case, I am going to
lay on the Table of the House the
names of the persons who have been
selected, and hon. Members will have
to find out for themselves.whether the
allegations in the press are correct or
not.
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Shri Tyagi: Are there some names of
seleciees who had not applied accord-
ing to the advertisement? May I know
also the total number of personnel that
are going to join this New York Fair,
and the total expenditure on account
of their pay and allowances?

Mr, Speaker: As for the expenditure,
the hon. Member can go into that
maiter in the Public Accounts Com-
mittee after it has been reported upon.

Shri Kanungo: There was one
departure and that was in_ the case
of a qualified Harijan candidate.

Shrimati Yashoda Reddy: The hon.
Minister has said that he can give
the names. When these candidates
apply do they not give their address?
Whenever a candidate lie, he is sup-
posed to give his address, permanent
or otherwise. At least, that informa-
tion can be given.

Shri Kanungo: Yes, I shall try to
give it if it is in the application.

Shri Joachim Alva: There are quite
a number of accomplished and cul-
tured Indian women studying and
otherwise in New York, and other
places in the USA. Was any chance
given to them so that the foreign
expediture could have been saved?

Shri Kanungo: The advertisement
was issued in India only, and the per-
sons had to undergo a course of
orientation for their work, in India.

Shri Nath Pai: Is it not a fact that
in the numerous State emporia in the
country, like the Cottage Industries
Emporia and the different emporia run
by the State Governments there are
highly qualified young ladies with
specialised experience and the neces-
sary background which would have
eminently entitled them to do the
kind of job for which recruitment has
been made now by pubiic advertise-
ment? May I know whether before
publicly advertising for these posts,

Oral Answers CHAITRA 8, 1886 (SAKA)

Oral Answers 7840
any effort was made to find out from
these emporia whether the necessary
number could have been recruited
from among their staff and if not, why
not?

Shri Eanungo: From hind-sight, it
seems that advertisement was not the
correct procedure. But, as a matter
of fact, all the institutions which the
hon. Member has mentioned were
circulated and were asked to send up
the names of competent persons.
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Shri Kanungo: They are major-
persons.

Shri Hari Vishnn Kamath: I would
like to raise a point of order so as to-
have your ruling for future guidance.
You were pleased to rule a little
earlier when I put my second supple-
mentary question that the names of
parents or guardians would not be
admissible. . ..

Mr. Speaker: I did not say that

Shri Harl Vishng Kamath: [ think
you asked the hon. Minister not to:
give the names of parents or
guardians. ...

Mr, Speaker: The hon. Minister has
said that it will not be possible to
supply that information but he has.
promised that he would give the
address. .
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Cloth Policy per cent of the cost of textiles is
+ accounted for by that.

; Das: Shri P, R. Chakravertl:' What are
(2::.; i'":; g:m the poins highlighted by the Tariff
Shri Onkar Lal Berwa: Commission which created complica-
| Shrimati Renu Chakravartty: tions and are stopping Government

-7990, Shri P. R Chakraverti: from coming to a definite decision?

Shrimati Savitri Nigam:
Shri S. B. Patil:

Shri Ramanathan Chettiar:
Shri K, C. Pant:

Will the Minister of Industry be
pleasad to refor to the reply given to
Unstarred Question No. 362 on the
22nd November, 1963 and state the
decisions since taken to modify the
cloth policy in the light of the Tariff
Commission’s recommendations?

The Minister of Indusiry (Shri
Kanungo): No decision has so far
been taken by Government on the
Tariff Commission's Report which in
the main is concerned with fair ex-
mill prices of cloth and yarn and not
on cloth policy.

Shri Shree Narayan Das: How long
will it take for Government to come
to a decision?

Shri Kanungo: I cannot promise
any timelimit because it is a very
complicated problem,

Shri Shree Narayan Das: Has the

targeted production of cloth during
1963 been achieved?
Shri Kanunge: Yes, Sir.

Shri Ramanathan Chettiar: In view
of the soaring prices of cloth, what
steps will Government take to ex-
p>dite to get the report of the Com-
mittee?

Shri Kanungo: First of all, the
assumption that prices are soaring is
not absdlutely correct. 'They are
showing a tendency to go up. (Inter-
ruptions). But the report by itself,
Government feel, will not be able to
do much. Other steps have got to be
taken if prices have got to be control-
led. The main steps will be making
the needed cotton available because 30

Shri Kanungo: It has got to be
studied because since the Tariff Com-
mission went into this question, condi-
tions have changed considerably. For '
one thing, we are not able to import
as much cotton as we want. The
cotton .crop is not adequate to the re=-
quirements. ‘These are factors that
have arisen afterwards,

Shrimati Renu Chakravartty: TUn-
der the circumstances, are Govern-
ment proposing to do something to
supoly the coarser type of cloth and
ordinary cloth for the ordinary
villagers and the lower income groups
through ration shops or some other
form under which the prices can be
kept at the lowest level? Is this
being given first priority?

Shri Eanungo: Yes, that is exactly
what we are considering. .

Shrimati Savitri Nigam: Keeping in
view the soaring prices of even rough
¢loth, why have Government not tried
to accept and implement the recom-
mendations of the Commission, which
step is likely to arrest the rise in
prices?

Shri Kanungo: I have mentioned
already that the recommendations of
the Tariff Commission by themselves
will not be able to achieve the result
the hon, Member has in mind.

Shri K. C, Pant: The Minister
stated that conditions have changed
since the Tariff Commission submit-
ted its report. Are Government con-
sidering referring the matter back to
the Commission again?

Shri Eanungo: It is not necessary,
because the amount of work they
have done in cost study already is
very valuable indeed.
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Shri Ranga: ‘/hen cloth is sold
with price stamped on it indicating
the tax portion of it, have Govern-
ment calculated what percentage of
the iotal price at which it is offered-
to the consumer ig absorbed by Gov=-
ernment by way of the enhanced
excise dutieg on yarn and cloth?

Shrl Kanungo: That is obvious. It
is there, '

Shri Ranga: He himselt admitted
that there is a tendency for prices
tﬂ I'iﬂ. \

Shri Kanungo: I am talking of ex-
mil] prices.

Shri Nath Pai: Is the Minister aware
that as a result of the difficulties like
obtaining yarn and the present im-
posts, this industry, more than 50 per
cent of which is located in Maha-
rashtra, particularly Malegaon, is
experiencing great hardship and some
of the units have already gone out of
production and the industry on the
whole is stagnant and on the verge
of extinction? If so, what relief
measures, pending availability of the
recommendations of the Committee,
are beine contemplated?

Shri Kanungo: I am aware there
. has been a shortage of higher count
yarn, from 80 upwards. That was
- because we could not import long
staple cotton in time. I think that
position will be eased, and we are
constantly looking into’it. Regarding
the counts below 80, there has mnot
been any shortage.
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it is completely out of date, but cer-
tain new factors have come in, and
have to be taken notice of.

Shri Bade: What are those factors?

Shri Kanungo: I have already told
the House that one of the factors is
shortage of exchange, which prohibits
us from importing cotton as and when
necegsary. The other is that the pro-
duction of Indian cotton is not ade-
quate. These are factors which were
not present when the matter was
referred to the Tariff Commission.

Mineral Deposits in Kerala

+
Shri REam Harkh Yadav:
*798. “hri Vishwa Nath Pandey:
Shri Murli Manohar:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it ig a fact that gold,
iron, lead, lignite and lime-stone de-
posits have been founq m Kerala
State; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) De-
posits of gold, iron and limestone are
known to occur in Kerala. No depo-
sit of leag ore has been located.
Occurrences of lignite are not of any
economic importance.

(b) A statement ig laid on the
Table of the House.

STATEMENT
Mineral Place of Remarks
occurrence
1. Gold meald Geolt;na!m-pp
good- . the d
menced at the
Madras end and
hat now been
extended into
Kerala. It is too
early t:hcm.
ment on pos-
sible outcome,
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Maineral Place of Remarks
occulTenge

2. Iron Ores Ettakkad, Reserves of 17

Kachcheri, million tonnes of
Malapram, iron ores with
Maduvallur, 32 to 38 per
Nilambur cent iron con-
and other tent have so far
places in Reen estimated.
Kozhikode
and Plaghat
districts
8. (a) Lime- Pandaretu Reserves esti-
stone ., Chemman- mated at 0-3§
(cement  thimalai million tonnes.
grade) Nettuvangai
(b) Limestone Vembanad Probable reser-
(shall Lake ves of 2 to2-§
variety) million tonnes
have been es-
timated.

Shri Ramachandra Ulaka: May I
know how Government propose to uti-
lise these minerals which are found in
Kerala State?

The Minister of Steel, Mineg and
Heavy Engineering (Shri C. Subra-
maniam): Just now the survey is go-
ing on. After that, it should be
studied, and then we will be able to
take a decision with regard to utilisa-
tion.

. Shri Warior; May I know how
much potential has been found.

Shri C. Subramaniam: It has yet to
be worked out. The survey is still
going on.

Shri Bade: Is it a fact that Gov-
ernment is going to start gold mining
near Kerala?

Shri C., Subramaniam: I have al-
ready stated that the survey is going
on, it is not yet completed; after
that, if we come to the conclusion that
economic exploitation is possible, then
we will take a decision.

Dr. M. 8 Aney: May I know whe-
ther the gurvey is confined only to
Kerala or the whole of India?
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Shri C. Subramaniam: This ques-
“tion relates to Kerala, and I have
given the position in regard to Kerala.
In other areas also surveys are going
on.

Strike by the Workers of HEL.

+
Shri P. R, Chakraverti:
Shri P. C. Borooah:
Shri S, M. Banerjee:
Shri A, N. Vidyalankar:
Shri Indrajit Gupta:
( Shrimati Maimoena Sultan:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

* (a) whether the workers of the
Heavy Electricals Limited, Bhopal
went on a strike on the 9th January
1964; and

(b) if so, their demands and how
the dispute has been settled?

The Deputy Minister in the Minis-
try of Steel, Mines angd Heavy Engi-

*7194.

neering (Shri P. C, Sethi): (a) No,
Sir.

(b) Does not arise,

Shri Bade: There were some

workers on hunger strike, and some
intermediary was appointed to have a .
talk with the labourers and with the
“nanagement. May I know what
results you have obtained after that
talk?

Shri C. Subramaniam: There was
individual hunger strike by some of
the office-bearers of one of the unions
there, and the Madhya Pradesh Gov-
ernment intervened and the hunger
strike was given up.

Shrimati Savitri Nigam: May 1
know if there has been any strike in
HEL since 1962, and if so, how many
man-days were lost?

Shri C. Subramaniam; I am sorry
this question is limited to the strike
on 8th January.

Shri Jniéhlm Alva: There are these
five big, mighty factories which are
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under Government control—Heavy
Electricals, Heavy Machinery and the
three mighty steel factories. Has
‘Government got a uniform labour
policy with regard to amenities, bonus
etc., so as to keep them out of trouble?

Shri C. Subramaniam: We do have
labour policies, but, unfortunately, in
spite of these policies, we are conti-
nuously having labour trouble in many
of these factories?

Shri Hari Vishnu Kamath: Js it a
fact that in recent months particularly,
the working of the Heavy Electricals
at Bhopal has been plagued or be-
devilled by bad labour-management
relations and if so, has Government
tried to have a comprehensive enquiry
into this matter?

Shri C. Subramaniam: As a matter
of fact there is serious trouble just
now in the Bhopal factory and I am
going into the matter. Two or three
trade unions are functioning there
and each is competing with the other.
One union has been recognised as
representative according to the law.
The other union is trying to fight that
union and have the recognition for
itself. For that purpose it is adopt-
ing all sorts of illegal methods, caus-
ing us serious concern. It has to be
looked into.
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TIONS

Manufacture of Agricultural
Implements

*777, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to
the reply given to Starred Ques-
tion No, 681 on the '20th December,
1963, regarding manufacture of Agri-
cultural Implements and state:

(a) whether negotiations with the
Japanese firm for setting up the fac-
tory for manufacturing agricultural
implements have since been finalised;
and

(b) if so, the terms
ment?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Not yet, Sir.

(b) Does not arise.

of the agree-

Stainless Steel Industry

*778. Shri Maheswar Naik: Will the
Minis‘er of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether there|is a proposafl
under consideration of Government
under which stainless steel industry
will be permitted to import stainless
steel on the strength of export of
manganese ore and stainless steel
scraps; and

(b) the extent to which this barter
deal when effected will help meet the
industrial requirements of stainjess
steel in the country as well as resusci-
tate manganese mining industry?

The Minister of Stoel, Mines and

Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir.

(b) The proposed import of 2000
tonnes of stainless steel sheets under
barter arrangements should to a large
extent meet the requirements of sheets
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of the stanless steel utensil manufac-
turing industry, However, it is diffi-
cult to say to what extent export of
ore would resuscitate the Manganese
mining industry as it is not yet certain
how much of manganese ore will be
exported. But to the extent it is ex-
ported, it should help the industry.

Khadi and Village Industries Board,
Orissa

*780. Shri Vishwa
Will the Minister of
pleased to state:

(a) whether it is a fact that several
lakhs of rupees have been misappro-
priated in the sales and production
cen‘res of the Khadi and Village In-
dustries Board, Orissa; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Industry (Shri
Kanungo): (a) It has been reported
that misappropriations (inclusive of
shor*ages) amoun‘ing to Rs. 2,88,722-18
nP. have been detected.

(b) The State Board has been taking
action both departmental and through
Courts of Law to deal with the per-
sons concerned. A sum of Rs. 5,510
79 nP. has been recovered so far from
some of the individuals responsible.

Nath Pandey:
Industry be

Powerlosm Enquiry Committee

[ Shri Jedhe:
*738. { Shri M. L. Jadhav:
| Shri Lonikar:

Will the Minister of Industry be
pleased to state:

(a) when the ‘Powerioom Enquiry
-Committee’ under the chairmanship of
Shri Ashoka Mehta is expected to sub-
mit its report;

(b) whe‘her the Committee has al-
ready submitted any interim report;
and

(c) if so, the recommendations made
therein?

The Minister of Industry

(Shri
Kanumgo): (a) By June, 1964
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(b) No, Sir.
(c) Does not arise,

mnmzosww

*789. Shri P. C. Borooah: Will the
Minister of International Trade be
pleased to state:

(a) whether the Swiss Government
have recently abolished all customs
duties on tea and if so, the steps being
taken to s‘ep up exports of Indian tea '
to that country; and

(b) the quantity of Indian tea ex-
ported to that country during 1962 and
1963 and how far it is likely t» be
increased during 1964 with the recent
concessions granted by the Swiss Gov-
ernment?

The Minister of Indwstry (Shr¥
Kanungo): (a) Yes, Sir. The Tea
Board has started a pilot campaign
to promote Indian tea in Switzerland
through sampling at the consumer
level.

(b) Direct exports of tea from India
to Switzerland were as shown below:—

1962 305,000 kilograms
1963 29,000 kilograms
(January-November).

The share of Indian tea imported by
Switzerland from India, the UK. and
other sources on the Continent in the
total imports of tea into that country,
however, registered an increase from
24% in 1962 to 3097 in 1963.

About the oprospects of exports
during 1964, it is too early to make an
estimation.

Three-wheeler Vehicle Industry

*791. Shri S. M. Banerjee: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any final decision has
been taken to expand the three-
wheeler vehicle industry in the coun-
try;

(b) whether there is only one factory
at present: '
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(c) if sg, whether pew upise. have
been licensed; and

(d) if so, which are those units?

The Minister of Steel, Mines and

Heavy Engincering (Shri C. Subra-
soaniam): (a) No, Sir.

(b) At present there are three fac-
tories manufacturing three-wheeler
wehicles,

(c) No, Sir,
{d) Does not arise,

Export of Jute Goods to Africa

*792. Shri Maheswar Naik: Will
the Minister of International Trade
be pleased to state:

(a) the existing level of exports of
jute goods to Africa; and

(b) the steps now being taken to
boost export of our jute producta to
this continent?

The Minister of lndustry (Shrl
Kanungo): (a) 1,02,500 tonnes during
1962-63.

(b) A shippers’ delegation will be
wvisiting Nor h and West African
markets in April 1964 to make a study
of their requirements. Quality Contral
and preshipment inspection have also
been in‘roduced on a voluntary basis
with a view to ensure the quality of
goods exported, to all destinations.

Jessop & Co. Ltd, Calcutta

Shri S. M. Banerjee:
[Shﬂ Maheswar Naik;
Shri P. L. Barupal:
J Shri A. S. Saigal:
‘] Shri Chandak:
Shri Ram Swarup:
Shri Mohammad Yusuf:
[Gh'rl Sadhu Ram:
Will the Minister of Steel, Mines
and Heavy Engimeering be pleased to
state:

(a) whether any decision has been
taken to nationalise Jessop and Com-
pany Ltd, Calcutta which is at present
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being managed and controlled by the
Union Government under Section 18-A
of the Industries (Development and

Regulation) Act, 1951;

(b) if so, the terms and conditions
of nationalisation;

(¢) whether any compensation is to
be paid to the shareholders; and

(b) to (d). Do not arise,

The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir.

(b) to (d) Do not arise.

Geological Survey in Punjab

1596. Shri Hem Raj: Will the Min-
ister of Steel, Mines and Heavy Engi-
neering be pleased to refer to the
reply given to Unstarred Question
No. 76 on the 20ih February, 1963 and
state:

(a) the up-to-date progress made in
the geological survey of the Kangra,
Kulu and Lahaul and Spiti Districts in
Punjab; and

(b) whether any examination has
been made of the data so far recover-
ed?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The progress
made so far is as follows:—

Parbati valley: No mineralised zone
could be located.

Garsha valley: Detailed investiga-
tion of coper-cobalt-nickel was carried
out in the Naraul region. 208-5 sq. km.
was mapped on 1°126720 scale and
1-58 sq. km. was mapped by plane
table on large scale. Analysis of shme
of the samples show 002 to 1'5 percent
copper, trace to 0'8 per cent nicke] and
trace to 3 per cent cobalt, Geochemi-
cal samples show trace to 4000 parts
per million of copper, trace to 250
p.p.m. cobalt and trace to 600 parts per
million of nickel. A total of 761
metres have been drilled. Drilling
operations were suspended due fo snow
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and will be resumed when the weather
improves,

Spiti and Lahaul areas: In connec-
tion with the investigation of sulphur,
353 line kilometres were traversed and
0-464 sq. km. were mapped on large
scale in the region of Hurling. A bed
of gypsum 6 to 9 m. thick and a mine-
ralised vein with specks of pyrite and
stains of malachite have been recorded.
Some sulphur was found in the gyp-
sum in detatched pockets. Further
work is necesary before an estimate
of the sulphur reserves can be fur-
nished.

Small-Scale Units in Orissa

1597. Shri Ramachandra Ulaka: Will
the Minister of Industry be pleased to
state:

(a) the number of small-scale units
benefited by Industrial Extension
Service in Orissa during 1963-64; and

(b) the amount of loans granted to
such units in Orissa during the same
period?

The Minister of Industry (Shri
Kanungo): (a)
1963-64
(upto
F
1964)
* 1. Number of factory visits 482
Nommber of oartics sy 57 1
2. Num! parties given '
technical advice . . - 389
8. Number of parties given
information for starting
new industries " 166
. T end
4 Number of parties given
Aasistance . . 400

(b) Rs. 80 lakhs; by the State Finan-
¢lal Corporation and the Director of
Industries under the State Aid to
Industries Act. The figures relating
to loans granted by the State Bank
of India to small scale units in Orissa
are not hvailable.
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Industrial Units in Orissa

1598, Shri Ramachandra Ulaka:
Will the Minister of lmndustry be
pleased to state:

(a) the names of mew industriak
units established in Orissa during the
first year of the Third Five Year
Plan; and

(b) the names of new industrial
units proposed to be established dur-
ing 1964-65 in Orissa?

The Minister of Industry (Shr}
Eanungo): (a) No new industrial
unit was established during the first
year of the Third Five Year Plan in
Orissa. . b

{(b) One spinning Mill at Tora, and
another at Jharsuguda, a Tile Fac-
tory at Chaudwar, a Ferro-Silicon
Plant at Rayagada, and a Caustic
Soda Plant at Ganjam are expected
to be established during 1964-65 im
Orissa.

Distribution of Essential Commodities
in Delhi

Shri B. G. Dubey:
___mf'{mvmmrmﬂ:

Will the Minister othtenam
Trade be pleased to state:

(a) whether the Consumers Asso-
¢lation in Delhi has demanded the
setting up of an Advisory Committee
to advise on proper supply and dis-
tribution of essential commodities in
the capital; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shr}
Eanungo): (a) There is no Consu-
mers Association in Delhi However,
the Delhi Consumer Cooperative

, Wholesale Store Ltd.,, New Delhi sug-
gested the setting up of an Advisory
Committee to the Directorate of
Civil Suplies, Delhi State,

(b) A Sugar and Foodgrain
Advisory Committee was constituted
in January 1964 by the Chiet Com-
missioner, Delhi to advise the Delh}
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Administration on the procuremeni
of sugar and foodgrains in the Union
Territory of Delhi

Machinery for Fertilizer and Petro-
Chemical Industries

( Bhri Yashpal Singh:
1600. . Shri Umanath:
iShrl R. S. Pandey:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state: .

(a) whether Government propose
to set up a plant for the manufacture
of machinery required by fertilizer
and petro-chemical industries;

(b) if so, whether it will be in the
public sector; and

(c) when a decision is likely to be
taken?

The Minister of Steel, Mines and
Heavy (Shri C. Subra-
maniam): (a) to (c). Government
bave issued a letter of intent to
Messrs, Fertilisers &  Chemicals,
Travancore Ltd., Alwaye, in Kerala,
which is a company owned jointly
by the Guvernment of India, Govera-
ment of Kerala and a few other
State Governments, for setting up a
workshop for the manufacture of
pressure vessels and other items of
chemical equipment. Further steps
for sctting up additional capacity for
the manufacture of various types of
machinery in the light of the targets
fcr the Third Plan and Likely require-
men.s ‘urinz the Fourth Plan period,
are also being parsued.

Export of Fruits

1601. Shri Yashpal Singh: Will the
Min ster of International Trade be
pleasced to state:

(a) whether it is a fact that banana
and other Indian fruits are much in
€emand 2 foreign countries;

(b) if so, the inceniives and
encouragements provided to Indian
cultivatuiz; and
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(c) the total amount of foreign ex-
change earned in the export of fruits
during 1962-63?

The Minister of Industry (Shrl
Eanungo): (a) There are possibilities
of developing exports of bananas and
other fruit in foreign countries.

(b) A scheme for development of
fruit production, has been sanctioned
in all the States and the Union Ter-
ritories under the Third Five Year
Plan. Under this scheme, long-term
loans at the rate of Rs. 300/- per acre
(Rs. 500/- per acre for hilly acreas)
for planting new orchards and short-
term loans at the rate of Rs., 55/- per
acre for rejuvenation of old orchards
are given to fruit growers by the State
Governments. Technical advice is
also rendered by the State Agriculture
Departments.

(¢) Rs, 60 lakhs in 1962-63.

Export of Shoes and Chappals

f‘Shrl Yashpal Singh:
| Shri Warior:
1602 4 Shri Vasudevaa Nair:
| Shri Daji:
[ 8hri M, K. Kum&ran:

Will the Minister of Intermatinal
Trade be pleased to state:

(a) the total quantity of shoes and
chappals exported during 1962-83 and
1963-64 to foreign countries;

(b) the total amount of foreign ex-
change earned thereby:;

(c) the incentives given to 11e
manufacturers :in India; and

(d) the steps taken *to pupularica
these goods in foreign markets.

The Minister of Industry (Shri
Kanungo): (a) and (b). Shoes and
Chappals are categorised under the
generic group of “Footwear”. 5.3 ang
3.4 million pairs of footwear were ex-
ported in 1962-63 and 1963-64 (April-
December) earning foreign exchange
of the order of Rs, 270 lakhs and
Rs. 253 lakhg respectively.



7857 Written Answers

(c) Incentives by way of import of
scare raw materials for manufacture
of footwear and machinery required
for modernisation and replacement are
allowed under the Special Export Pro-
motion Scheme for Footwear. Draw-
back of duty is allowed on brand
basis.

(d) Display of samples of footwear
in foreign exhibtions and on-the-sport-
study by the exports themselves for
knowing the foreign buyer’s requir-
ments and preferences, are the more
important steps taken to popularies
Indian footwear in foreign countries.

Saline Water Areg in Rajasthan

1608 Shri Vishram Prasad:
*\ Sarimati Savitri Nigam:
Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a saline
water area has been found near Sikar

(Rajasthan); and
(b) if so, the details thereof?

Tae Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir.

(b) The saline water area lies west
of the Vamgar-Tatehpur-Chuwas
tract. The investigations so far car-
ried out indicate that near Sikar, the
water is of good quality, but the
quality deteriorates rather rapidly to-
wards the west with increasing con-
centration of chiorides in the tract
running through Ratangarh, Rukhasar
Sujangarh Bidasar, Bhimsar, Charan-
wasi, Manasar, Kharia, etc

Switch Gear Factory in J. & K.

1604. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1998 on the 20th December,
1963 and state the progress since
made in the setting up of the project-
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ed switch gear factory in Jammou snd
Kashmir?

The Minister of Steel, . Mines and
Heavy Enpgineering (Shri C. Subra-
maniam): No further progress has
been made on the scheme. The pro-
posal of the firm to change the loca-
tion from Faridabad to Hiranagsr in
Jammu and Kashmir has been reject-
ed

The Jammu and Kashmir Govern=
ment have intimated that they are
not interested in establishing a unit
for manufacture of electrical equip-
ment.

Indian Oxygen Limited

1605. Shri Maheswar Naik: Will
the Minister of Industry be pleased
to state:

(a) whether the Indian Oxygen
Ltd. is planning substantial expan-
gion of its existing capacities for
production of oxygen as also for
manufacture of nitrogen in some of
its plants;

(b) the production programmes
under the expansion plans; and

(c) whether Government
given consent to the schemes?

The Minister of Industry (Shri
Eanungo): (a) to (c). The proposals
of the Indian Oxygen Limited, Cal-
cutta for expansion of their oxygen
capacity by 108 million cu., ft. per
annum at Calcutta and 28.8 million
cu ft. per annum at Visakhapatnam
and for manufacture of Nitrogen for
a capacity of # million cu ft. per
annum at Visakhapatnam have been
accepted and letters of intent havg
been issued.
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Strike in Gomia Explosive Factory

Shri Subbdh Hansda;
Shri 8. C. Samanta:
Shri Sudhansu Das:
Shri Maheswar Naik:
Will the Minister of Industry be
pleased to state:

(a) whether there was a strike in
December, 1863 in the Gomia Explo-
sive Factory;

1606.
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(b) if so, the reason therefor; and

(c) the terms on which the strike
ended?

' The Minister of Industry (Shri
Eanungo): (a) to (c). There was a
strike in the Gomia Explosives fac-
tory from the 10th December, 1863,
till the 26th December, 1963. The
strike was started on the jssue of
implementation by the L.E.L. Manage-
ment of the tbunal Award. The
strike was gdlled off on the inter-
vention of the Bihar State Govern-
ment authorities.

Import of Tractors

1607. Shri Rameshwar Tantia: Will
the Minister of International Trade
be pleased to state:

(a) whether tractors are proposed
to be imported from U.S.S.R.; and

(b) if so, the number and the price
of each tractor?

The Minister of Induostry (Shri
Kanungo): (a) Yes, Sir.

(b) During the year 1964, it is pro-
posed to import in all 1403 tractors
from U.S.S.R. The wvarious types of
tractors to be imported and the c.i.f.
price per unit of each type are as
indicated below:

Model C.LF.  Quantity
Unit
pnce
Rs.
1. DT-14B . 3,500/- 700 Nos,
2. DT-28 6,250/ 100 Nos.
3. MTZs . 8,500/~ 553 Nos.
4 Bvelarus MT
Z so , . 10,620/- 50 Nos.

Minerals in West Bengal

160g,/ Sbri Subodh Hansda:
608.\ Shri 8. C. Samanta:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a num-
ber of minerals have been found out

in the district of Midnapur, West
Bengal by the Geological Survey of
India; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Large deposits
of clay and poor grades of manga-
nese ore, ochre and soapstone besides
small and unimportant occurrences
of gypsum, kankar, iron ores, garnet
and kyanite have been recorded in
the district.

Heavy Electricals Ltd., Bhopal

1609, Shri Subodh Hansda: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that tke
Heavy Electricals Ltd.,, Bhopal have
star‘ed manufacturing High Pressure
Boilers;

(b) if so, since when;

{(c) the number of boilers to be
manufagtured in the current year;
and

(d) whether there is any planned
target of production for such boilers?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (d). The Heavy
Electricals (India) Ltd. are setting up
a plant for the manufacture of High
Pressure Boilers for a capacity of 075
million KW per annum, to suit 100/120
M.W. and larger-sized steam turbines,
al Tiruverambur, Tiruchirapalli Dis-
trict, Madras State. Construction work
started in May, 1963 and the plant is
expected to commence production early
in 1965.

Reserves of Superior Quality of Coal

1610. Shri P. BR. Chakraverti: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the Re-
sources Committee of the Coal Council
in respect of Raniganj, Jharia and Fast
Bokaro coalfields have worked out the
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total calculated reserve of superior
quality of coal; and

(b) if so, the details thereof?

The Minister for Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The Commit-
tee on Assessment of Resources have
completed assessment of the reserves
of coal on a qualitywise basis for the
Jharia, Raniganj and East Bokaro coal-
fields so far, According to their assess-
ment, the reserves of Class I (ie.
Selected A and Selected B) coal with
ash upto 17 per cent in these coal-
fields are ag follows:—

Jharia 66179 m. tonnes
Raniganj 41871 m. tonnes
_ East Bokaro 2301 m. tonnes
i Total 1103:51 m. tonnes

Moonidhi Project in Jharia

. 1611. Shri P. R. Chakraverti: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state;

(a) the progress of Moonidih Pro-
ject in Central Jharia;

(b) the ultimate target of produc-
tlon of coking coal per annum from
this project;

(c) whether the agreement for the
project between the National Coal

Development Corporation and the
CEKOP of Poland has been finalised;

(d) it so, the terms of agreement;
and

(e) whether the mine will be work-
ed on the same method adopted by
the National Coal Development Cor-
poration in the Sudamadih deepshaft
mine?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Shaft sinking opera-
tions<at the Monidih mine commenced
on the 17th March, 1964 g
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(b) This mine will have an ult-
mate production target of 2.00 milliom
tonnes per annum. .

(¢c) and (d). The National Coal’
Development Corporation has entered
into three agreements with Messrs
CEKOP of Poland. The first one is:
for the supply of shaft sinking equip-
ment at a cost of Rs. 5618 lakhs. The
second one relates to the supply of
project report and detailed designs
and drawings, valued at Rs 43%
lakhs. The third one is for making
available Polish specialists to super-
vise the shaft sinking work. Their
salaries, etc., will be met by the
National Coal Development Corpora-
tion.

(e) No, Sir. At Sudamdih, the
mining will be ecarried out by using
sand stowing, but a Monidih, the
mining will be done by caving
method.

Selenite Deposits in Rajasthan
1612. Shri Vishwa Nath Pandey:

Will the Minister of Steel, Mines
and Heavy Engineering to pleased %o
state:

(a) whether it is a fact that a large
deposit of selenite has been found in
the village of Thobe, twelve miles
from Pachbadara in the Barmer dis-
trict of Rajasthan; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Suabra-
maniam): (a) Selenite is known to
occur in 'Thobe wvillage. No new
deposit has recently been discovered.

(b) According to the reports receiv-
ed from the Government of Rajasthan
selenite occurs in a large flat depres-
sion near village Thobe in Barmer
district. The reserves are estimated
at about 1.5 million tons.
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U.P. Ehadi and Village Industries
Board

1613. Shri ' Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

(a) the amount of loan granted
during the Second and Third Five
Year Plan periods by the Khadi and
Village Industries Commission to the
Uttar Pradesh State Khadi and Village
Industries Board; and

(b) the amount spent out of this
loan for the development of each
industry?

The Minister of Industry
Kanungo):

(Shri

(@) During the Second Plan . Rs.15-10
During
During the Third Plan Rs. 53-61
lakhs

(b) Amount utilised during the

Second Plan . Nil

Amount utilised

the Third Plan . Rs.25-47
lakhs

Amount utilised industry-wise is
given below:—

o e
(Iaom.s"
(Rs. lakhs)
1. Khadi , . . . o0-98
3. Processing of Cereals 2-21
and Pulses . . "
3. Village Oil , 1123
4 Village Leather . . 3:40
§. Cottage Match . 0'74
6. Gur and Khandsari, . 353
7. Non-edible Oils and Soap 147
8. Palm Gur . . 0-67
9. Handmade Paper ., 0-66
10. Village Pottery 0°29
11. Fibre , . . 014
12. Carpentry and Blacksmithy 017
TOTAL : 25-47

Price of Coffee Seeds

1614. Shri P, Venkatasubbalah: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that the
prices of coffee seeds have increased
from the beginning of February, 1064;

(b) if so, the increase per kilo for
retail sales for seeds and coffee pow-
der; and

(¢) the extent to which the con-
sumers’ interests have been served by
this increase?

The Minister of Industry (Shri
Kamungo): (a) No, Sir.

(b) and (c). Do not arise.

Jessop & Co. Ltd, Calcutta

1615. Shri 8. M. Bamerjee: Will the
Minister of Steel, Mines and Heavy

Engineering be pleased to state:

(a) the names and designations of
the persons on the Board of Manage-
ment of Jessop & Company Ltd., Cal-
catta, control of which was taken
over by the Union Government;

(b) the contributions by the share
holders of the said concern and their
actual position at present;

(¢) whether the prices‘of shares
have gone up during control by Gov-
ernment and if so, how it compares
with the prices of shares before this
concern was taken over by Govern-
ment; and

(d) the present market price of the
shares?

The Minister of Steel Mines and
Heavy Engineering (Shri C. Subra-
maniam): A statement is laid on the-
Table of the Hcuse, [Placed in Lib=.
rary, See No. LT-2596/64].
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Steel Production in Private Sector

1616. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
‘Engineering be pleased to state:

(a) whether Government propose
to sanction additional steel produc-
tion capacity in the private sector
under the Fourth Plan; and

(b) if so, to what extent?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes, Sir. It
is proposed to allow expansion of the
two major steelworks in the private
gector in the 4th Plan period, M /s
Tata Lron & Steel Co. Ltd. and Indian
Iron & Steel Co. Ltd, from their
existing capacities of 2 miiion and 1
million tonnes respectively to 3 mil-
lion and 2 million respectively.,

Export of Bananas

1617, Shri Jedhe: Will the Minister
of International Trade be pleased to
state:

(a) whether the delegation sent to
foreign countries to boost the export
of bananas has submitted its final
report to Government; and

(b) if so, the details thereol?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) A list showing the observations
and recommendations of the Banana
Delegation is laid on the Table of the
House. [Placed in Library. See
No. LT-2597 /84].

Expert of Handloom Cloth

[ Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of International
Trade be pleased to state:

(a) the quantity of handloom cloth
exported by -the Handloom Export
Organisation itself excluding its asso-
ciates from August, 1963 to-date; and

(b) the quantity of handloom cloth
s0ld within the country during the
samé period?

1618,
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The Minister of Industry (Shri
Kanungo): (a) The quantity of hand-
loom fabrics (Cotton/Silks) exported
direct by the Handicrafts-and Hand-
looms Exports Corporation from
August, 1963 upto 29th February,
1964 is 2,36,669 yards valued at
Rs. 7,05,796.

(b) The quantity of handloom
fabrics sold within the country during
the same period is 59,174 yards valued
at Rs. 2,61,888.

Textile Mills in Rajasthan

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Indusiry be
pleased to state:

1619.

(a) the number of licences issued
during 1963-64 for installation of
textile mills in Rajasthan; and

(b) the capacity of spindles sance
tioned for the mills?

The Minister of Indusiry (Shri
Kanungo): (a) and (b). b Licences
involving a total of 38180 spindles
were issued during 1963-64 for sub-
stantial expansion of existing cotten
textile mills in Rajasthan. No license
was issued for setting up any new
rmil

" Ambar Charkhas in Rajasthan

1620 ( Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Indasiry be
pleased to state:

(3) the number of Ambar Charkhas
distributed in Rajasthan during 1963-
64;

(k) the number of Ambar Charkhas
which were in operation during the
same period; and

(c) the total quantity of yarn pro-
duced during the aforesaid period?

The Minister of Industry (Shri
EKanungo): (a) to (¢). The required
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information is being collected and
will be placed on the Table of the
House in due course.

Loans to Salt Works

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

1621.

(a) whether any loans or grants
have been given to any Salt Works
in the country during 1963-64; and

(b) if so, the details thereof?

The Minister of Industry (Shri
‘Kanungo): (a) Yes; Sir.

(b) Details of loans sanctioned to
salt works during 1963-64 are as
follows:

Name of Salt Licensee Amc;_unt
Ol
loan
LM A Venkata '
. Messrs. ppana e
Subbarao Ramchandra
Rao & Brothers, Bala-
cheruvu Salt Factory, Ped-
agantyada P.O. Via Gandhi-
garam, Visakhapamam 95,000/~

2. Messrs. Kalinga Salt Indus-
tries Private Limited,
Naupada (Head Office :
Nayasarak, Cuttack).

3. Servashri Eduri Pathabhiram
Reddy and Eduri Rajamma,
Krishnapatam Salt Factory 20,000/

99,000/~

Ehadi Commission’s Publications

Shri Kapur Singh:
Shri Gulshan:

Will the Minister of Industry be
pleased to state:

(a) whether the Khadi Commission
sells a number of publications;

(b) if so, whether the buyer has to
1 1n one or two forms before he can
purchase such publications; and

16322,

(c) if so, the details of the mf.orma-
tion required to be fllled in the
forms?

The Minister of Industry
Kanungo): (a) Yes.

(b) No. The publications are sold
against specific orders received.

(c) Does not arise.

(Shrt

Export of Beedis

{ Shri Dharmalingam:

1623. Shri Muthu Gounder:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether the efforts made by
the Tobacco Export Promotion Coun-
cil to find alternative export markets
for beedis consequent on the ban of
the Government of Ceylon to the im-
porl of beedis from India have been
successful;

(b) the names of the alternative
countries to which the beedis are
being exported at present; and

(c) whether any step was taken to
persuade the Ceylon Government to
reconsider their stand on this in view
of the glut in beedi production in the
South?

The Minister of Industry (Shrk
Kanungo): (a) Efforts are still being
made to explore new markets for
Indian beedis.

(b) Malayasia and Aden.
(¢) Yes, Sir, but without succesa,

Co-operative Societies

Shri Gulshan:
1624. { Shri Y. N. Singha:
Lsnrl P. H. Bheel:

Will the Minister of Industry be
pleased to state the number of co-
operative societies registered in con-
nection with grant of permits for
small scale industries during the
period from 1960 to 19647 ’
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The Minister of Industry (Shri
Kanungo): There is no specific regis-
tration of cooperative societies in
connection with grant of permits for
small scale industries, Presumably
information is sought in regard to the
number of industrial co-operative
gocieties registered during the period
1960 to 1964 and the number of
societies which have received permits
of one kind or another to facilitate
their work. This information is being
<oilected.

Natural Rubber Price

1625. Shri Vasudevan Nair: Will
the Minister of International Trade
be pleased to state:

(a) whether the price of mnatural
rubber is still showing a downward
trend; and

(b) if so, its present price and how

it compares with the price before
decontrol?

The Minister of Industry
‘Eanango): (a) No, Sir.

(Shri

(b) The minimum prices fixed by
Government for some of the grades
-of natural rubber and the present

prices for those grades, f.0.b. Cochin,
are shown below:

The minium

sal s G T
(for so Kg.) (for s0 Kg.)
‘RMA 1x 161+ 50 162-63 to 16373
RMA 1
RMA 2 15985 161-00 to 162°63
RMA 3 158-20 160 42 to 161-00

Export Products Pavilion, Delhi

[ Shri Pottekkatt:
7 Shri A. V. Raghavan:

Will the Minister of Imtermational
Trade be pleased to state:

1626.

-
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(a) whether it is proposed to revive
{he Export Products Pavilion at Delhi;

(b) it so, the steps taken in this
direction; and

(c) when the Pavilion will be open-
ed?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) Efforts are being made to get
suitable accommodation released for
the purpose at the Exhibition Grounds
on Mathura Road.

(c) It is difficult to say, at present

Iron Ore Export

1627. Shri R. G. Dubey: Will the
Minister of Imtermational Trade be
pleased to state:

(a) the total quantity of iron ore
exported through the ports of Karwar
and Belikere during 1963;

(by the programme for the year
1964;

(c) whether it is a fact that the
trucks carrying iron ore from Hubli-
EKarwar and Belikere return empty
and if cargo is provided for the return
trip, the transportation cost of iron
ore will be very much less; and

(d) whether Government received
any proposal to provide cargo for the
return trip from the Government of
Mysore and if so, the action taken
thereon?

The Minister of Industry (Shri
Kanungo): (a) 442,000 tonnes,

(b) 5,00,000 tonnes
(c) Yes, Sir.

(d) Certain suggestions were made
to the Ministry of Transport who are
looking into the matter in consulta-
tion with the Ministry of Food and
Agriculture.

Demand for Coal for Punjab

1628. Shri Daljit Singh: Will the
Minister of Steel, Mines and Heavy
Eagineering be pleased. to state:
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(a) the demand for various grades
.of coal for Punjab during 1963; and

(b) the ext2nt to which the demand
was met?

_ The Minister of Steel, Mines and
Heavy Engineering (Shrl C. Subra-
maniam): (a) and (b). The figures of
the accepted demand for different
varieties of coal from Punjab State
-during 1963, and the despatches against
this demand are given below:

Allocations Despatches
(Figures in wagons)

“Coal 32,896 48,303

Hard Coke 2,947

Soft Coke 11,106 10,238
TOTAL 46,94§ 58,541*

*Despatches have exceeded the allo-
«cations due to ad hoc allotments on account
«af improvement in transport position.

New Steel Foundry

1629. Shri R. S. Pandey: Will the
‘Minister of Steel Mines and Heavy
Engineering be pleased to state:

(a) whether any agreement has
been entered with Krupps of Germany
for construction of a new steel foun-
dry; and
. (b) if so, the details of the same?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mariam): (a) No, Sir;

(b) Does not arise,

. Export to Scandinavian Countries

1630. Shri R. S. Pandey: Will the
Minister of Intermational Trade be
pleased to state:

(a) whether there is a good market
in the Scandinavian countries for our
tea, coffee, spices, cotton textiles; and

(b) if so, the measures taken to
#tep up export of these items to those
<ountries?

The Minister of Industry (Shri
Kanungo): (a) Indian coffee is finding
an increasing market in Norway and

tea in Sweden. Our spices are
bought mainly by Sweden and our
Cotton textiles by Denmark. A state-
ment of exports is laid on
the Table of the House. [Placed in
Library, See No. LT-2598/64].

(b) A Co-operative Societies dele-
gation from Norway and Denmark
visited India in February/March this
year to explore business prospects. A
similar delegation from Sweden is
expected later this year, For tea, an
Office has teen opened in Brussels for
undertaking an intensive publicity
campaign in Scandinavia among other
parts of West Europe. Under pres-
sure from the Government of India
and others, the Governments of all
these countries have agreed to sus-
pend the import duty on tea. Other
measures to promote exports have
been the encouragement of visits by
businessmen, market surveys, publi-
city campaigns and participation in
Fairs and Exhibitions.

Geological Survey of Manipur

1631. Shri Rishang Keishing: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any Geological Survey
of Manipur has been carried out for
exploiting minerals;

(b) if so, the result thereof;

{c) whether any concrete step has
been taken to develop exploit the
mineral resources on the basis of the
survey; and

(d) if no survey has been carried
out the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
\anll-lll) (a) Yes,

a result of the surveys
ca.rned out by the Geological Survey
of India occurrences of asbestos, talc,
limestones, copper and nickel, chro-
mite, salt springs and lignite, have
been recorded. Except limestone, no
other mineral occurrence is of ecano-
miec importance,

(c) No proposal in this behalf has
been received,

(d) Does not arise.
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Rebate on Sale of Khadi
1632, [ Shri Ramachandra Ulaka:

'LShrl Dhuleshwar Meena;

Will the Minister of Industry be
pleased to state:

(a) whether the proposal made by
the Khadi Gramodyog Commission to
substitute the present policy of rebate
on sales by a scheme of direct pay-

ments to weavers has since been
examined by Government; and

(b) it so, the pature of decision
taken?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir.

(b) It is proposed to bring the new
scheme into effect early in April,
1964

Production and Export of Salt

( Shri Ramachandra Ulaka:
1\ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether the production as well
as the export of salt has considerably
gone down,;

1633.

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minisier of Industry (Shri
Kanungo); (a) No, Sir. On the con-
trary there has been a steady increase
both in production and in export of
salt in the last three years,

(b) The question does not'arise?.“"

(e) Salt manufacturers are given
every encouragement and assistance
to increase production to meet the
increased demands of the chemical
industry for salt and to step up
exports.

Industrial Estates in Madhya Pradesh

1634. Shri Hari Vishnm Eamath:
Will _ the Minister of Industry be
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pleased to refer to the reply given to
Unstarred Question No. 459 on the 21st
February, 1964 and state:

(a) the names of industrial estates
which are actively working at present
in Madhya Pradesh;

(b) which enes have-not yet started
functioning;

(c¢) the reasons therefor; and

(d) which localities
declared industrial areas?

have been

The Minister of Industry (Shrd
EKanungo):

(a) 1. Indore 2. Gwalior 3. Bhopal
4. Ujjain 5. Raipur 6. Saugar
7. Burhanpur.

() and (o)

Name of Indus-
trial Estate

Reasons why the Estate
has not yet started
functioning

1. Jabalpur Production could not be
started for want of Power
which will be available
only from the middle
of 1964 frrm the Am-
arkantak Thermal Sta-
tion.

2. Satma —do—

3. Durg . Estimates for the develop-
ment of the land are

under examination by the
State Government.

4. Katni
5. Bilaspur } Construction is in progress.
6. Ratlam

(d) The State Government have not
so far approached the Central Gov-
ernment with any such proposal
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Powerloom Factories

[ Shri Jedhe:
1636. . Shri M. L. Jadhav:
Shri Lonikar:

Will the Minister of Indusiry be
ipleased to state:

(a) the number of powerloom
factories using cotton yarn of more
‘than 49 looms with their locations,
state-wise, and the total number of
.powerlooms;

(b) the number out of them work-
ing at present; and

(c) the revenue realised from
those factories during 1960-61 to 1063-
64 separately?

The Minister of Industry (Shri
Kanungo): (a) to (c). Information is
'being collected and will be laid on
ithe Table of the House.
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Retrenchment in Ehadi Commission

1638, Shri A. V. Raghavan: Wi'l the
Minister of Industry be pleased to
state:

(a) whether employees of the Khadi
and Village Industries Commission
have been served with notices of
termination of services on the ground
that Emergency is over;

(b) if so, the number of persens
who have been served with guch
notices; and

(c) whether the supply of blankets
to the Central Government for defencq

purposes have been stopped?

The Minister of Industry (Shri
Kanungo): (a) Some employees who
were recruited for the Khadj Gram
Udyog Bhavan, Delhi, on a temporary
and casua] basis, on daily rate of
wages were informed on completion
of the extra work for which they
were recruited that their services
would not be required after 31-3-1964
Though the expression emergency was
uged in the Notices, there is no eon-
nection with the National Emergency.

(b) Thirty-eight.
(c) The supply was completed.

MARCH 28, 1064

7878
12 hrs,

PAPERS LAID ON THE TABLE

CORRESPONDENCE BETWEEN PriMx
MINISTER AND PRESIDENT AYUB KHAN

The Minister without Portfolie
(Shri Lal Bahadur Shastri): Sir, I beg
to lay copies of correspondence ex-
changed between our Prime Minister
and President Ayub Khan in regard to
the proposal for a meeting of ithe Home
Ministers of the Government of India
and Pakistan to consider the problems
arising from recent communal dis-
order. [Placed in Library. See No.
LT-2593/64].

Shri Nath Pai (Rajapur): Has eny
date been fixed for the meeting of
the two Home Ministers in view of the
importance and urgency of the pro-
blem?

Shri Lal Bahadur Shastri: Not yet;
we would like that, if possible, it
should be held in the first week of
April.

12.01 hrs.
RE: CALLING ATTENTION NOTICE
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Attention Notice
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Mr. Speaker: Order, order.r How
can we proceed in Lhis .nanner? I

have requested hon, Members every

day to come to me if they hag any
grievance. I cannot allow things like
this.
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12.03 hrs
PAPERS LAID ON THE TABLE

ARnuUAL REPORT AND AUDITED ACCOUNTSB
or HmnpUsTAN StEEL LImrTep, RAnNcHI

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Smbra-
maniam): I beg to lay on the Table a
copy each of the following papers:—
E

(i) (a) Annual Report of the Hin-
dustan Steel Limited, Ranchi,
for the year 1962-63 alorg
with the Audited .Accounts
and the comments of the
Comptroller and Auditor Gen-
eral thereon, under suh-see-
tion (1) of section 819A of the
Companies Act, 1958

(b) Review by the Covernment
on the working of the above
Company. [Placed in Library.
See No. LT-2594/63].

(il) Notification No. G.S.R. 268
dated the 29th February, 1964
under sub-section (1) of sec-
tion 28 of the Mines and
Minerals (Reguletion and
Development) Act, 1937.
[Placed in Library. See No.
LT-2595/64].

ReperT OF INDIAN PropucTIVITY TEAM
ON PRINTING INDUSTRY

The Minister of Industry (Shri Ka-
nunge): T beg to lay on the Table =
copy df Report of Indian Productivity
Team on Printing Industry in British,
U.SA. and Japan. [Pladed in Library.
See No. LY-3509/64]. ’
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124} hrs.

BUSINESS OF THE HOUSE

The Minister of State in the Mimis-
try of Food and Agriculture (Shri
A. M. Thomas): Sir, on behalf of Shri
Satya Narayan Sinha, I rige te an-
nounce Government Business during

the week commencing the 30th March,
1964:

Any part discusseq item of the
Government Business carried
over from today’s Order
Paper:

Discussion and voting on demands
for grants relating to the Min-
istries or Departments of:
Irrigation and Power, Supply
and Technical Development,
industry, Health, Works,
Housing and Rehabilitation,
Community Development and
Co-operation.

Shri Harl Vishnu Kamath (Hoshan-

gabad): Sir, on a point of clarification,
I have a two-folg request to make.

From the statement just read out, it
appearg that the Ministry of Works,
Housing and Rehabilitation will come
up next week for discussion. In this
connection may I invite your attention
to the report of the Ministry, present-
ed to the House. It does not contain
any material with regard to the latest
communal holocaust in East Pakistan
and about migrants from East Pakistan
no data is given; probably it was pre-
pared before this holocaust. So, may
I request you to direct the Ministry
to prepare a supplementary statement
with regard to the rehabilitation plans
of the Government with regard ¢to
migrants from East Pakistan.

Secondly, you were pleased to
suggest last Friday, when I raisea the
question of the alteration of the hours
of sitting of the Lok Sabha that 1
gshould sound the other groups. I have
informally sounded my colleagues
here on this side and also some {riends
of thé Congress Party, and they are
agreeable to have the hours....
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Mr, Speaker: He can wr‘te to me,
getting their signatures

Shri Har{ Vishnu Kamath: All that
I request you is, to ask the Members
of the groups, representatives of the
groups and of the Congress party also
to meet you in your Chamber so
that the matter could be finalised by
you.

12.06 hrs,

DEMANDS FOR GRANTS—contd.

Moasmey or Foop ANDp AGRICULTURE—
contd,

Shri Liladhar Kotoki (Nowgong):
Mr. Speaker, Sir, the subject of food
and agriculture has been coming up

before the House over and over
ot s @@ c (I) ¢

wend Wged, W@ WY § UF ot
& B

werm WA ¢ WG "EEr Y
s T @ e T T AR T
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Shrimati Renu Chakravarity (Bar-
crackpore): We could not follow.

Mr, Speaker: He says that the non-
official Bills that are coming up today
might be taken up the week next, on
the non-official day.

Shrimati Renu Chakravartty: That
is, the non-official Billg day?

~ Mr. Speaker: Yes, the non-official

Bills day.
Shrimati Renn Chakravartty: That

means one non-official day is cut out.
Mr. Speaker: It is lost

Shrimati Renu Chakravarity: We
will not agree to it. Once we agree to
a programme, 1 have always stuck to
that position. I object, (Interruption)

Mr. Speaker: Well, one objection is
enough. It is not possible.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Speaking for myself, and
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my Group, and looking to the impor-
tance of the matter, I have no objec-
tion.

Bhrimati Renm Chakravartty: 1
object very strongly. I will never
allow any non-official business to be
cut out.

Mr. Bpeaker: All right. Shri Kotokd.

Shri Liladhar Kotoki: | was saying
thet, the subject of agriculture and
foog hag eome up befare this House
over and over again, and in thig con-
nection, I would like to bring to the
attention of the Ministry what was
stated in the first Five Year Plan.

12.08 hrs,
[Mgr. DrpUTY-SPEAKER in the Chair]

The object laid down therein was
that the imbalance caused after parti-
tion would be rectified and 3 sound
basis for agriculture would be laid
down during the First Five Year Plan
so that we could go ahead with in-
dustrialisaton in the second Five Year
Plan, This object was not achieved
Again in the Second Five Year Plan
itself, it was stated that although we
would go ahead with industrialisation,
whatever shortfall we had in agricul-
ture would be rectified. Now, I would
draw the attention of the Minister
to page 70 of the Mid-term Appraisal
of the third Five Year Plan. What
do we fiad in Table II of this book?
The target of foodgrains that was laid
down to be achieved by the end of
the third Plan was 100 million tons.
But the increase during the last three
years or the achievement made is not
at all encouraging. I would request
the Minister to tell the House how
Government propose to achieve the
target of 100 million tons during the
remaining two years.

In the annual reports of both the
departments of agriculture anq food,
we find that some serious steps are
being proposed after the formation of
the Agricultural Production Roard. I
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refer to paragraphs 4, 5 and 6 at page
a and paras 31, 32 and 33 at page 10
of the Report of the Department of
Agriculture, where the same subject
has been repeated about the Agricul-
tural Production Board, It is stated
in these reports that similar produc-
tion committees are to be constituted
in vagrious States and the process will
further be continued up to the village
level.

The report says that some States
have already taken action. I want to
know what are the States which have
already taken action to implement the
various programmes that this Agri-
cultural Production Board at the
Centre has workeg out and what are
the States that have not taken any
action at all. Secondly, I want to be
tolg when these programmes will
reach the village level, so that active
steps can be taken in the field for in-
creasing our production.

1 will make a few suggestions per-
taining to the State of Assam, to
which I belong. There is a wrong
impression created that as we have
too much rain, perhapsg there is no
need for irrigation. We do have very
heavy rains for 4 months in the year
and during the remaining 8 months,
we do not have rain at all. The raing
come in the months of June and
July particularly, when we harvest
the paddy and jute crops. During the
last 13 or 15 years, every year the
floodg have created such a stagnation
in the economy of the State that 1T
wil! ask the Ministry and the Central
Government as a whole to study the
problem from that angle, I will cite
some flgures. Since the great earth-
quake of 1950 the annual average loss
to crops alone has been worked out at
Rs, 8 crores. The damage done by
floods "to roads ang other public pro-
perties together with the damage done
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to crops comes to an average of Rs. §
crores every year. During 1962, it
went as high as over Rs. 20 crores.
Therefore, this position will have to
be given very serious thought by the
Government of India. I am glad that
the Agricultural Production Board,
under the chairmanship of the Minis-
ter of Agriculture, includes also the
Minister of Irrigation and Power,
Because flood has been every year

damaging the crop that we grow,

particularly during the harvest time,
this question of flood must be tackled
end tackled in a very effective way.
Unless the Central Government and
the Planning Commission make ade-
quate provision, it is not possible for
a State like Assam to tackle this
problem,

Again, unless we control flood dur-
ing the monsoons angq also provide
irrigation facilities enabling the far-
mers to grow alternative crops dur-
ing the winter months, we will always
face shortage of foodgrains, apart
from shortage of other commercial
crops like jute etc. Floods destroy
both jute crop and also food crops.

Until these facilities are provided,
until floog is controlled to save the
crops during the monsoon months and
irrigation facilities are provided en-
abling the farmers to raise alternative
cropg during the winter months, I am
afraid the Centre will always have
to supply food from the Centre or
from other States to this area where
the increase in the population as re-
wvealed in the last census has been the
highest in India. Also, only recent-
1y a large number of people belong-
ing to the minority community in
Pakistan have come to Assam. We
bhave to feed them. There are also
various people coming to Assam for
defence purposes. They also will
have to be fed. We cannot go on
feeding them by cupplies from outside
for the one simple reason of transport
bottle-neck, Therefore, my positive
suggestion is that from now on at least
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serious steps should be taken to en-
able the growing of sufficient crop in
these localities. I assure you, .Sir,
and the House, being a farmer my-
self, that when these things are there,
when these facilitics are provided, we
will be able to grow enough food.

I will cite one example to illus-
irate this point. From both the re-
port here and also the statement of
tne Minister of Finance jn Assam we
find that whenever there is a short-
fall they blame the weather. Surely,
the weather is there. In some places
we get rains for four months ag in
Assam and in some olher parts there
are drought conditions. Therefore,
both these problems have to be facad
and faced squarely.

The Thirq Planp has stated—the re-
port also mentions it—that no finam-
cial handicap will be allowed in im-
plementing the programme for in-
creasing our agricultural production,
especially foodgrains. In this con-
nection, it is very sad to find that year
after year our import of foodgrains is
increasing. I will refer to the Food
Departments’ report. On page 8 of
this report some figures are given. In
1961 it was Rs. 129 crores; in 1962
Rs 141 crores ang in 1963 Rs. 183
croves. I do not know the value of
the imports under PL 480 during the
«coming years.

‘Coming to irrigation, there is no
major irrigation at al] in this area.
“Though the proposal for Jamuna me-
dium size irrigation project was moot-
ed for the last four or five years, it
hag not been implemented. There is
another project namely the Kopili
project. The project report was fina-
lised last year. There also the work
has not started for some reason or
other. I know there are some techmi-
cal difficulties. But, whatever the dif-
ficulties might be, if we mean bust-
‘ness, since the Agricultura] Produe-
4ion Board has been formed, 1 want
an assurance to this House from the
Ministry that they are golng to
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achieve the targets mentioned by the
end of the Third Plan,

Then, I will deal with one or two
mere points before I resume my seat,
14 is possible to increase the yield per
acre ang that ig necessary. We will
nave to do it. Land does not go on
expanding like rubber. Therefore,
we will have to pay morc attention to
increasing the yield per acre. There
are so many scientific ways in which
we could do _jt. But, more than that,
my own impression is, particularly in
the northern region, if you stop floods
from damaging crops ang you provide
irrigation facilities during non-mon-
soon months, the State will be able
to sustaip the present population for
another five years even without taking
rccourse to scientific intensive cultiva-
tion. I am not arguing against adopt-

‘ing intensive cultivation. But, even

it you have intensive cultivation, if
flcods come and there is no facility of
iirigation, I do not know how we will
grow any crops. Therefore what I urge
is even though improved seeds, im-
proveq implements ang fertilisers are
necessary, irrigation facilities must be
given top-most priority. Because, un-
less you do that, all the other things
are not going to give you any increas-
ed yield.

T am glag to find from the Demands
that provision has bacn made for hav-
ing warehouseg at 7 centres in the
State. It is stated that it will be done
in two phases. Alrcady, there are
some warehouses. My own feeling is
that the process wil have to be fur-
ther extened. I have already stated
why Assam, and the north-eastern
region will have to be kept fully self-
suvfficient 8o that it and when the
emergency which is threatening us
from the north and the east materia-
lises the population there and the de-
fence forces might not feel any short
supply im food. Therefore these
warehouses are the only way we ecan
preserve food at least for a few
months to stand by till furiher sup-
plies can be sent there.
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With this submission I support the
Demands of the Ministry.

The Minister of State im the Minis-
try of Food and Agriculture (Shri
A M. Thomas): Mr. Deputy-Speaker,
Sir, as many as 14 hon. Members of
this hon. House excluding the Par-
liamentary Secretary have so far
spoken in this debate. The approach
of hon. Members hag been rather cri-
tical, but I must say that it has been
constructive too. All the same I have
to submit that many of the points that
have been raised had been raised
when the food situation in the coun-
try was debated on the 2nd March,
that is, in the early part of this month.
Having regard to the nature of the
subject we cannot zlsp expect many
new points to emerge; however, that
would indicate that there is nothing
revolutionary to suggest a5 far as
hon, Members are concerned apart
from the steps that have already been
taken by Government or that are
proposed to be taken by Government.

Suggestions made range from the
one that had been made by the hon.
Member who initiated the debate,
namely, State trading in foodgrains,
to the one made by Shri Reddy, name-
ly, that there must be free trade and
that any control on trade or nationa-
lisation or anything like that would
ruin the peasantry. That was his ap-
proach. Of course, from my side of
the House Shrimati Renuka Ray said
that the major cities of the country
hag to be cordoned off. That is an
aspect which has been considered by
the Ministry. That would mean, we
would have to have heavy commit-
ment and our stock position may not
perhaps justifv the cordoning of the
major cities of the country.

The rise in pricec during the last
season has been attributed to lower or
short output in the year 1962-683. Seve-
ral hon. Members have voiced the
opinion that there is something wrong
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on the agricultura) front, I am not
prepared to subscribe to that opinion.

An Hon. Member: That is your
difficulty.

Shri A. M. Thomas: I would ask the-
hon. Member who has been- rather:
very critical on the aspect of:
lower agricultural production one:
thing. In the year 1962-83 after the
monsoon season was almost over T’
happened to tour some of the areas:
in Orissa, namely, Balasore and
Mayurbhanj adjoining the State of’
West Benga]l and I was distressed to-
find that the rice bowl of Orissa was
practically a desert in several por-
tiong of those districts. I respectfully
ask the hon. Member, Shri Dwivedy,
whether the Agriculture Ministry:
could have done anything in the mat-
ter, In fact, it has to be realised that
the irrigated land is less than 20 per
cent of the tota] cultivable land and”
the climatic conditions......

Shri Surendranath Dwivedy-
(Kendrapara): Have you provided
any irrigation facilities in those areas.
during these years?

Shri A. M. Thomas: In fact, they
are rainfed areas, mainly dependent
on monsoon and it is very rarely that.
crops fai] in that areas.

Shri Surendranath Dwivedy: Not
a single irrigation scheme has been
taken up in Mayurbhanj District.

Shri A M., Thomas: Balasore is
known as the rice bowl of Orissa
Oridinarily, crops do not fail in thot
area. But, last year, unfortunately,
the cropg failed. You would realise
that the situation was one of consider-
able loss in production to the extent
of 10 per cent all over the country,
Even though it was 10 per cent all
over the country, it was 331/3 per
cent loss in States like Madhya-
Pradesh. and the lose wag frir'y
sizable in the deficit States of West



7891

Benga), Gujarat, Bihar and some
other States also. But in spite of
this low production of 2‘8 million
tons as far as rice ig concerned, and
nearly 1-3 million tong as far as
wheat is concerned, we have been
able to bring the situation under
control, although the prices gshot up
to disturbing levels for some period,
say two or three weeks, as happened
in West Bengal. But I must say that
the steps that have been taken by
Government have vyieldeq results,
and however critical the approach
may be, the achievement of Gov-
ernment on the food front with such
a heavy loss in production is some-
thing which can only be belittled by
a disregard of truth and objectivity.
Either it must be pride or prejudice
on the part of the hon. Member
Shri Surendranath Dwivedy, or both,
which must have motivated him to
belittle the achievements of Gov=-
ernment on - the food front. In
Orissa itself, when the prices shot
up they were brought under control.
In West Bengal, the prices shot up
for about two to three weeks to un-
precedented levels, but they were
later on brought under control

Shrimati Renu Chakravarity:
What is the control? Instead of
Rs. 50 it is now Rs. 38, That is all.

Shri A. M. Thomas: My hon.
friend who usually participates in
this debate has not chosen to partici-
pate this time because the West Ben-
gal position is quite comfortable.

Shrimati Renu Chakravartty:
waiting for my chance to speak.

Shri A. M. Thomas: In fact, in
West Bengal, the prices are lower
than those that existed in the whole
of last year, OCtherwise, I am sure
my hon. friend would have participat-
ed in this debate much earlier.

Shrimati Remu Chakravarity: I
would like to know the prices during
last year and now.

I am

Shri A. M. Thomas: Let me proceed.
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This is a matter which has to be
borne in mind by hon, Members,

The hon. Member who initiated.
the debate gaid that Government
would usually paint a rosy picture,
But I might say that I am not going.
to paint a rosy picture, but I am going
to paint a realistic picture of the-
situation.

The present position is that the
all-India index of wholesale prices of:
rice has fallen from 133‘1 in the third
week of October, 1963 to 1218 in the
middle of March, 1964, which means-
a fall of about 8:5 per cent as against
a decline of 4 per cent only during
the corresponding period last year. In~
some States jike West Bengal, the de-
cline in the wholesale price has rang-
ed between Rs. 18-50 and Rs. 50 per
quintal. In Orissa, Maharashtra and
Bihar, the fall has varied from Rs.
3 to Rs. 12 per quintal. In Assam,
the prices have generally Tuled
steady. A similar trend has belatedly
been visible in the southern region
and Madhya Pradesh. In UP. and
Punjab, there has been some tendency
to rise due to damage to the millets
and wheat crops and the consequential
sympathetic effect on prices. The
retail prices also have shown a simi-
lar trend.

As regards the prices of wheat, they
maintained very low levels, as would’
be seen from the figures. In August,
the index number was 87'9. So, the
rise has been to some extent com-
pensatory in character. In fact, it
has risen on 22nd Februarv, 1964 to
125¢1. Bv the middle of March, as a:
result of the heavy pumping in of im-
ported wheat and other regulations,
the prices have declined by 3 per cent
and the index was 1213 on 14th March,
1964. The decline has been particular-
1y marked in the Punjab, U.P. and
Delhi. Market arrivals from the new
crops have already begun to influence
a declining tendency in Madhya Pra-
desh. and dependent markets while it
is that the arrival of the
nemn U.P. and Punjab is likely:
to sustain the declining trend. |
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The formation of wheat zones with
effect from 23rd March, 1964 is likely
to promote this tendency in the pro-
ducing States, and the reports from
the various States that we have re-
ceived now indicate that there is a
vdeclining trend, and hon. Members also
would have noticed from the reports
in the newspapers that a substantial
fall is being registered or expected
in the wheat prices. This is the ten-
+dency which is noticeable in the pro-
ducing States. An improvement in
the situation in the other States is
-also noticeable, The situation in the
other States, not the main-producing
*States but States such as Maharashtra,
~Gujarat and the States in the eastern
zone and the States in the southern
zone would be taken care of by the
-distribution of imported wheat from
fair price shops to the extent requir-
ed.

Jowar, bajra, and other cereals in-
~cluding gram showed a similar ten-
dency to rise, but during the last four
or five weeks, the process of decline
“has been manifesting itself throughout.

The present position, therefore, is
that the situation has not only been
brought under control, but the rever-
se trend has also set in due to the
various measures taken by Govern-
ment from time to time. At the same
time, I would like to emphasise that
‘it is not a realistic approach to expect
‘that the prices should go down every
year, although I grant that as far as
“the pmesent year is concerned, with
the price level which we have begun,
there is considerable scope for further
reduction in it.

It has to be realised that in the
‘present context of our economy, the
demand for foodgrains ‘tends to - in-
crease year by year with increase in
population and increase in per capita
incomes as well as increase in the pace
of urbanisation. In this situation. if
in any particular- year, the
of foodgraing either falls or even re-
mains stagnant, the pressure on prices
~of foodgrains tends ‘to"be built.up.
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The production of foodgrains during
1962-63 declined to 78'7 million tons
as against 81 million tons in 1961-62.
Along with this, the tempo of planned
investment and the defence expendi-
ture also has increased significantly.
I would beg of this House to keep
this aspect also in view.

Since September, 1963, we have dis-
tributed about 3 million tons of wheat
over a period of 64 months. During
the whole of 19638, we distributed only
3-8 million tons; that was more or less
the level of our distribution for the
whole year. During the last 6}
months we have distributed more than
3 million tons; in January this year,
we have distributed 452,000 tons. and
in February 563,000 tons, and in
March, it is expected that the distri-
bution may exceed even 6 lakhs tons.

I have one purpose in mentioning
these figures in-regard to distribution.
As far as wheat is concerned, our
production of wheat is around 11 mil-
lion tons, and the marketable surplus
of that production would be round
about 3 to 4 million tons, and we dis-
tribute about 1% times the marketable
surplus, as the level of our distribu-
tion would indicate,

So, I would say that even our index
of wheat prices which may perhaps
stand at 124 or 125 is in a way un-
realistic, because the marketable sur-
plus, as far ‘as indigenous wheat is
concerned, is only of the order of
about 3 to 4 million tons, having re-
gard to 11 million tons of production
last year. 'The marketable surplus
this year is even less than the wheat
that we distribute, which would show
that the index prices as far as wheat
is concerned, is rather unrealistic.
We would even suggest that perhaps,
the index of wheat prices has to be
revised in the light of our experience
and in the context of this large-scale
distribution of wheat.

Shri D. 8B, Patil (Yeotmal): Are
Government proud of the distribution
trom the Government godowns?
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Shri A. M. Thomas: As far as the
«Central Government are concerned,
we are not really proud of imports
and distribution of imported food-
:grains. We want to increase the indi-
genous production., There is no doubt
about it. Shri Surendranath Dwivedy
said that our policy was not farmer-
oriented but foreign-oriented. But I
would say that it is foreign-oriented
in a way, because as far as our ex-
ports to foreign countries are concern-
ed, the exports of agricultural pro-
ducts or exports of products of indus-
tries based on agriculture form about
60 per cent of our exports.

Shri Hari Vishnu Kamath:
-also?

Shri A. M. Thomas: So that we are
proud of the fact that it is foreign-
woriented.

Shrimati Renu Chakravartty: This
is reminiscent of the colonial economy.
Face the realities.

Imports

Shri A, M, Thomas: We have regis-
tered an increase of Rs. 104 crores in
1963 from the level of export earnings
in 1962. It will be found that most
of this increase has been registered
on account of the increase in the ex-
port of agricultural products, so that
‘we need not be ashamed of importing
some foodgrains. At the same time,
when we export agricultural products,
all the same we are not happy about
these imports. When the imports are
considered, we have also to take note
of the fact that we have accepted the
suggestion of this hon. House for
building up a buffer stock. Is there
scope for it with a production of 11
million tons internally?

Shri Harl Vishan EKamath: On a
point of order. If I heard the Minis-
ter aright, he said that we are proud;
later he said that we are not happy.
How could these two statements be
reconciled?

Shri A. M. Thomas: Proud of our
exports. That shows that in spite of
the apparent attention that the hon.
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he has not in fact
1 have been

Member shows,
been following what

saying.

Shri Harj Vishnu Eamath: You have
not followed the argument.

Shri Surendranath Dwivedy: Ac-
tually, in this matter they are shame-
less.

Shri A M. Thomas: There is no
point in shutting our eyes to the rea-
lities of the situation. The main
problem is of bringing down the pric-
es further and of ensuring that dur-
ing the lean period they do not shoot
up. From this point of view, the
lessons we have to imbibe are that the
undue rise in pre-harvest prices leav-
es a trail of high prices even in the
post-harvest season; it went up to 133
points, in the case of wheat 125
points—so that we started with high
prices. The high level of lean period
prices must, therefore, be forestalled.
Measures must be devised to deal with
producer and trade resistance and to
soften the rigours of consumer pre-
ference. The shortfall in production
can be met only partially by vigilance
on prices and regulation of trade and
the really effective remedy is to pump
increasing supplies inte the market.
The artificial stimulus to price in-
creases due to unrealistic procurement
prices must be checked.

In fact, we have also launched on
a programme by which the trade mar-
gins and activities, particularly dur-
ing lean period would be kept under
control. A proper watech ghould have
to be kept on market arrivals and
trade stocks and as far as possible,
differences should be met by additio-
nal supplies. Temptation to black
market in imported or procured stocks
released to fair price shops and sold
at very cheap rates as compared to
market prices should be curbed.

A new feature has manifested itself
in the current year, viz. sustained pro-
ducer resistance generated by the high
level of prices in the immediate, pre-
harvest period and the expectation
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that the price trend may be more
favourable to them. This tendency
has to be met effectively particularly
gince to the bulk of market arrivals
it is the medium and large producer
who is a contributory and whose
powers of resistance are larger.

The aim of controls and regulations
must be, on the one side, to protect the
producer against any fall in prices
which might act as a disincentive to
production and on the other, to limit
the rise in prices during the lean
period over the minimum post-harvest
price, with the twin object of protect-
ing the consumer and avoiding the
tendency of the producer or the tra-
der to hoarq their stocks. The third
objective should clearly be to prevent
the trader from making any unreaso-
nable profit or indulging in anti-social
practices of hoarding and cornering of
his stocks, without interfering with
the process of building up of trade
stocks in the post-harvest period for
the lean period.

With a view to achieve these objec-
tives, we have decided to raise the
procurement prices, partly in order to
attract the producer and partly to re-
duce the impact of low prices of pro-
curement on the market prices. At
the same time, it has to be realised
that government cannot enter the
market on equal terms with the tra-
der, partly because it would have the
result of pushing up prices unreaso-
nably and partly because the distri-

- bution of procured rice costs a very
substantial amount to Government in
subsidies.

There has been a clamour from
many Members that procurement
prices be raised. We have, therefore,
raised it by Rs. 2 per maund of rice.

Shri Shashi Ranjan (Pupri): What
is the basis of increasing or decreas-
ing the price?

Shri A. M. Thomas: It is based on
the post-harvest prices in the last two
or three years.
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Shri Shashi Ranjan: Not based on:
the cost of production?

Shri A, M. Thomas: Similarly it has:
been decided to make regulation of
trade more effective by making licen-
sing conditions more rigid and severe.
The question of strengthening the-
machinery for enforcement, which has.
left much to be desired in the past,
is under the active consideration of"
Government and the proposals of State
Governments have been invited by
the 31st March at the latest. After
these are received and Government:
are satisfied that the machinery for
enforcement would be sufficiently eff-
ective, Government would decide the-
manner in which the costs should be
shared by Central Government and’
the State Governments. The draft
licensing order controls the trade-
practically at all its weak or strong
points as the case may be.

It has also been decided to step up-
procurement by the Central and State-
Governments, which is likely to ex-
ceed one million tonnes. We have-
put a target as far as the Centre is
concerned of a procurement of 750,000
tonnes. We have already procured
about 500,000 tonnes. The Govern-
ment have also decided to increase the-
pace of imports of wheat under PL-
480 and enter into arrangements for
further imports in order to meet ab-
normal situations such as in the pre-.
sent year and build up buffer stocks.

The question of fixing maximumr
prices of cereals, particularly rice and:
wheat, is also under active considera-
tion, the intention being that even dur-
ing the lean period prices would not
be allowed to exceed a particular level
over the post-harvest prices.

The Reserve Bank has already tak--
en action to enforce credit controls:
with a view to preventing traders
from acquiring facilities to support
hoarding and profiteering.

The success of the policy and mea-
sures that the State and the Centrak
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-Governments may devise would ulti-
.mately depend on the cooperation of
the press and the public. So far as
‘the press is concerned, it is a great
vehicle of canalising public opinion in
:favour of cultivating a public consci-
+ence against the activities of traders
and profiteers and in favour of en-
:forcement of discipline and regula-
tiong that must back enforcement eff-
.orts. It has also a duty to perform
in that it does not indirectly assist
anti-social elements by creating un-
‘mecessary panic and alarm. So far as
the public is concerned, it has to ac-
«quire resistance to the practices of
-traders and take active steps to ex-
‘pose them in order to help govern-
'ment to implement these measures.
It has also to apply voluntary res-
traints at the time of any local or
general scarcity in order not to ac-
.centuate the rigours of the economic
situation. Government, therefore, are
laying full emphasis on an intensive
+drive for more production and hope
-that the drive will yield results.

Whilst. therefore, the situation re-
'lating to prices is undoubtedly serious,
.it need not cause any undue pessimism
«or lack of confidence in our own abi-
lity to successfully weather the storm.
‘Government have no doubt that the
measures they have decided upon or
"have under consideration will enable
them to deal with the situation to the
-farthest extent possible under the im-
pact of monetary and fiscal policies
:and prevalence of other economic
-factors.

As regards availability in the cur-
rent year, I have great pleasure to
submit to the hon. House that al-
‘though rice production last year fell
"by 2'8 million tons, this year the pros-
pects are much better. In fact, re-
-ports from various States indicate that
it will surpass the record production
‘of 19§1-62. In 1961-62, we produced
-about 34: 8 million tons. It is estimat-
-ed, on the basis of the reports we have
‘received, that we shall reach even
‘round about the figure of 36 million
tons of rice production this year.
‘With that availability and having re-
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gard to our stock position of wheat,
wé hope it would be possible to keep
the situation under control.

Some hon. Members referred to two
or three subjects. One related to
fisheries—one or two hon. Members
referred to it. Usually, in the course
of a debate on the food or agricultural
situation, this subject is not generally
dealt with because of other subjects
commanding higher priority. But I
would like to deal with this question
in somewhat greater detail thig time.

The fisheries wealth of the country
is immense, whether = we consider
marine fisheries or inland water
fisheries. There are potentialities of
substantially: increasing exports with
a view to earning valuable foreign
exchange, as also of increasing intake
of fish in domestic diet with a view
to increasing its richness and reduc-
ing the intake of cereals.

India has distinct adwvantages in
promoting fisheries. India has a
coast line of about 3,000 miles. Even
with all the advantages that India
possesses, it has to be admitted that
neither in the external field, nor in
the internal, has India made the
progress that the position of resources
of these dimensions justified. ‘This
has been due mostly to the fact that
not much attention was paid either
to the development of these resources
or to the modernisation of our
approach to that development. Our
level of expenditure in the First Plan
was only Rs, 2'8 crores; in the Second
Plan it was only Rs. 9 crores. Tt was
for the first time when the Third
Plan was framed that the importance
of both inland and marine fisheries
was recognised and a mu'ti-pronged
attack on the problem was made
both in inland and marine fisheries.
We have provided about Rs, 29 crores
in the Third Plan both in the Centre
and in the States. The main object
was to get out of the orthodox
grooves and to make beginnings of
development on modern lines. The
emphasis was on mechanigation,
modernisation of fishing equipment,
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provision of refrigeration and cold
storage and canning, development of
inland fishing resources, development
of fishing harbours, improvement of
technique and technology, and
education and research. As there
was the cry of “industrialise or
perish”, the cry has been voiced by
fishermen now “mechanise or perish”,
which is a very healthy sign.

The target set for the Third Plan
was 4,000 additional mechanised
fishing boats. For this target, the
existing boat building capacity is
adequate, but the handicap has been
the provision of marine diesel
engines, the import of which is
dependent on the availability of
foreign exchange. Because of the
lack of it, only 679 modern engines
have been imported so far, and orders
have been placed for another 400.
Only recently the difficulty of foreign
exchange has somewhat eased, and
about 1,000 more engines would be
imported in the course of the next
few months, and foreign exchange
for another 1,000 engines is likely
to be made available in the last year
of the Plan. Thus, it would be possi-
ble to import about 3,000 engines as
against the target of 4,000, so that we
would be realising the target only to
the extent of about 75 per cent, in
spite of our best efforts. These
mechanised boats are of the small
type. Trawler fleet of steel is neces-
sary to penetrate into seas much far-
ther. Attention to that aspect also
is being paid.

Progress in the fleld of canning
has been very satisfactory, and con-
sequently the export of dry, canned
and frozen marine products has been
showing an upward trend. In 1961-
62 the value of such exports was
nearly Rs. 4 crores, in 1962-63 it was
more than Rs. 4 crores. while in
1963-64 we have exceeded the figure
of 1962-63 even by December, 1963.
Going by calendar years, in 1963 it
was Rs. 5:59 crores, while in 1962 it
was on'y Rs. 3-52 crores. It is a per-

MARCH 28, 1964

Jor Grants 790z

formance for which we can legitima-
tely take credit.

Progress made in fishing harbours:
has also been sufficiently satisfactory.
The construction of the first stage of
harbours at Cuddalore in Madras and
Veraval in Gujarat is nearing com-
pletion, while the fishing harbours.
at Nagapatnam, Porbunder, Zizinjhom,
landing jetties at Kandla and Manga-
lore are in various stages of construc-
tion. The survey of Beypore, Collac-
hal and Royapuram has been complet-
ed. Fishing harbours are proposed to:
be constructed at Cannanore and'
Karwar, It is unfortunate however,
that no progress has been made with:
the large fishing harbours,
e.g. improvement of Sassoon Docks
and the building of two other har-
bours, These are matters in which
the Port Trusts come into the picture,
with whom we are taking up the
matter,

In education and research we have
made considerable progress. We
have the Central Inland Fisheries:
Research Institute, Barrackpore, the
Centiral Marine Fisheries Institute,
Mandapam Camp, and the Central
Institute of [Fisheries Technology,
Cochin, Besides, we have the Central
Institute of Fisheries FEducation,
Bombay and the Central Institute of
Fisheries Operatives in Cochin, Val-
uable work has been done by these
institutes both in the field of research

and training. '

Tt is also proposed to set up a
Fisheries Corporation with a view to
seeking foreign collaboration to pro-
vide technical know-how, equipment
and marketing facilities and also to
direct, co-ordinate and assist the
development of local enterprise in the
fleld of fisheries. Already, collabo-
ration with foreiem countries has:
been started by private enterprise,
which has yielded useful and valua-
ble results. The Indo-Norwegian
project in particular, has been of im-
mensé benefit to the country, and
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from Kerala it has now been extend-
ed to Mysore and Madras. Already,
Japanese collaboration has been secu-
red by two Indian firms and consulta-
tions are in progress with an Ameri-
can firm for large scale collaboration.
In the fleld of inland fisherieg also,
we are taking necessary steps, but
for want of adequate time, 1 do not
deal with these aspects.

I may take a few minutes to deal
with minor irrigation, as several
Members have referred to it. In the
field of minor irrigation, I think we
can take legitimate pride at the
substantial progress that has been

. made.

Shri D, S. Patil: Will be made?
Shri A M, Thonus Has been made.

Shri Basappa (Tiptur): Mysore has
been making a request for Rs. 40
crores, and you have not given,

Shri A. M. Thomas; The hon, Mem-
ber who spoke last also referred to
the importance of irrigation. @ The
amount that has been provided in the
Third Plan under the GMF sector for
minor irrigation is Rs. 174'46 crores,
with a target of 95 million acres to
be brought under cultivation, and
8'5 million acres under the C. D.
sector, making a total of 128 million
acres, Even for this target there
would be & supplementary provision
amounting to Rs. 3884 crores and an
outlay of about Rs. 33 crores on the
co-operative gector. i

As for the achievements on this
front, I may submit that the outlay
under the Third Plan anticipated that
expenditure for the four years end-
ing 1964-65 would be about Rs. 180
crores, In fact, that means we will
be even outstripping the target as
well as the financia} resources that
have been provided under the Plan.

Shri K. N. Tiwary (Bagaha): How
much on minor irrigation?

Shri A, M. Thomas: For the first
four years we would be spending

CHAITRA 8, 1886 (SAKA)

for Grants 7904°
about Rs. 180 crores at the present

estimate, If some States like Mysore

show better performance, we may be

able to make additional resources

available. So far it has been calcu-

lated that for the four years it would

be Rs. 177:28 crores, or roughly Rs. 180
crores.

During the last year of the Second
Plan, the annua]l capacity of the
States to implement minor irrigation
programmes was limited to about
Rs. 25 crores. As a result of steps taken
by the States by way of intensifying
surveys and investigations, setting up:*
unified agencies etc., the capacity
would increase to about Rs. 60 to-
Rs. 65 crores during 1964-65. During
1965-66, the last year of the Third"
Plan, the tempo attained would not
only: be maintained, but is likely to
be increased further It ig evident.
from this order of performance that
the Third Plan provision and the-
physical target for minor irrigation-
under the GMF sector would be sub-
stantially overreached.

After taking into consideration the -
merits of different minor irrigation
schemes, special emphasis is being’
laid on the following schemes: reno-
vation of existing derelict tanks,.
boring of existing wells, deepening
of existing wells by pneumatic equip-
ment, installation of power pumps,
particularly the electrical ones, and'
construction of tubewells particular--
ly by private parties.

One of the facts which has been’
frequently referred to in the course:
of the debate in this House as also
outside, is the high electricity rates
for irrigation purposes.

13 hrs,

From the Central Government we
urge that the rate for electricity sup-
Ply should not, according to certain
studies made by us, exceed 9 nP. per
unit. Some States have already taken
action to reduce thre rafe of electricity
for agricultural consumers to below"
9 nP per unit. However the rates con-
tinue to be high in the States off
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‘Bihar—23.44 nP in North Bihar and 15
.nP in South Bihar, 15.35 in Gujarat,
‘Maharashtra 12.45 nP., Madhya Pra-
.desh—11.00 nP, Rajasthan—thermal
18.75 nP and Hydropower 10.00 nP,
Uttar Pradesh—17.00 nP and West
:Bengal—13.08 nP.... (An Hon. Mem-
ber: In Mysore?) K is comparati-
<vely less there. The extent of utilisa-
.tion of electricity on irrigational
pumping is hardly of the order of 5
to 6 per cent of the total power ge-
snerated in the country. It should,
therefore, be not at all difficult for
the State Electricity Boards to so
;:adjust their tariff $or different types
of loads that concessional rate not
-exceeding 9 nP per unit may be
-charged from the agricultural con-
-sumers. Electricity rates for agri-
culture constituted ene ©f the sub-
_jects of discussion at the regional
conferences heid at New Dethi, Cal-
«cutta, Bomba;r and Ernakulam respec-
-tively for the northern, eastern, wes-
tern, and southern regions.

On the basis of the discussions at
-the regional conferences the States
concerned, wiz, U. P. Rajasthan,
"West Bengal Assam, Bihar, Maharash-
-tra, Gujarat, and Madhya Pradesh,
are expected to take some concrete
steps for bringing down the rates for
electricity supplied for agricultural
purposes. Subsidising of consump-
tion of electricity for agriculture by
‘the Centre would entail heavy finan-
cial commitments. The Ministry of
Irrigation and Power have estimated
‘that on the basis of the energy sold
for irrigation purposes during 1961-
62 in the State in which the rate of
:supply is in excess of 9 nP, the {otal
amount of subsidy to be provided
for reducing the net rate pavable by
the consumer to 9 nP would be about
"Rs. 130 lakhs for the present low
consumption and would increase
-considerably as the workload increases,

Even then, at the last meeting of
‘the Central Agricultural Production
“Board, it was observed that where
‘the high cost of production of electri-
wity was justifiable it was reasonable
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for the Central Government to bear
a part of the additional cost and thus
enable the supply of electricity for
agricultural purposeg at 9 nP per unit.
That is the spirit and the Stateg also
would have to-fall in line, Sir, I do
not want to take more time. I thank
youw

Shrimati Renu Chakravartty: I
think he was speaking too early,
when the hon, Minister gaid that it
was an indication that prices in West
Bengal were quite satisfactory as I
was not speaking on the food debate.
Statistics are very dangerous, He
has given statistics for October and
February and says that there is a
decline. The skyrocketing of prices
in October had reached Rs 50. Ob-
viously, it cannot stay at that level
But the right thing for him would
have been to inform this House the
price that obtained in December-
January-February last year and
then, this year. In December the
harvest is at its height in West Ben-
gal and it is almost finished by the
end of January—a time when the
prices should go down the lowest.
I am quoting from Ananda Bazar
Patrika of December 18, 1963 which
says the price of rice has not gone
below Rs. 37 or 35. This is something
extra-ordinary, Even a Minister of
West Bengal was heard to express his
anxiety: if this is the price now, what
will it be during the rains? On the
5th of January, the new prices were
declared in West Bengal, paddy price
was Rs 14, 15 and 16 and the rice
price was Rs. 25.65, 27.38 and 29.33
nP. The highest was Rs. 29.33 nP.
But in West Bengal you cannot get
rice below Rs. 35 generally, sometimes
rarely Rs. 34 or Rs. 33. This is an
extra-ordinary situation when we had
a humper crop. Even the hon. Minis-
ter stated that the rice crop was good.
But prices are ruling high and there
is something wrong somewhere I am
not talking of the days when we were
in the midst of riots. I myself had
paid Rs. 40 for rice although even in
that extra-ordinary situation this
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should not have been permitted to
happen; but it happened. This
question of State Trading in food-
graing hag come up again gnd again
in this House and outside, except
perhaps Shri Reddy from the Swa-
tantra Party and probably Dr. Desh-
mukh feel that if we had complete
and free trade things will improve...
(Interruptions.) and the price of
things will come down, But the
majority are of the opinion that Gov-
ernment must go in for State trading
in foodgrains. It is time that we take
a proper decision and implement it in
time. We must have some sort of
State trading. If we keep fair price
shops functioming, Government must
have stocks. Time is the essence of
the thing in agriculture. The other
day the hon, Minister was saying: we
are now thinking of taking such steps.
They should not delay those steps till
April or May. When it is harvest time
and when paddy is in the market you
have to take the decision. But it is
never taken in time. Neither the floor
price, nor the ceiling price for procu-
rement or open market operations—
none is stated in time, Nor have we
taken a firm decision about State
trading. Even in Bhubaneswar the
Congress had resolution spoken zbuut
taking over through co-operatives the
processing and marketing of agricul-
tural products, especially paddy and
also about progressively taking over
the rice mills, so that the big profits
of middlemen could be eliminated.
Have any steps been taken in this
regard? In this House many people
say that when we say: bring down
the prices, we are demanding that
there should be lower prices for the
producer. Qur contention is that the
consumer pays more and the producer
doeg not get that price which he should
get. It is the middlemen who eat it
up. Therefore, there is no use saying
that this is the price at which you
should buy and sell. There are States
where you are going to have procure-
ment and there are States where you
cannot have procurement because they
may be deficit States. Why should
not the open market buying done at
the higher price? Have you set up
2704 (ai)LSD—4.
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any machinery for dealing with these
matters? What is it that yoa
are doing? We bave in Bengal
what is called system of ‘Dadan”.
That is, giving of advances. Advance
is given by the userer. He takes
back, for one maund of paddy,
three maunds of paddy at the time of
the harvest when prices fall. It is
worse in some places and it is a
little better in some other places. I
would say that the wisest thing for
procurement or for being able to
build up a buffer-stock is to give the

small peasant credit. The credit
must be given at the proper time.
Again, time is the main factor. You

must give it in the months of July
and August, as far as rice is con-
cerned, when the actual planting
operation starts, and when the pea-
sant is hard put to it. It is at this
time when youy have to give the credit.
And this credit has to come from
where? From the Government.

Actually, 1 was looking into the
figures given by the Government
regarding borrowings by the peasan-
try. I find one thing which is very
interesting. If the hon. Minister had
given us statistics of this nature it
would be something. The other sia-
tistics, we do not believe-at all,
because they have compared the
figures with those for October and
February. How can you give such
comparisons, before harvest and after
harvest? The borrowing of peasants
in the co-operative sector was about
1.2 per cent. The Government
sources actually decreased from five
per cent to two per cent; that from
agricultural money-lenders incrr.-ase_ct
from 18 per cent to 45 per cent. It is
the agricultural money-lender—
that is, the peasant has now become
a major money-lender —it is mno
longer the ordinary mahajon. As a
matter of fact the professional money=
lenders share has come down. That
figure is from 56 to 186 per cent. Im
other words, the figures with regard
to the agricultural money-lendet have
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increased. Then take the commercial
banks—this is the main point—it is
less than one per cent. (Interrup-
tion). Now, for commercial banks, it
is less than one per cent. It is very,
very revealing. That is why bank
nationalisation is so important, Unless
we are able to give credit, it is no use,
We are thinking of so many things.
Our peasants tell us, “give us credit
and in time; give us water, and do
not worry about the expperts from
America or from Great Britian. We
ourselves will produce.” So, these
twg things are the most importa.r}t
ones.

The second point that I would urge
is about irrigation. Already, we
have had an answer regarding the
rates of electricity,. We have the
DVC in West Bengal. The quarrel
between the Centre and the State Gov-
ernment about the DVC has resulted
in such a situation that as yet the ter-
tiaries and the field channels have not
been dug and water is still not pro-
perly reaching out to all the fields.
Something has got to be done about
it. Really, the entire irrigated area
seems to be .utilised badly, and we
must see that no burden is put on the
agriculturist. In fact I liked very
much the point made by Shri K. D.
Malaviya, namely, as far as the agri-
culturist is concerned, we should not
put a burden on him. I think the
agriculturist can pay back after a
number of years. In fact, if Tata and
Birla can take Rs. 20 crores and need
not pay back any interest for a long
period and the terms are ‘payable
when able’ why not the poor agricul-
turist also have that advantage?

Then I come to one other very
tricky point and that is about sugar,

I am not going into the question
of sugar production in detail.
They say that productivity has

gone up, but that is also a statistical
manoeuvre. As far ag foodgrains are
concefnzd, the increase has been not
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because of an increase in per acre
yvielg but because there has - been a
large increase in the acreage. In my
State of West Bengal, we do not worry
much about sugar because that is not
our staple commercial crop, Here, our
Uttar Pradesh or Bihar friends always
worry about this sugarcane. Even
my friend Dr. Ram Subhag Singi
worries about it! In my State of West
Bengal, we do not grow much of
sugarcane, but we do have one or two
districts where we grow some sugar-
cane as, for example, in the district of
Birbhum, which is one of the most
poverty-striken areas, and there, in
Ahmedpur, we have one sugar mill to
which the Government gave a loan of
Rs. 75 lakhs and the Central and West
Bengal Governments gave it for re-
fugee rehabilitation. This Ahmedpur
sugar mill hag a crushing capacity of
20 lakh maunds of sugarcane for pro-
ducing two lakh maunds of sugar.
What is the situation there? Actually,
the situation is that, for the last so
many seasons, the sugarcane price of
Rs. 1} lakhs or Rs. 2 lakhs has not been
paid yet. They say that the mill does
not work well; that this year it worked
for only a few months and then closed
down. They have ended the crushing
season. Actually, the workers have
neither been paid the overtime wages,
nor the outstandings of Ra 1} to
Rs. 2 lakhs have been paid so far as
the sugarcane growers are concerned.
On the other hand Government has
issued an order that they have to sell
two-thirds of the sugarcane in this
area to the mill. But there is only one
mill and the mill refuses to take it.
What are they to do? So, actually in
the whole area the peasants are weep-
ing. They say, “we will not grow
sugarcane.”

Thirdly, 1 come to the licensing ol
the crushers. I suppose this is one ol
the measures that you have taken for
preventing the diversion of cane to
Khandsari. I do not know, But in our
State, on the general understanding
that we must reduce khandsari, they
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have introduced a licensing fee and
this licensing fee is Rs. 150 per crusher,
The peasants are in great distress and
deeply agitated. They say formerly
they could have for a loan of Rs. 50
to Rs. 60 get the use of a crushing
machine. Now, even for self-use, even
for that, they have to pay a high price
which they cannot afford. I can now
understang a little bit, after having
known the experience in my own State
the feelings of certain hon, friends
here who talk about the sugar cane
situation. I  would like the
hon. Minister to tell wug how
he proposes to increase the acreage
under sugarcane and no{ only increase
the acreage of sugarcane but how he
proposes to let ug have a better type
of sugarcane and a better yield. If
this is the situation even in a State
which does not have a glut of it—it is
not one of our main products—I can
understand the feelingg of other in inis
Tespect.

I shall now make the last point and
finish, and that is with regarq to land
reform. On this question we have had
a lot of difference. I was reading a
very interesting article by Shri K. N.
Raj, one of the leading economists of
our country. He says:

“In the rural sector, land legis-
lation since Independence has nct
made much difference to concen-
tration in land ownership in the
rura] areas,—

we are prone to say that after th2
Land Reform Acts, actually the cun-
centration in land has been driven
out. But he continues:

“....and has in the main only
induced the larger holders of land
to either disguise the true position -
(by partitioning land among mem-
bers of the same family, reporting
tenants as attached labourers,
etc.) or, in some cases, to take a
more active interest in the culti-
vation of land in order to prevent
the accrual of occupancy rights to
others.”

That is all right, but the firs* things
is that large concentration of land
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remains in disguised form. Then he
goes on to say:

“The available data (such as
those provided by the Planning
Commission and the National
Sample Survey) do not bring out
adequately the extent of the con-
centration in land owmership. . . .
They also, over-state the share of
the larger units in ‘operated’ (as
distinguished from ‘owned’) hold-
_ing, Onwership is much
more concentrated, and cultivation
takes place in much smaller units,
than we are led to believe by these
statistics.”

......

This is an important thing, (Inter-
ruption). He is an eminent economist,
whose services the Governinent have
utilised on the Steel Committee,

Dr. P. S. Deshmukh (Amravati):
There are so many bogus experts!

Shrimati Reng Chakravartiy: I
canot brush it aside. [ am not an
economist myself. I believe this goes
entirely against the theory, - ainst the
grain, of Dr. P, S. Deshmukh. But I
quite agree with Dr. Raj that this is
the position. Certainly, if we are to
fight against unemployment, then we
have got to take to this land refurm
seriously. As a matter of fact, the
Congress is supposed to have appoint-
ed a committee to report on the
matter. I do not know what it is going
to report. We know the situation in
the areas. This is a matter which has
to be looked into, so that our depend-
ence on foreign imports will go down.
It is a completely wrong thing to say
that we have to import from abroad.
It is a shame that we have
to import from abroad. We know
what has been done under PL 480 and
how much rupee money has got tied
up in the American embassy. It is a
sign of a backward economy, when
we depend for our foreign exchange
only on exports of primary produce.
We shall certainly continue to try to
sell it, but that is not the sign of
growth. Tt is a sign of a backward,
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celonial economy which we should try
to change.

Dr. P. S. Deshmukh: Sir, ] was go-
img to touch upon the points which I
had thought of, but I think we have
to give precedence to the point which
has arisen in these speeches to which
we have just listened, and that is with
regard to electricity rates. T know
my time is limited, and so I propose,
without any preliminary or prepara-
tory or introductery remarks, to pro-
ceed straight to the sujbect-matter.
In the case of electricity charges, as
I am going to point out and. urge, it
is time that the Government thought
of the whole matter from the point
of view of the farmer.

Shri S, K. Patil declared here in
loug terms that thereafter, from the
time he made the speech here, the
Government policy was going tg be
farmer-oriented. We have had some
evidence of it in the shape of certain
price support. It has done good.

But what is this price support?
From whose angle? In the annual re-
port, this is called a reasonable price.
But a reasonable price is not sufficient
for boosting up agricultural produc-
tion in thig country. It must be to
the producer a remunerative price.
That is the essence of the whole agri-
cultural policy. Since we know that
there are crores of farmers who con-
not make both ends meet, we have
got to pay the same attention to them
as what we pay to the wcrkers in
industries or urban workers. We have
got organisations angq welfare offi-
cers for labour. But we have not
thought of welfare officers for far-
mers. We will have to do that We
will have to look at the economy of a
farmer, so that he can keep hig body
and soul together. If he dres not,
how do 'you expect him not only to
maintain the produce, but to produce
more? That is impossible. It will be
stupid for us to continue to look at it
in the same direction, with our imports
going up and our production not
making much progress, in spite of the
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fact that there are so nmany achieve-
ments to the credit of the Ministry.
They bave increaseq minor irrigation.
very substantially, but wheére is the
produce? What has happened to the
yield? We have had 4} lakh tons of
ammonium sulphate, but wkere is the
produce? There are 100 muliion tons
of composts. What is the rate at
which one ton of compost produces
how much foodgrains? Where ig the
produce? If we look at all that, ulti-
mately, sooner the Government will
realise it, the better, namely, that you
have to care for the budget of the far-
mers, who at least produce the surplus
which you want to distribute {o those
who do not produce. That is the crux
of the problem and therefore, the
sooner Government decides to subsi-
dise agricultural operations, wherever
necessary, the better.

I do not want Government to grant
subsidies which are of a general
nature without any proper discrimi-
nation or proper thinking. But we
will have to subsidise the agricultural
operations. So far as electricity is
concerned, 1 suggest that Government
can tell every State that no farmer
will be permitted to pay more than ¢
pies per unit and that watever subsidy
the State Government is prepared to
give below 9 pies, an equal amount
will be shared by the Central Govern-
ment. My friend mentioned that this
will require about a crore of
rupees. But what is a crore to this
wastefu] Government of ours? Crores
and crores go into the drains. T can
point out many instances. I could not
prevent it. A man getting Rs, 300

_today is promoted to Rs. 700 because

he is the most qualified man. Day in
and day out the Third Plan is swallew-
ed mostly by higher salaries ' aid to
the same individuals rather than in-
creasing the efficiency of the Govern-
ment. This is the kind of Govern-
ment we have, whether it is the States
or the Centre. So, what is Rs. 1 crore
for paying directly? I may tell the
House that 3 pies per unit or any
concession given to the farmer does
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pay dividends straightway, we have
not to wait for them. So, electricity
should be dealt with as I have suggest-
od.
o
I am wholly against state-trading in
foodgrains. As a matter of fac', we
have tremendous state-trading in
foodgrains. Who imports all the food-
£raing that come from abroad and who
distributes them? It is the Govern-
ment. The state-trading experiment
‘was foolish. As T intefrupted just
now, there are many bogus experts
going round the Government ¢f India
who mislead the Government—even
the National Development Council. It
was a concrete fact; it was told by
somebody—some economist—that if
you take to state-trading in foodgrains,
you can make Rs. 100 or Rs. 200 crores
of profit. But what was the experi-
ence? Madhya Pradesh tried to do it,
but they coulg not sell and they had
to share a loss of Rs. 2} crores. To
the socialists, state-trading is a joke or
slogan. Nationalisation of banks is
going to cure everything. Tha* is not
the kind of socialism in any case I
want. So, I would suggest that state-
trading should be continued where it
is, namely, imports should not be
‘handled by private traders. Distribu-
tion of the stocks also shoulg not be
‘handled by the private traders. But
the scope of state-trading should not
be expanded.

I know there are some people who
do not like cooperatives, but ulli-
mately, it is the cooperatives that will
discharge the job of looking after the
interests of producers and consumers;
it cannot be done by state-trading.

Dr. M. 8. Aney (Nagpur): Ultimate-
1y means what?

Dr. P. S. Deshmukh: I mean it takes
time, because honest people have to be
available for running the cooperatives.
“The trouble is everybody wantc to
snatch whatever advantage he can.

I would like to support my hon,
friend, Mrs Renu Chakravaritv, when
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she said that credit is & very essential
thing. In this alsh, I want to tirge thé
same point. In giving credit to a small
farmer, Government should take tke
risk of not being able to recover it at
all. They will have to prepare them-
selves for this. The farmer has been
gambling with rain and monsvon- all
these generations and it is time that
some of this gamble is shared by Gov-
ernment. If you give money with t..e
expectation that he will produce more
ang if there is a calamity and he can-
not pay, you better straightway write
it off. You should be prepared to set
apart a certain amount of money for
that. Unless you are prepared to take
a rigk, there are millions of people who
are not credit-worthy; vou will never
give them a pie, they will never be
able to come out of their starving
conditions, they will never produce
more and you will never be able to
solve the agricultural problem of this
country,

Regarding sugar, I do not like the
imposition of licence fees for crushers
and so on. Here also very often we
are on the side of protecting the mil!-
owners ang others who have made
huge profits and deprive the initiative
to the farmers. We dea] with this
price mechanism on apriori considera-
tions and do mot look to the actual
thing. In fact, the whole sugar policy
and sugarcane cultivation has not been
at any time—] am including my own
period—rationally dealt with.” When
these poor farmers produceq more, the
department came down upon . them.
The whole House and the Government
was worried as to what to do with the
surplus. So, they issued an order that
there should be 10 per cent lesg pro-
duction. It shows that very often we
are not prepared to learn from our
own mistakes. There have been in-
stances in the past when the traders
were clamouring for an export of 2
lakh tons of sugar, bui{ within three
months, there was black market to the
extent that 1 seer of sugar was not
available for less than Rs. 2§. These
being there, it wag rather a «mirtake
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not to have learnt from them anq to
blame the farmers or the mill-owness

for having produced a record guantity
of sugar. -

A complaint was made that the
consumption has not risen. Now the
consumption has risen. Although this
year’s production may not fall ghort
of the peak of 3 million tons, there is
said to be scarcity and Government is
thinking of rationing and so on. I for
one hate rationing absolutely on
principle and in every way: I do rot
like these zones also, because they
cut at the root of the farmers getting
some more profit. That is my central
contention that we will have to look
at the whole problem from this point.
Take any particular kind of farmer; if
you like, take the mddle one. Of
course, it was very generous of the
Fooq and Agriculture Minister to
have raised the price by Rs. 1. But
that is neither here nor there. These
are all small charities for which the
farmers are grateful because it does
contribute a little to reduce the loss
and to give some profit to somebody.
But this is not the way to deal with
the problem. By all means do not
cause any hardship to the workers and
to the urban people, Give subsidies.
Subsidise them, but see that you do
not kill the farmer by ad hoc price
fixation which does not give a re-
munerative price. A reasonable price
will not do. It must be a remunerative
price because he must live to work
harder than he had done before. You
want more agricultura] production.

The work, generally, in the fielq of
minor irrigation, compost and so on, is
commendable. But, unfortunately, it
is not reflecteq in greater production.
I am glad that T still holq the record
of 81 million tons which my friends
have not been able to exceed so far.
1 wish them good luck this vear, and
1 hope they will be able to produce
maore.

Unlesg we change our policy and
look 4t the problem from this angle
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we will not be able to do that. There
are some people who are frightened
by the word subsidy. I claim that
thex:e is no country in the world where
agriculture is not subsidised. There is
no country in the world where agri-
cu.It_ure itself is paying. Itisnot a
paying thing, it is a foolishman’s busi-
ness. It may be paying probably in
the very fertile land of Utiar Pradesh
and Punjab with good canal irrigation
and so on. It may be profitable there,
But I would like to make a present of
80 acres of my land ang ask them to
produce consistently even Re. 2000 per
year by way of profit. The whole
operation of doing it is very difficult.
In Europe agriculture is profitable be-
cause of animal husbandry, and not
only because of agriculture. ] hope
the hon. Minister who has n.ow come
to this Ministry and brought rather a
fresh mind to bear upon al! these pro-
blems will really take a radical view.
My hon, - friend, Shri Thomas com-
plaineq that there was no revolu-
tionary suggestion. My suggestion
may not look revolutionary, but it wil]
certainly revolutionise agricultural
production in the country. 1 assure
the House and I can guarantee on this
point. A few resolutions werc passed
by the 8th and 19th conventliong of the
farmers. Only a few but sensible re-
solutions were passed. 1 commend
them for very detaileq consideration

because they are practical concrete
suggestions and they come from the
farmers themselves. They also say

that unless 'you look at i{he whole pro-

blem from this angle you will not
have given any real shape to our
announcement that hereafter the

policy of Government in regard to
agriculture will be farmer—oriented.
If the suggestions they have made here
are accepted, then we will not only
give the farmer some relief but we

will also meet the tremendous chal-
lenge that is before us. There is no
greater challenge than this. Even
China is not a greater challenge than
the availability of foodgrains in this
country. Every Member in this House
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realises that. The Prime Minister has
been playing with this portfolio—I
would beg his pardon for saying so.
This portfolio has never been given the
status that it deserves. I was func-
tioning as the Agriculture Minister but
there was somebody .else on top of me
and I could not do what I wanted. And,
underneath also there are people in
the Ministry who do not understand
much about agriculture. They go on
advising in ways which are detri-
mental to agricultural production and
not at all helpful.

Shri Hari Vishnu Kamath: It took
ten years for you to realise that?

Dr. P. S, Deshmukh: These ten years
wil] show that there was consistent
progress. From 46 million tons it rose
to 81 million tons. It is only after I
left that the production has gone
down. I would like hon. Members te
examine my record and rthey will find
that what they are trying to do by
package deal and after spending lakhs
of rupees I did without any expendi-
ture by introducing Japanese method.

An Hon. Member: Then you must
get back.

Dr, P. S. Deshmukh: I do not want.
I am very very happy where I am 1
want to congratulate Shri Thomas for
his elevation. He richly deserves it.
He has done excellent work. 1 am
alsg glad to welcome Sardar Saheb
because this is his first budget. T have
many expectations of nim because the
Prime Minister has confidence in him
and so have all of us. I am sure he
will justify this and really revolu-
tionise agriculture. But he will never
succeed, I tell him and I warn him.
unless he looks at the whole problem
from the angle of the farmer. We are
rather dogmatic about it. We do not
say that al] that we say are absolutely
correct, but here is an attitude, an
approach which if adopteq would solve
many of the problem, remove many
of the difficulties. The Government of
India need not be afraid of spending
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thousands of rupees by way of subsi-

dies because this iz an invest-
ment every pie of which will
be returned double-fold or even
three-fold if not many more.

Therefore, they should not be chicken-
hearted by saying what wil] happen to
the finances of the country. If subsi-
dies are given, if cheaper seeds are
made available, if cheaper fertilisers
are provided and if irrigation is pro-
vided at cheap rates the farmer will
be able to produce what we expect of
him.

Shrimati Yashoda Reddy (Kurnool):
Mr, Deputy-Speaker, Sir, every time
there is a rise in prices we have
many discussions here on food. I
would like to say that food is not the
primary or essential thing. Agricul-
ture is the most important thing and
not food. This is an obvious thing. An
obvious thing is so easily and so often
forgotten that it needs reiteration. In
India agriculture has suffered many
handicaps, but none so insidious or
ultimately so damaging as from a
false transposition of priorities bet-
ween food and agriculture. It has
been food that has held the priority
and not agriculture. Even the name
of the Ministry is innocently indica-
tive of the false priorities—it is Food
and Agriculture Ministry. Agriculture
and agriculturist have been pushed
backward and Government and poli-
tical administration has bogged itself
in food controls, cordons and procure-
ment. Perhaps it may be as a hang-
over of the era of rationing when the
concept of food was limited to the
problem of feeding the urban popula-
tion which was visible, more vocal
and more troublesome. But they
never thought about agriculture.

This is not a solved problem.
Everytime there has been less pro-
duction due to the vagaries of nature
or bad seasons it has come up. The
first and foremost thing is that there
should be serious thinking and a re-
orientation of the Government'’s policy.
It is not enough if there is a change
in poliey in the Agricultural Ministrv
alone, the cnange should come i» ke
policy of the whole Government. It
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tust be agriculture-oriented and pro-
duction-oriented. It should be less
food-oriented.

In this connection I will say that
*-we will be ill advised to divert our
resources and efforts in food produc-
tion. The continued dependence on
PL. 480 by which you went to put
permanent crutches on the Indian
agricultural policy, is not going to
solve the problem. The first and
foremost thing, as I have said, is that
there should be a re-orientation of the
policy.

The hon. Minister, Shri Thomas,
was saying that we have given no
hew suggestions. He said that he has
been hearing them over and over
again. It may be that no new sug-
gestions have been put forward and
every time the same suggestions have
been made. But why is it that every
time the suggestions are not given
effect to?

The second most important thing
is, because of the low priority, agr-

culture has suffered in the matter of
" planning, administration, technical
fecruitment and other things. It is not
that you do not know the causes, the
reasons and the remedies. It is only
Yack of interest that is responsible.
It is only because of the low priority
that this has happened. Both the
Central and the State Governments
have from the very beginning been
showing lack of interest. We know
our problems. Great schemes are
drawn up and targets are fixed. Plan-
ning in India, as Barbara Ward said.
has. been more of formulation than of
implementation, We think more about
how to do things, but we never think
about how to get things done. Most
of the theoretical solutions to low
agricultural productivity have been
known for ten years. It is known that
irrigation, right fertiliser, improved
seed, better implements and other
things can double or even treble our
output. We know that co-operatives
can remove the middlemen, We know
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that adequate credit facilities break
the peasant’s dependence on money-
lenders. It is not that you do not
know the essential core of any effec-
tive programme of agriculture. But
the trouble is, bad implementation
and false priorities in our policies not
only in the agricultural department
but in the whole Government. That
has been the bane of our agricultural
policy. The trouble lies in its patchy
implementation and if any one reason
more than any other lies behind the
patchiness, it is lack of administrative
concentration and technica] skill

When I szy this, I would like to
make myself clear, How far have you
progressed on the technical side? How
many agricultural universities and
colleges you have opened and how
many young people you have educated
and trained so that they will become
better farmers? Actually, there has
been a fall in the number. Now the
village level workers often know less
than the farmers; so also the block
development officer. Community Deve-
lopment does not help a farmer much
to make money and in better produc-
tion; it teaches him to lead a purer and
better life. I think it is a job left to
the philosophers and not to the Gov-
ernment of India.

You are asking the agriculturists to
grow more of foodgrains. But what
are the facilities that you are provid-
ing them? There is mutiplicity of
departments with no integration, con-
fused thinking and overlapping of
functions with the result that no prog-
ress is achieved in this front.

As Dr. P. S, Deshmukh has men-
tioned, how many Chief Ministers
have you persuaded to become Agri-
culture Ministers? I think even in the
Centre the Minister of Agriculture
has not got the priority which he
ought to have got. Preference is
always given to the Ministry of
Finance, or Industry or some other
Ministry, but not to the Ministry of
Agriculture, Of course, I am not
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<harging or blaming the Ministry of
Agriculture; the fault ig that of the
Government as a whole, which is
giving a sort of Cinderella-treatment
to this Ministry. Government seem
to think that agriculture has already
been there, it has existed, it will
exist, it does not need any particular
.attention. It is this faulty thinking of
‘the Government which has placed
agriculture in its present pitiable
‘position.

How many entrants to the cadre of
ICS are going to the Agricultural
Service? Most of them are going to
Finance or Industry. How many of
your young Collectors have been told
that unless they help increase the
yield of foodgrains in their districts,
the prospects of their future promo-
tion will be marred? In how many
cases have you fixed separate targets
for each village, tehsil and district?
Because you have not done it, the
officers in charge of this subject are
taking it easy. They do not have
either the talent or the drive to get the
desired results. The result is slack-
ness and inefficiency.

In railways, in industry and in
other fields if anybody fails you hold
a court of inquiry. But what happens
in agriculture? Nothing. Govern-
ment is not interested in finding out
why there is failure. You never hold
any enquiry; you do not question any-
body because you do not give the
necessary . priority to agriculture.

Suppose a dam is to be built. Gov-
ernment should first ensure that
cement is ready, iron is ready, the

workers are available, roads are there,
houses are provided to the workers
ete. If there is failure in any one
aspect, responsibility is fixed and
charges are framed against Mohan
Lal, X, Y or Z. 1 am sorry, I men-
tioned a name. I did not mean any-
body in particular. In the -case of
irrigation, we first see that feeder
channels are dug. But we do not have
that integrated planning in agricul-
ture,
its own wayv.

comes in time.

The fertilizer never
By the time the
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improved seeds are supplied, they are
not fit for sowing. This sort of dis-
proportion between aims of policy and
what is actually done would not
occur if farming were approached
with professional competence appa-
rent say, in building dams. The lack
of professional bias is due to the low
actual priorjty assigned to agriculture
both in tethnical recruitment and in
political interest. I fear the Govern-
ment is treating the symptoms of the
disease and not the disease itself.

India is an agricultural country and
the whole economy, whether internal
or external, is lihked with ggriculture.
I do not know why we have nsglected
our agriculture when 80 per cent of
our people depend directly on agri-
culture. In America, which is certain-
ly a highly industrialised country,
they gave first priority to agriculture
and only afterwards to developing
industries. But what is happening
here? We are paying more attention
to industries at the cost of agricul-
ture. We seem to forget that agricul-
ture is intimately connected with in-
dustry. Industry cannot be separated
from agriculture. Because, no indus-
try can be based on anything or any
raw material which is not as a result
of agriculture,

Do you know the demand of ferti-
lizer, by agriculture? The other day
when I asked a question on this sub-
ject, I was told by the Minister of
Industries that he did not consult the
Agriculture Ministry. Then what is
the fertilizer for? Is it meant to feed
men? What is the fun of the Indus-
tries Ministry functioning in such a
water-tight compartment without any
consultation with the Agriculture
Ministry regarding its requirements
of fertilizer? Of course, I am not say-
ing that we should neglect our indus-
tries. Certainly, our industries are
important. But then, there is the
question of priority and I feel that the
first priority should be given to agri-
culture and not to industry.

What is our production of nitrogen?
Not even 26,000 tons when our target
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is one million tons, In Phosphate we
have not reached even 25 per cent of
our target. Neither would you permit
the private sector to set up fertiliser
factories to meet the requirements of
your agriculture, nor would you set
up the factories yourself. Why do you
not give subsidy so-that people in the
private sector may come forward to
produce enough of fertiliser? Why do
you not spend sufficient money on this
important industry? The.difficulty is
that Government spends money on
unessential and unnecessary things in
preference to things which are urgent-
ly required. It wants to do too many
things at the same time with the
result that it is jack of all trades and
master of none. In the matter of
priorities, agriculture should be given
the first place because unless you
become self-sufficient and feed your
millions, you will have to depend on
other countries. Food is the most
important thing not only for your
people but even for your economy,

The welfare of the people depends
upon your feeding them and giving
them security. You have neglected
both. Until the invasion of China
came, you did not think of defence.
Perhaps, until some such thing arises
in the food front, you will not give it
the priority it deserves.

Lastly, there is no over-all policy
in the matter of agriculture. We
must make the best use of our
lands. An hon. Member was saying
thut our policy should be foreign-
oriented; perhaps, he meant export-
oriented. I certainly do not pay so
much attention only to self-sufficiency
in foodgrains. The yield per acre in
India is very poor. It only we make
determined efforts to improve our
agriculture according to scientific
means, we can easily achieve sgelf-
sufficiency -and feed our teeming mil-
lions. But our aim should not be
mere self-sufficiency. Our lands can
earn much more of foreign exchange
Wy growing commodities like tobacco
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and cotton. So, there should be
proper agricultural planning.

Tobacco is grown in large areas in
Andhra Pradesh for g long time.
Neither the Ministry of International
Trade, nor the Ministry of Agriculture
took any pains to find out what kind
or quality of tobacco has a good
export market, So, the growers pro-
duced whatever they liked, and that.
tobacco has no foreign market, So,
now there is a slump and the tobacco
growers are suffering. This could
very well have been avoided if only
there had been proper co-ordination
between the two Ministries so that
the growers could have known what
quality had a demand in the market
and produced that quality in large
numbers. Because, there is no point
in producing a quality which has no-
market.

Coming to fertilisers, the private
sector is trying for the last two years
to set up factories but Government is
not permitting them. Though Gov-
ernment had originally thought of
setting up two factories, one at Visa-
khapatnam and another at Kotha-
gudam it has not taken any interest
in the matter so far. Neither is the
Government prepared to grant them
the necessary foreign exchange for
establishing factories. There is also
the question of nationalisation. Of
course, ] am not against nationalisa-
tion. But why do wou not think of
important things first instead of spend-
ing money on acquiring existing
industries?

Because there is a good market, the
Southern States of Madras, Mysore,
Andhra Pradesh and Xerala. were
growing cash crops like cashew nut,
pepper, cardamom etc. But what
happened to the pepper industry? It
has virtually ceased to exist because
there were price fluctuations and you
have not given any price support. T
feel that areas which have favourable
conditions for cash crops should grow
them rather than foodgrains. Because,
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that will bring in the badly-needed
fareign exchnnge

I can quote several guch instances
but the time at my disposal is short.
I hope the Government will be more
sympathetic to the agricultural sec-
tor, In every Plan and in every
budget there is much of rhetoric on
agriculture but nothing in action. So,
I appeal to the Minister of Agriculture
to assert himself. Let him not bow
down to other Ministers. Let him
show to them that if agriculture fails,
the whole economy fails and if it sur-
vives, the whole economy survives.
Otherwise, there is no hope. I feel
that on the whole the approach today
to agriculture can at best be called
most casual and unrealistic, if not
frresponsible.
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oTaT § | ST a9-_T9 4 W aaran
fE afz gfy amem Faw oiw sfawa
w73 AT A7 QIGRY § gH 91 0%
A & FO9 WOA  WwEAT q@r
¥FY § | TR TTFTEA & qTAAY
W qf e E M T a7 a@
T ara g 5 oo g & saT ot
&Y T T94T FAA I @RAT @A g,
) 9T TOA W @ 5 & fay e
g ¢ 1 q|r wrew A @ f ararom
afz ot gt BR & B FTRFIT,
FIF A &, T W AT FFI A T
B MAF a3}, Sw& Ot
wuTHEAY ErT & S¥ &) wreY A F9 &
9 F1% o FTEEFC My A fawE &
fora dav< €Y oA @ Afew gwTdr wf,
o1 A FOT Wy F71 faafa T & mo
FNIFFATE AR ITF TS & &7
FLEH T SO & IUT AT AW
at e AT ot @9 @ FR § | w9
At IF FTRFTT F TE FQ@ g 91 T
FT AT FTE F AT FA FT gAA
I fawn T & | w=ifwa @@ Rwr
¢ fr 4% faeslt ® wrw a9 Y wrAv
T, T T FT A Srewre e
T & 1

¥ @t 7gt a5 sgm fr @z
sefgas greewd wTd §, a8 WiewwT

& A & | e A Faw wle ¥ &

grt & X arwr & foy o efeaw
affea &, 3 A greaeIR d 53 TR
§ 1999 FT AT X A | SHY FUSTE
T WA § W qg a0 fewm sian
gifegr RO E § ) I AT
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[+ awor fae]

o fagr | q@ ST F K ar Wy
w7 g5 § | 7 faw wdr wal #®
IR TR &, TG A€ TG § | A
qITY WY A & | A ¥ gFEAIwT @
w7 1 ¥ a1 AT agq § 9% O
fa2eft war Wt wre w7 wwa § | IfeT
IATET Wig Iq ot T wg gy §
e #Y o wfer @, O ogi X fiw
gfaarsigawamafaar § @
ZW IO FT GFI_§ WY g0 FT &
I ST QU I@ S AHT § WE
wfey g @Y wim 9@ & I
7E 7 At @ I Ef o fiw
f foam w1 foagar ft 5w &1, fagar
ot 39 571 fagrg %, faadt off aoedt
9 ¥ AT § FA T2 WG FE, [ FY
9 W19 Fgaw faadr @ o

AT T E 1 "HIT
FefETES AT F AT T S|
2, SYSIRFFLO FT AT ACMET T
&, srenfos W= Y ava & st €1
& gAY, IS TF AFAA FT,
frer gTET AW @ WY are-aTe oF
& I Fg0 gu g 2 5 ovafas
wfe g wifgd |+ avg saifre
wfa &3 woffT gen i d @ &
g 1 & 3 7 7oms 7 I § | Afeww
TR UF T ASAT A OHGW |
q AT W g A7 I A
A F | FaAAA I F oF T A
THTY A7 FET & £ g AT Few qT
ZH QT WREN B A I AR WA Ay
WA w g As ardfr g AR @ fE
“fefegarsimm  fRdy aw &
gea T2 & Atz frdt 2w Y Ffq swg
A 9%g W F qrawg ot W

SYGEFTr T AT AT AT

UF AR AITL AT ¢ | TE-T8 =i &
U FLBR-BIE T 4@ 5 FT ATA
séfegaarediom FauT oET & 1 W
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o oranETr w1 oA, odfis
wifw &7 afl, s g whw @
T gun gifE faar wfe whe &
sraier wifcr &1 € oF off Qo
I W G g dw Aw § ww @
7 v ¥ W w v &,
g 7t ffgr w2 &, wifedt a% Fw A
g fea, agi v qgw fear fe w=
aFIANITI AT RE e
99 59 R & IraqE ot wra 3 Farw
W F AN A g W AN & fag
9% wadrer T warer wfe & wrd
RIS qErr 97 & g 1§ o w1 aarE
g Igrar §, N wet feafar § ww W
HITH §THA @A FT AT AACE | AT
g% 6T F FHT 9T T FT TA17 FT
@&\ g g ara v gfa wifa gart
W &Y 1 g% 99 wiafas wf aret
@ # Ag g S5E 9T 19 w57
&0 7w 39 frafq 1 g9 war @, fo
9 I9 FL AT AT G A IFTE
THT $T T FH TS I 79 ¥ ZHIT
waar & aifws &, 9a1 7Y |\ gw
T g A ¥ a1 sgm fe g
Ffw mifer &Y T3 ®1 AT 91fgd

JATEA FI Y A9 oG W qIFT
& gy wré, 99 A4 AT THET AHT
* amA Suredd g€ @ ™ &7 oF &Y
g I F qrHA oAy AT aF T 97
arex I Agw F wAT I HT |
I FEY TET T T A AT 4 A,
M 72T X AT F A, IT A AR
fredfr ==t € | Ig &1 Ao @
frarT, T0 &1 & W9 Fi TAAAT AEAT
g 1 & Iue 2w A frarer |19 F1 2
g | M@ AW gfe & §i9 oF A
uFs Aqfw forg & s 91, 9591 Jaw
qr, 37 ® ¥ F7 AT 7 famy
mn, 39wt fra faan @ oaeg
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q W & gEL WA ¥ o ¥ fed
T | 8 Q% AFT W WIS 491 F 06
wE wd fw, 7 aF T, W @
a9, T q€ Frad, T T Q¥

m%ﬁﬁz&n&@uﬁm
arar q3ar & fo feq a®@ & @ #
T 9T | T fe g s wr § 7
A Wl T o T § afew
w8 4@ | g WWW A A
oy § AT Ffr D X §, qerw
fau & 3% #T AR 2 F g O
feqit & a7 7 fodt 98 waw ¥ F19
TR @ER § v dw, o
mm@mt aﬂaz"mn &1

g1 A AT & I iz IET @
ot d a8 a7 wgicaT q¥ J@r &0
W AR & I Qa2 T0F & Fard
TTHTT T TOAT AT 0

gAR arfeqt aea & fed aw @t
fagq qX T@d o WK Ia® TR AN-
FIfeHET AT 9T TAX gT I8 I ¥
a9 Fg 91 f5 e 9% grd Ffw
Hifq s sifafes @t & 7oy W
g HrT Mfdfee T | /I gAR
qHE WEA A FE A Wk ot g
fear W1 42 @ WA WP, TR
¥ MAT I FT ATEA 4T | GT T€ W4T
Wie=e W o & §, T A& g,
TR AN ANt g g e
afg Tq TaHE & FTETH w7 @A &
I @ F1 B g w9 av A famr
o7 gFAT & A IE § AN wieRT
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qfedt | #F a@ QAENE AWIfET
T et § o Y ¥ | oy TR
o grfaat ¥ s W Ao &

A

14.00 hrs.

Qu WA arer w9 A A
ot @t 3 fr 8

it worcrw fog W AR gwid
Afsiy 1wt faa adw & aEwl A
TH 3 T97 ¥ Ioee  faww 93
a7 5% Fa9 uw @ T A
famr Y | 3 fa= 37 A & TA
qt f 2w & o F9 T3, 307 F gram™y
#T 92 | I9 FI Fa9 TAFIA FT AT
4 | 3 3z ® ¥ e o a5 gw ¥ g
FMAAAA TR AT LA
U aF JRIQ a0 g A AT | I
FET a9 gH ¥ F1F ISAT, AT FET I4T
wraer fzar, ot ff #8779 A 9w
o | AfFT e FF FL | oI
AT W WY & | WE ST gW A
FI TN ; FH A ST & fAq 0 1 o
T ife M Afvsasaw o
g & A8, o aw wen el |
T 7E, A A qAT 5 wa g
ST @I 2, THRIRE F1 AT | &,
ey §9 a1 e & fad &0 W™
fe & wgan g i wore g A w1 A
e I TS T WY at SR
TSIT T |

o foamd & amaei & Qe ¥ ey
& ot W ¥ §8 A4 ag@r | g
qifew TTET ¥ 99 T ¥ ¥ 947 f
wAOET Ay wew w W e fewr
& AT ¥ TW § g7 NS , 79w
¥ A g EA ¥ AR TS
oW grar &, Onr 2 ¥ afr weer
IS T T w@T g, o N F gwwar
g fo T37 weBT & 1 9T wwdwT, ¥
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[T wer fag)

wiwEl &1 a7 qFv & |y | g
¥ Sgt o fafams o wATs ao AW
N WEwsA & fog afed T@T A€
Q%o fafags T oA FT JAEA
Faar g | AT FER T FEN g fE
AT NS & | & 37 A a9 qrv
g wifF TR W § T Frageear
F fawars a8f #@r | 98 FEIOT F
fawmma &7

oo & wrre § ot g X
WA FAAAT q@ F. v TG A
geg faear o €1 fawam &1 & WK
faea ¥ a8 owdar ¥ @I W @
T | I 48 Agl 9T fF AT /9
ore g9 A faer fom, wX  FEaE
wTET W A S g & v f afew
I § FAFAAST 6T &, I ¥ FrE-
-FTT T faar war rar g | 7@ & &,
7l 1 w1 faet fean afew a8 gat
9€ &, W1 91 a1 I AT wAl 9F
FF T 1 T T STy TEAT
&F @ FTH TN AT G | W
TH TG F1 "W qHAFT J AW A0
Fgd & df WA & wfas § e 7T
o 7@ AW F7 WY | qgL & 1 F few
T FIW F CoawT wifw=Ee Fgar §
Tt fgrra & arg 1 TgR s ot §,
Trew freret STt § oy few
AT &7 ar qgET ¥ fAy ? A ¥
/AT # et ggETy F o, wd § 9w
F TR § arearier g o o

% WA wTe "1 fEa g
T AN qEAET w4 ?

=t worerw fag © & Ry ST
g, Tofe 37 @ g | d97 8 Fw A
FOT | AR FA9 OHT TFEE 9 GRET
ST § g ¥ JaTHi F ¥4 &7 A
SUAT & | WAL I ¥ AT g

MARCH 28, 1964

for Grants 7934

A qT Y A, FTAHIT T@T & Al
T ST &1 W FT G Fed § qoraw
wiftree |

Q% M AT G | g JAATES |

st woow fag ;. ww ¥ Sog
@t g, wofad e g aw #
¥ ar ¥aw g & fraga w€m fw
o o= Wt gy o d=r gQ
Faamar ar f& gz T@ad Qeaad
THIR &TH . are A § 1 SAH
qar wfgs swrar &, @99 wfgs Tw@r
&, it sifs St @ ) aeT ¥ gan
FT &, FIT TRAT @ F< F A7 &7
Ffadw  qlgre FMAT 9%AT & 1 W9
* 99 AN ¥ 1€ o 7@ qw 5T
ITF MG A9 A @ G oar A
AN F WY FoqAT F FQ@ § AV
AT FITFTAG L AR TS X
o IF F %o B TG ¥ wfas qrr
9T & &9 F T Wrar | W Q8T
i T W F Fas F @ W
I¥ gfer 2 1 FTEFITF @ RN
B i Siowew I § 9% 37
F1 T FT AT FEFA F T F )
T QAT g 9 a1 & wgar g fF ek
G § qUET A TERATS { ATHRT AT
I FT §© AW WIS F7 WY HAR EAIT |

TF AT W ATAT @ 97 g
YEE HAl &1 I ¥ | 99 A9 T@
anferat aff ff To Zr99 ¥ | IEA T
a1, AT 1 foor o2 oft Farfaw 9w
#1 SEaar 91 71 Wed: g FY wigor
fear a1 3@ % W gIEr av fF oot
AT FATL HE 9T AT W § W AT
FIF AL §FT R 7 FT R &, 2
FT HEAT A F1% Fwa< AG § | AT w7
TEE UF FAALE | ¥ 97 ¥ g
fF g7 &t Fear arg feadt fawr o
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§ | 9wz ax e s g 3w Ay AN
F1 F7 A FET AZAT, I¥ FT AGA
gz F1 A Hur Af § ) AfFA F W
# FRyfefea doq aqer @TE | N A
FT @ § I7 F WIS g A +AMMEA
W o qgt wT @ § w1 3T H A
T3 TEY TfEd | IT w1 A d¥ w0ET |
WIT I F qTEA aTw Afgd qr w4
agi arei &1 ME gUA g7 wEd,
afwue A9 wifgd | WL IT W
& o qE e ¥ a9 & fag s
aifed &t a7 agt 9 @ W faear
T AT ¥ FTH AT A0(gd | WL IR
qT UAAT F17 WY F@ & faw geer
Wi wifgd, wiw Tifgd, wfew =nfed,
&Y T TG 4 9T @ FTIY TWH 9T
FIX FTAT A0 | T TE AW A
T #T qEAT &, F4T TG AT A AT
H1 TOAT wEw faar &

fe war g & 1 oa e fF
e ¥ 31 73 | o owg a9 | 99 FWY
Fq FTEGHIC AT F TAT, FTEAFIC &
" AT A F | AT AT AT
FCHRITHI | T H1E WA KT T8 IO 741
2| BT 99 TUAT T I @ &
fefedro g @ & 1 aUET ad S
s a1 @Y & | T AFT T FT
feamr 37 a9 wZr FT II@ AYAAT
srafe frare &1 wear WA arer &)
oy 7 | fm wror wEw a@r | wEw
TN F A goee & fewmr & &3
FAT | I qOA F AL FrorAr FAT WY
TG A gY | T WG T T
AT, AT § FAT WG T | WA ATAT
& gwrT graafeeT arew | gark afem
v I g | e s ges F 97 A
g EPI IW 9T Fo0A * AT qHIT
AT F FAM | AT T A1 T wE
qugrew @ fom § ¥ 5o faswar @r
FfFT ww T ofEfoot #2777
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FM H{IT AR ATEET F AT FLF
AT Fg 1 sy, fw 3w FEH
¥ q@ A grm | W & o & fad
£ 1 R, A 1 T FY A TR 9,
A ST WY { T qAd | AR G A
T far 9MX | UF FIVEHIC AT A
UF ATATTEIHTL FT | HIFT & | I &
FTE FTVITFTL FAT T HAAT HIHA | W1
T FTAE F 35T ¥ TF TF @9 AT
oY 24 q% @) =T AT T W F FTC
T | 7Y ST 9 A fay § ) A e
T & ag o fefae ofame gHf
I ¥ fog "o F1 F37 1 W9 IT R
qoAr TiEE g & o# Al
] @I 0 TAT &I AYAT THIEE
Ag | o9 ATy § R Aw F o ot &Y
FeF A MAT X &1 I H AR F fag
ST FHL FF F 43 ¢ | T AT F7
I #1 fooits T @ @t o o &
@A T |/ \WraT § Wr A ATy R0
9T AA § IT F ACAT TN A
fad | 9l agy Hfod a7 & Fhrr
F | IW F1 IW IIT TJ§ T4 oA
WE TF FTRETT HGAT T FAqT T q40
& 1 5w et & 7€ 7€ Fromd T,
w1y feaw & 74 aew wE, 97
T TF FTEIFIT ®) HTHGAT AV gAY,
T IF IW F VAR FRRAT TEY
famm ot g #1, woA FEal &1,
I TF AT FEASIC FT IR TGN
g THAL, W §B W ¥ F |

oS WY & §eX  # mlwew|
fafre<t €1 o7 ot & g€ @, amor
THA ¥ FA9T & FB W EN | TR
TR W o ¢ Ffw F1 AT waw
g @ T qaTy ¥ Faw oF & safy
wrat § fF oz 2 aawee & 1 & 3aT
W ¥ A g | F v g fr g
J wr Wt wrg sferer gy & 0 e
fe ¥ agi 0 ¥ U9y @wET § .39
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[>T werorr Fe]
fea & wr a% FEEHT ¥ WIHET AN
W ¥ &2 grar g &9 § 1 R W
% g o 87 9% ¢ f5 ww ag
NI F Fa9d I¥ gL I97 T 0
war ¢ 5w sgy w § W w9
T |

HTIA ST AHT FA F I 6,
afe dar 4 fear Wit arEa wY
arar faar | R sy fs s 9w
agq wrar fegr o wwar ¢ wafs oy
FHRTT A ¥ g2 AT A Lo qw@e
o7 AT | W9 { S ST
feean, sefiaTT ®t 3@ qav spwran faa
N FRER ¥ 57 5 gegra qm=
wraT F30 | AfFT W F 2@ X w2
it & Tgew 2 fau 1 9w aw
g ¥ FO9 @@l f& aew a9 aw
JMT H TR A8 g 1 AfeR feT
I§ Arar g [ifts foewy feat sm=
g v g FT faar

& wgar g fs agt dex & wfaql
F AT I BT 3BT, AfFT ww
q i # g B8 v g fF faaa
g 2, Wi o fat i ag oA
war w1a9 &l | A Fgan g s we wed
g9 ¥ §B &I ANforg qrfes sTeaRIC
s TE e feaT R E 7
¥ A TT |

Shri V. G. Naida (Tiruvallur):
While rising in support of the
Demands, 1 have to say a few words.
We are now doing propaganda for
doing intensive cultivation. Intensive
cultivation is based on four or five
things, that is, improved tools or
mechanisation, improved seeds, manure
and so on.

Ag regards improved tools, some of
our top leaders think that by mecha-
nisfng our farms, more unemployment
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will be created and to that extent our
task in giving employment to those:
who are unemployed will be rendered.
more difficult. Therefore, they do not
favour mechanisation of our farms..
But I should like to say that mecha-
nisation is very essential. The reascn
is that everything in agriculture:
should be done in time, Ilevelling,
ploughing, sowing etc. Then only we:
will be able to increase our produc-
tion. In other countries, they have 40
trectors per 1000 acres whereas here
we have 0.06 tractor per 1000 acres
of land we cultivate. This is a very:
meagre proportion. Therefore, we are
not able to conduct our agricultural:
operations in time.

Moreover, some of the tractors that
are imported are much cheaper than
indigenously produced * ones. This
matter has to be looked into. They
say in the initial stages our cost of
production of tractors will be more
but afterwards the cost will come
down to the normal level. But I do
not think we are manufacturing most
of the parts here. Most of it is
imported and assembled and supplied’
to the ryots. The cost of the assem-
bled tractor is 1} times more than
that of the imported one. Therefore,
1 would request the Government to
see that some tractors are imported
for the time being to fulfil our present
requirements quicker., When we are
importing so much of foodgrains, a
portion of the funds allotted for that
can also be given for import of these
tractors. Unless we do that, we may
not be able to cultivate in time and’
consequently our - production target
may not be fulfilled.

I know in my area that some of the
farmers who have adopted improved-
methods of cultivation are getting the:
maximum yield because they are able
to do all the agricultural operations in
time.

Here I would also submit that most
of the tractors made in India are with
the tesult that the farmer is not able-
to purchase it. The price with tools-
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<omes to Rs. 25,000—30,000 whereas
an imported tractor can be had for
-Rs. 15,000—18,000. Hence my sugges-
tion that some more tractors be
imported to meet our requirements
«quicker.

Again, most of the tractors made
here are used for industrial purposes.
.Because of its high cost, the farmer is
-not able to purchase it.

Now I come to improved seeds. We
are in need of improved seeds. No
doubt we are trying to have better
“varieties of seeds, but we are not able
to do it. We are unable to give to
ithe ryots the seeds that they need. I
am in touch with the agriculture
sdepartment for the last 30 years.
Before 30 years, we had seed farm
ryots everywhere. They used to be
-supplied with nucleus seeds and in
their turn, they used to give seeds to
‘the farmers. Now the nucleus seeds
are supplied to the State seed farms,
they in their turp give them to the
‘gram sahayaks. Now, only the name
is changed, but the seeds that are
‘wanted are not supplied to the far-
mers. Therefore, Government should
take active steps to produce more pure
seeds amd supply them to farmers.
“That will help better production.

Manure is one of the vital ingredi-
ents of agriculture. We are import-
ing fertilisers and we are also manu-
facturing them here. But manure
a'one will not help. Before applying
it to the land, the soil should be test-
ed. The soil test will help us to use
chemical manures. Not only chemical
manures, but organic manure and bulk
manure is also important. So their
production should also be encouraged.

Of course, with the block develop-
ment work going on here and there,
some propaganda is being done. But
it is insufficient.

If in a village where a thousand
-acres are under cultivation 1,000 or 500
‘tons of manure are produced, it is
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no use, it cannot help production,
Therefore, adequate steps should be
taken, and more mannure on a bulk
scale should be supplied. The farmers
should learn how to make it in bulk.

Chemical fertilisers are not sup-
plied properly. They are dumped in
places where they are not needed,
and they are not within easy reach of
the farmer. Thus, scarcity arises, and
blackmarketing also gtarts. Therefore,
Government should take steps to
organise a committee, Already there
is a committee, but it is not working
in a proper manner. They must have
district as well as taluk committees,
see how much manner is required for
each village and taluk, and distribute
on that basis. There is no use dump-
ing manure where it is not required
and allowing it to lie for two or three
yearg topether.

The hon. Minister who spoke said
we were gpending a lot on irrigation.
I agree, but is it properly utilised?
That is the point. It is not properly
utilised. In one village for 150 acres,
they have spent about Rs. 75,000 on
food production schemes, Is5 it neces-
sary to spend so much? The depart-
ments have been growing. There are
several departments for food pro-
duction, desilting-cum-reclamation,
the regular PW.D. and then minor
irrigation which is in the hands of
panchayat wunions. In spite of all
these departments and the money we
spend, even _one-tenth of the work
done in pre-war days in terms of
rupee value is not done today, There-
fore, the leakages should be plugged,
and we must see that we utilise the
amount properly on irrigation

It ig essential that we speed up
construction of bore wells wherever
possible, since a single well can
irrigate 100 to i50 acres, whereas the
money spent on minor irrigation
schemes does not show such goed
results, From the bore wells we can
get water whenever we want. There-
fore, I ask Government to concemtrate
more on bore wells, as that will bring
more production.
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[Shri V. G. Naidu]

I do not know on what basis price
fixation for foodgrains is made by
Government. When we ask the State
Governments, they say it is fixed by
the Central Government, When we
ask the Central Government, they say
it ig based on the State Government's
recommendations, and that they are
only implementing it. If they take
into consideration the cost of pro-
duction of the ryot, his requirements,
"and then fix the price, it will be proper
and reasonable, but they do not do
that. They simply fix the price arbi-
trarily. Therefore, I request them to
fix the price on the basis of cost of
production.

With these words, I thank you for
giving me this opportunity, and I
once again support the Demands of
the Ministry. *

Shri J, R. Mehta (Pali): I have
always held that a major factor res-
ponsible for our lack of success on the
food front has been lack of unitary
control over all the activities connect-
ed with agriculture. From that
point of view, I welcome the arrange-
ment whereby the food and Agri-
cultural Ministry has now over-all
control over the allied Ministries of
Irrigation and Power and Community
Development.

Ih the same spirit, it is good that we
have get up an Agricultural Produc-
tion Board at the Centre in which all
the Ministries are represented, and of
which the Food and Agriculture
Ministry is the head. In the States
we have set up coordinating eommit-
tees at the State and district levels.

This is all satisfactory so far as it
goes, but with due deference, I should
like to observe that I am not very
much enamoured of these co-ordinat-
ing committees. Co-ordination al-
ways implies a spirit of adjustment, a
spirit of compromise. What is needed
in agriculture, as I have already stat-
ed, is unitary control, come one au-

S
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thority exercinsing supreme powers.
This is all the more necessary at the
district level. If we want.to achieve:
success in our programmes of agri-
culture and food production, then there-
is ng, way out except to have one:
authority at the district level, which
is the master of all it surveys. The
Collector must have the authority to
enforce, to give imstructions to all
people whp are connected with agri-
culture, and to demand that they ful-
fil the targets. He should also have-
the authority to spend all the sums
within the Budget, once they are sanc-
tioned.

Talking of co-ordination, T am sur-
prised to find that in the co-ordinating-
committees which have been establish-
ed in the States—I am speaking of
Rajasthan—there is no what may be
called people’s participation. Thig is
not a satisfactory state of affairs, nor
in the fitness of things and it does not
behove us who talk so much of pan--
chayati raj and socialistic pattern of
society.

The hon. Minister recently announe--
ed the formation of nine wheat zones.
I submit that I am not enamoured of”
these zones. How many times in the-
past have we created these zones, re-
constituted them and demolished:
them? The very fact that we have
done so shows that at best they are
only palliatives, and not a final solution-
of the problem. They inevitably lead-
to disparity in stocks and prices, and
this disparity in its turn leads to smug-
gling. The result is that the producar
in the surplus area suffers and the
consumer in the deficit area suffers.
It might very well be argued: is every:
citizen of India not entitled to getting
food at the same price? From the:
point of view of the agriculturist, it
might be argued: is he not entitled"
to the same price for his produce
whether he lives in a surplus or a.
deficit area?

‘What are surplus States sometimes:
become deficit States and vice versa:
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We are so much at the mercy of the
vagaries of nature. There are always
imbalances in supplies and prices
which are taking place, and the trader
instinctively reacts to these imbalan-
ces, but I am of opinion that the Gov-
ernment machinery, however efficient
it may be, cannot react, or be so sen-
sitive to these imbalances. Therefore,
I am of opinion that unless we can
regulate prices and have adequate
buffer stocks, in the circumstances ex-
isting at present, we should allow free
trade subject only to two conditions:
firstly, important cities should be cor-
doned off and they should be the con-
cern of the Centre and secondly, Gov-
ernment should regulate its purchases
so as to counteract these imbalances
and prevent them from happening.
There should be an independent body
at the Centres whose sole task should
be to keep a check on prices and re-
gulate them, to release stocks when-
ever necessary and to see that these
imbalances are taken care of.

" We have not to go very far to ap-
preciate the difficulties about supplies
and prices. Take sugar, for instance.
There is disparity between State and
State in stocks as well ag prices.
There are villages in my own State
where sugar is sold at Rs. 3-50 per
kg. Here again, I repeat the same
argument that all the citizens of India
are entitled to uniform treatment in
the matter of supplies of sugar. I
may be excused if I voice a grievance
on behalf of the people of Rajasthan
in this respect. I have a statcment
before me which shows the allotment
of sugar per 1000 population in Rajas-
than as well as in the adjoining States;
it comes to 1017 kg. in Gujarat, 370" 7
kg. in Madhya Pradesh, 758" 5 in Maha-
rashtra, 689:4 in Punjab and 297-7 in
Rajasthan. I am unable to understand
why this flagrant disparity in allot-
ments to Rajasthan and other adjoin-
ing States. I have been told that
it is based on the actual consumption
of sugar in one particular year. As
against this, I understand that it does
not take into account the quantities
of gur which Rajasthan consumes,
supplies of which have been cut off
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entirely because of the ban on gur
export from U.P., I am also told that
sugar which used to come by road has
not been fully taken into account. In
all earnestness I also submit that the
fact that we might have had an unfair
deal in the past is no reason that it
should be continued. Therefore, the
Ministry should reconsider Rajasthan's
sugar quota. I can understand margi-
nal adjustments or variations which
can be attributed to different habits
or customs but there is no reason for
this flagrant disparity.

Rajasthan is in the throes of an un-
precedented famine and it is impos-
sible to face the situation unaided by
Centre. I am happy to acknowledge
the unstinted and spontaneous sup-
port which has been forthcoming to
Rajasthan and I especially thank my
friend Dr. Ram Subhag Singh for the
enthusiasm which he has shown. 1
also take this opportunity of acknow-
ledging the debt we owe to the Gov-
ernment of the United States of
America for rushing grain and fodder
to the famine-stricken parts of Rajas-
than. While I acknowledge this, 1
am not very happy that even in the
case of fodder we have now to depend
upon foreign countries. So far we
have only been getting grain. Having
said what I have said, I have no heart
to pick up a auarrel with Dr. Ram
Subhag Singh but I do not feel happy
at the news that he is trying to shift
away some of the rigs which dig tube-
wells from Rajasthan to Gujarat......

Shri Ramga (Chittoor): Gujarat also
is in the grip of famine.

Shri J. R. Mehta: May be, but it
is no use robbing Peter to pay Paul

Shri Ranga: That is
(Interruptions.)

Shri J. R, Mehta: He promised to
give us 250 tubewells in the dry areas
of Rajasthan. I do not know how he
can fulfil this programme if these rigs
are taken away. I am sure Dr. Ram
Subhag Singh who is shaking his head
will respond to my appeal. He is
shaking his head in the affirmative.

L]

right .
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While I am on this subject of
famines, I would like to make some
general observations on this. Some
parts of the country, especially Rajas-
than as we are all aware, are subjec-
ted to recurring famines. Nobody has
taken pains to calculate what it means,
what drain it means in the shape of
loss of human life and cattle life and
other resources and ultimately loss to
the economy of the areas concerned.
A time has come when the Centre
siould think of having a master plan
whereby we may be able to prevent,

within a reasonable period, a recur- -

rence of these famines. I think that
no expenditure is too much 4if we can
achieve that objective. There are too
many things, big or small, necessary
to fulfil our agricultural programme
but I will mention only two things:
provision of fertilisers and provision
of workshops for repairs of imple-
ments. 1 see no reason why with all
this stress in agriculture, we should
got give all the fertilisers that are
needed. Again, we show a lack of
proper appreciation of priorities. There
are sp many things which could be
cut off but whatever quantity of ferti-
lisers are needed must be forthcoming.
In the same way, we must have work-
shop in each district or within easy of
reach of each cultivator; it shoulq be
able tn cater to his needs about re-
pairing of implements.

Before I conclude, let me say in all
seriousness that while we may be do-
ing our best to prepare on what may
be called the geographical front, we
will be making the mistake of our life
if we allow ourselves to lag behind
on the food front. I think he will be
a reckless prophet who can say that
we may not be involved in some sort
of hostilit'es, when we have not very
friendly neighbours poised on our
frontiers. We may, any time, be faced
with a situation in which the import
of food may be not only difficult but
impossible. We cannot except our
armies to fight »m the front with hun-
gry stomaches or starving people at the
back. I think we should take serious-
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ly to step up production and not only
that, but to stock-pile, so that we may
be prepared for any emergency.

One last word I would say; and that
is, the job of the Food and Agriculs
ture Ministry is a difficult one., It is
easy tp work to the accompaniment of
trumpet but here, what is required ‘s
hard and unostentatious work. We
have to reach the remotest villager 1n
the remotest hamlet and we have to
instil a new spirit and a new sense
of vision in our agriculturists, and
that is not an easy job. 1 am very
happy to see so many of the Ministers
on the Treasury Benches, and I think
in no other Ministry and in no other
debate have I seen s0 many stalwarts
taking interest and sitting side by
side,—Sardar Swaran Singhji in front
with his Panchapyaras in the back. I
wish then'_; all success.

Mr. Deputy-Speaker: Shri' Rajaram,
D M.K.—Absent. Shri Yashpal Singh.

St aeare fag (Fa7) - STeR.
W, FE T AN EE N GT™E N
% g arm @ 5 a7 33 fog-
fex afem fFam 7 [ &1 &W
@M | FfFT g ¥ A w6
et ) & frawr @ g€ T@ A
g1 7Y gwar ¢ 5 goR FdY o W
TEE 1 LA TG F@ § W I
= & frarat & sfr aaedf 8 2 AR
&Y ag &Y w%ar 2 f& g aml w1 ag
Fagy 7 & Afwx oF Tww arfed)
Fmga e I AT e form Ag
&1 fFara & 99g &7 A7 & qEH
T |0 qr, AEFIT T @AW 4qT, AR
S g S 91%E Y WA qA #
fasr 91, A7 IAFT TIFEAT W W4T A
99T 77 q7 #9fF IF ¥ F IwCA
qt, s 3 qF F1 fear fw
7 OF FC G F | L W
TEE Fo gt o fogaitfer anw
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Wy ST | goeT & gar Jg) fear
OO as g wedt 2 v g feem
w1 fer 7@ & oo o7 fegr qwavg
¥ =Y g gwaw £ 1 fwwrT w7 fgw T
NI 9 T AE A FT S fFEFEAA &
% ¥ I g fow wr & S0
STAT, I WL a%F Q% T4 BF A9 F
SUTRT I¥ A AL AGY gRIT | o« TF
qar Y grar § aw a% feary w) fa
g ¥ ot Ay AEY & q%ar &)

Taq wgrer e 7g # fF 9
TS Twa g F, THS W ¥
T/ fmr 93, sEfesw
urs grfeera Suwr woff & fawrs ey
AT T E AR fra wy T g
W@ g1 foar s o fr & I fw
g @2 W T T2 5 smfezwr o
gifeewa g7 | SfFw s wwme @
f& Loar s afagrm #r @0 5 @
gIma fem e S awr sTawar )
W QY AT § a7 9 e Y &7 awet
g | W gurR fet st wat ot #)
AW g WY fF F ®7 IF qaAr@ ¥
gey fear smm. 5 T fafaet ¥ argx
¥ fed ardw ar @ 7w v A%
aFa § ar &9 7 e A w47
faara ® 3 s 7 favarw g fr ag
Wl IHA T "L Afaw § o AR
uft® e <& A9 F T g3
oF I AN F /T F A g 22
St F a1 wEY & W Forea & A
9 I IT@T FA AT EY £ | T
9 ¥ a3 wwT fqw= & @19 @A
ar @ F o

BT Fwr F 35,000 q:aw:ﬂar
wfe S ¥ zar @it §, Tt O, gEE
¥ W1 qGOAT §, IEW A qWH
TF 9 AT A A T w9y § Wi Ay
T ¥ owd g W T afeaw &
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woor & S gardr ¥ fe 3, 38w F aaY £
wfeT STeawIT #T 3 AT IHT T L,
398 WY IFw) qTEA ¥R ¥ fov W@
Qoat oz ar TEY &

ST A H AT HT ¢ (%
FEET & WY FfHeE qar fEay
wra, fearT & favn® fesqrar o fs
T F1 IqEF! JHAT FRey Foa@)
wft omieh, SEEr aeEw T fea
s, 3&w) arfed agt fear o
fo g THT AT H | W TGS AT F
ag DT @ £, suw T feew 7 2%
@A & A Te 2T WH T FT 737w

IR & | I FHTIAIEY WIS &, FiUw

FmsETEl, Sfgmr awsETEn, e
wafe W FEeER), (AR S
qred EMTAEY, T FA TNAAET I
sgfer FTHT T T & §,
frm 7% Ffewm fafredt 78 an o
§, o THo dio TS, TAo qlo ITN,
s free aar FiUw are amw T A
¥ 0F ETEIT A I g g A
w1 gz fee winigdfer & aw
wwaT & 798 faw T @ oz A 2
Tg e T ITFFAr § | q@ET A%
feand wrs, frway s T
wgar g & aifen < &.fw Ay,
S W aifre mE—afEw Fwm
TS @ 5 ety aig a1 FEe
% anfew I ¥7 w7 & (W fam
Sy, foe & qr 2y 99 g 97 I
qrage g &7 fwer faw o 7 gaam
qETEET MY I@faai ¥ FR Afw
qie 919 W QNAT 51§ T4 FQ@
g | fsam ¥ amr v AT &TAT
e 1w feea wY g Tl fram
qt g FT "G g« WY T g
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A 7 AT CHSAAT FT FW &
f wfegame w1 feam e feest &
¥IAT 4T 94 F fa¥ F 9F A AW
THIG § FAT ITAT 2, FIT G THEE
A1 g, AT F G gew 7 A A AF
qIfr g | T YAEER AN F T FEFRI
# THITT & JATHT FAT @ &, Tq 76!
Qg7 T FT AYFT TEY forer qaar v,
THREIT THT FT THIR & FAA
WR ArEl TET FAT W@ 4, ITH! /YT
&1 faer qFAT 41 | TIAT TIT TATATL
T HAT F I F S w6 T g v
¥ AFT @A & fog Ow W @S
ITF! AT 9% ¥ 7K 95T FI I
# | fag 7 a8 da1 fFar ag @@
F oo 7Y @7 gFar & | FEH F TE,
qIT ATE ¥ IE IE 99 AT H MG A
AT GFAT & | FISGAET FI 7 F F
&M FqrEt ¥, FAOST €0 FHG Afd
fergeam & fromer & frame & a™
¥ I gEF 1 e 9, 7@ S
FETE fFar ST EwaT R0

TFT FEdt & fr I FrFAr o
qg ETa aq & 9 fa st sy 1 #Y
dzrare % g &, X B FEe A9 @
21 w9 oF WX iy F 3G | frEm
T "1 #Y HIEE FUT &7AT TAT & N
forer wrforat &7 AT IFTAT 9IT AT
fras i afes T FT @ &1
< fHaT &7 OF 9T 47 1 &9t faer
T fa gu T oman &, I | oS
gt vwaTT ¥ oY gawfear T3 owft §
ITF @ et A a7 gy sAvart B, GEATST
# =g 7 faar s € Afew sawT A
drerg FUT TIAT IHAT 7 AT I
Iy a8 faer & | O g F &6
T TERT FY g aHdr & 1 JAT N
ACHFET Y EWIT St AT foraT #Y oy
93 qT ey ¥4 ¥ wazr ], feam
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auad f& awg § ag WO IHE BT
oife® & | o9 I THT w1 wifew
EIT et AT AT THAY AT FL AT

wrar SrEl gFy a fegwTe ®
Tt & o S99 FY IGF F T A )
# fag ga® ¥ wran § q@r g9 EY
ot fe @ o ghraeh & aug & =
q¥t Tt & 1 wfwa 6T sw e
o< gfcerm & foam smar &, sreE
& forar e @ 1 g WA fal)
# arq &Y grar 8 faaen feamr & ama
A TR TSEY, WA AT E
T g7 Tt @ T st e sfoiam
& fomromar &1 ag wdi g =nfed

WL A9 F & & fFamw s
4 q EeEr Y Y feae & fag Y
TIA FT HIT F FAITH FLAT A |
uF 49 ¥ fog, gaF dw=< & fag,
Iu% ZZFaw ¥ frg 1 wTT €T WTIwy
g @ g | 7 fadat w1 oww
sary & fag fraam & e 2 @ &,
THEFT F1 W A A9 w2
R a7 g F0% F AT | w1 W
s aE AT e F fo,
&1 ¥ farg, @ ¥ farg, zgadw & fag
T EwaE 7 W HTaA qat R a
forarT oF arer ¥ AF w1 A Wil 3
T wwar @ fF ar fegem ar @
qHm |

ATYHY FFAATH qGT | qF G
T FFAT & 1| T wiaT U1 Y §
Tafeg derar § #4Y 0¥ 7€}, W ag
Y FEAATIT § FTH AL A7 aFAT§
Teu1 &1 AHar fY a1 qFETR A foren-
I Y | T I Sl o g
1 dfaely onfm gramr g AR A
AT TFTL | TF FA AV AL GY
T & W T &Y W FY wrady §F w9y
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& 1 wrardy @ Faer wRH-AET ¥, &5
ST AT I TARATE | AT wOW Y
g 78 &F gHAT ¥ 1 T FY wrardy wY
WA s fagaa ¥ T owta g
“qF 9" gIT FY | FAST ArEAT WIS
"WEGTAT FT qTHAT F @ &, 0% farwer
BT GIHAT F @ &, TF FAF HT q0AAT
FTREM R I 35,000
G AT FAT AT TAAE
I FOT ARt gT & qFEAT F 77
o i F1 NG g21d, g7 Ao afw
T fT 5 § oA o Ea F |
X9 9% IZ F qrgATA FT TATA Y
AT | AfET AT T § &
FTCN B ¥ FTAFIT F FIC TR
R, AR ¥ FHTAI & FI THAT 8,
|2 ¥ G qIgT I AT §, T
T TF FT qF T I F FIL IHIAT
R 1 AfFT WA FAST 9T FT FATH
A FAT W F IAF FI FE AT
g & | AT WIR A gHARD *
faafar ¥ Y s v fF ag g =)
aF frmz ¥ T 2 owa 73 92
wrefaat & F9T w1 gt adl @
o FATIET 9T T OF OF e
9T Y9, Y TIAT FT AATHE I FT R §
I & FICFE TAAAT TEY & | THR
®T 10 § TH T3T g a8 F AFA7 |
g Tar afefentar g s amaier
& UF FT 78T T W4T TH 0T F
e feamy 5 Tgaifer srses
¥ fardy sraw it | oF o # Hua
FH TN F I% qTH ALIAF § To AA
¥ Fqrar A @Y, qT AT FTAG FH
& I

wrt fearr ¥ oot & F
€ To Fo A gfire faereft 3 fed s
oy oy & | o7 Y5 fagmr X E A
I FY faorelt €F st & 3 7o Fo WY
gfrz, s wr§ Sefgafe fasear
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& @ I 1 4y oY § 3 Ao Fo IfAE
¥ feara ¥ Afsw aa fear ag § o
Fam & a1 39 & fawd #Y fasieht w71 @
forar smaT & 98 7o §o ¥ Ffe |
fam & 95 7o do ¥ gfre vurar fadr
sy § gfgafoe & qFea & | ™
feediw # g OF AT formma w1
aear 1 A1 2 | fEarr wow 9
9T G EY &F W IHE fd gifed
TEHS FTAT FY STF | T A
W i w% W § A vt &
I X AT wrad Ay FY E AW
At w7 Y § afesw framr & aT & oY
g W1 T g IE FT HEL W N
HT LT T A FTF T1 AT A1fed
fe forg wra 9T 3= feamt & admr
STAT 92 W AT A A 9 Go A &
SYTET &1 FI9T | ST Frr Tfwfentar
T & I T FeATT STAA quHY
faam &7 TTRT g1 Fwdr

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Sir, I am very happy
that most of the hon. Members em-
phasised the production programme of
the country and they laid greater
stress on increasing agricultural pro-
duction. As you know, agricultural
production went up by 28 per cent
per annum during the first Plan and
by 3-8 per cent during the second
Plan. The over-all target fixed for the
third Plan is 30 per cent. It is a fact
that the production of cash crops has
gone up and the production of food-
grains went down a little during 1962-
63. This year, as my colleague Shri
Thomas pointed out, the production
of rice has been the highest ie. 36
million tons.

Dr. Deshmukh said that when he
was in the Ministry, he achieved the
highest production. But he failed to
thmk about the production of jute ar
cntton, because at no time beforée 1961
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the production of jute and mesta
reached near 80 lakh bales and the
production of cotton about 53 to 54
lakh bales. The production of other
crops like barley, etc. also had gone
up. So also in the case of wheat pro-
duction.

Mr. More spol;:e about the agricul-
tural policy. Shri Thomas was quite
correct in saying that we do not want
only to maintain our population, but
we also want to keep on expanding
our exports of agricultural commodi-
ties. I agree with Mrs. Renu Chakra-
vartty and I repudiate her also. I
would submit that it is not our policy
to export only raw agricultural com-
modities, because what we export in
case of jute is mostly manufactured
goods of jute. So also in the case of
cotton also. It is a fact that we import
some cotton to:the tune of about 8
lakh bales, but our mill-factory re-
quirement is not more than the cotton
that we produce, because the mills

--consume only about 57 lakh bales and
this year, despite severe cold wave,
we are going to produce about 55 lakh
bales, i.e. more than our total mill
consumption and we export textile
goods to the tune of Rs. 45—50 crores,
and jute goods worth Rs. 150 by 160
crores.

Mr. More wanted to know what is
going to be our agricultural policy.
The policy is that we want to support
our population and we want to pro-
vide increased ration to our popula-
tion, not only ration in terms of grain,
but also cf protein food and to ex-
pand our export also, to keep all our
factories going, because the factories
support the industrial workers also.
The method of increasing production
is that we want to aceept this intensive
agricultural method, because we have
limited acreage in our country and
that acreage must be fully utilised.
But there is a limitation also. When
India and Pakistan were one, the area
under irrigation was about 24 per
cent. It went down 18 to 19 per cent
after parti‘iom. During the first and
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second Plan periods, a total irrigation
potential of about 8'6 million acres
was created—major and medium and
another 18'5 million acres under:
minor irrigation. During the third
Plan, we are going to create virtually
25'6 million acres of irrigation poten-
tial under the three sources—major,
medium and minor. Though there-
has been a little difficulty in the full
utilisation of irrigation potential, 1
am sure with the tempo that is being:
created under the aegis of the Agricul-
tural Production Board, which is pre-
sided over by the Food and Agricul-
ture Minister, this facility will be ful-
ly utilised.

Many Members including Mr. More,.
Shrimati Yashodara Reddy, Mr. Suren-
dranath Dwivedy and particularly Mr.
Naidu, spoke about the cost of produc-
tion. My hon. firend Rangaji all the
tume endorses their policy and he feels
that he is the only repository of the
farmers’ feelings. I want to tell him
that we are going to stand by the far-
mer and our policy is that we do not
want to liquidate, but strengthen the
farmers and the price will be fixed
on the basis of the cost of production.
When Mr. More referred to the indus.
trial wage, I am not sure about that,
because these are things which will
have to be carefully gone into. But
I do not think it could be more than
the minimum agricultural wage.

Virtually in all the State Govern-
ments have introduced minimum agri-
cultural wage for agricultural labour-
ers. At least that should be taken
into consideration, Recently we ap-
pointed a committee—not in the sense
that a new committee has been ap-
pointed—but under the chairmanship
of the Secretary, Department of Agri-
culture, there is a committee going
into this matter. All the sentiments
expressed by hon. Members will be
definitely borne in mind by that com-
mittee. We do not want to play any
trick with the farmer. We want to:
give justice to him.
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15 hrs.

Shri D, S. Patil: May I help ‘he
hon. Minister? The increase in cot-
ton and jute production is due to the
raise in the selling price of cotton and
the interest-free loans that we are giv-
ing to the jute farmer. Is it not a
fact?

Dr. Ram Subhag Singh: To some
extent the hon. Member is correct.
The Indian Cotton Committee has been
functioning for a long time and there
has been a better development in the
cotton-growing areas. Cotton 18
grown mostly in dry areas and the per
acre yield is about 112 pounds or so,
In certain parts of our country, parti-
cularly Punjab, Ganganagar and other
areas, where irrigation facility is avail-
able first-class cotton is being grown.
In Gujarat and Maharashtra also
where this irrigation facility is awvail-
able first class cotton is grown. In
the jute area, recently, we created a
fund of Rs. 3 crores. This year we are
geing to advance Rs. 50 lakhs for the
development of jute. Jute was most-
ly produced in East Bengal where the
retting facility was better. In UP.,
Bihar and Orissa the retting facility
is not so good. So we are going to
concentrate on providing this facility
to the agriculturists and give interest
free loans to the jute growers. To
some extent we are lagging behind
in jule production,.in the sense of
techniques and not in volume.

The other thing in regard to policy
is, when I said about cost of produc-
tion, we have to strengthen the pea-
santry. By peasantry 1 mean the
peasant proprietors. At the same time
I want suitable land reforms also. In
our country more than 40 per cent of
our total acreage was owned by inter-
mediaries who were mostly absentee
landlords. They have been mostly
abolished.

Shri Brij Raj Singh spoke about
forests. 1 also want to tell him that
it is a fact that certain areas, parti-
cularly crop forest areas, have been
brought under plough. In several
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other areas crop forest areas have
been brought under first class plan-.
tation. If he sees nearer his consti-
tuency, in the Terrai area, he will find
a wonderfu] eucalyptus plantation and
other plantations. There are also nur-
series of various types of plants.

During the Third Five Yar Plan about
7,02,000 acres of new land will be:
brought under economic plantation.

Shri Brij Raj Singh: The same
thing has happened in Dandakaranya
also. Now it is found that it is not
worthwhile cultivating it. -

Dr. Ram Subhag Singh: I am com-
ing to that. The hon. Member need
not worry about Dandakaranya. Quick
growing species will be planted in
about 1,37,000 acres. I know about
Dandakaranya also. There is one of
our best sal forest area—the Seranda
Forest near Dandakaranya. The top
soil of Dandakaranya is not so deep.
The top soil is about one foot or even
less in certain parts. Therefore, it is
necessary that we must provide soil
conservation facility etc. We will do
that. When misery comes, do you-
think our brothers would be ousted
from India? We shall have to settle
them. If you want we can remove
them from Dandakaranya to Bareilly,
but you should have courage for it.

Shri Brij Raj Singh: What I said
was, before clearing the forest you
should make sure whether the land
is cultivable or not. In Dandakaranya
you cleared the forest but the land
is not cultivable at all

Dr. Ram Subhag Singh: Today our
farmers are in about 5,50,000 villages.
Unless and unti] we provide extension
facilities to them we will not be able
to achieve much. We have accepted
this JADP method with a view to
providing all facilities simultaneously
according to their production plan.
It may be difficut in the first season
even to frame the production plan. It
may also be equally difficult to rush
all the supplies to a particular far-
mer or to provide him with credit or
marketing facilities. Gradually these:
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facilties are increasing. There will
:not be a single hon, Member in this
House—I say it with some amount of
knowledge—who will deny that these
facilities are not 1increasing. The
package area jtself is spreading. 1 am
not at all worried about fall in pro-
duction because today the harvest
-season is on and all my harvest might
be corn. But this goes to the credit
of the agriculturist that he is prepare-
ed to accept the biggest calamity
‘without crying. But it is those people
who do not know the ABC of agri-
culture, those who are known as the
parasitic type of people, who start
crying. I was wvery happy when
Shri Brij Raj Singh said that here the
facility is to tame dogs but not cow.
“This type of policy is there and that
must be eliminated. There I agree
(Interruption),

One of my hon. friends pointed out
‘that much is spent on agricultural
research. I want to spend as much as
possible there, because unless amd
until you study every particle of the
soil, every type of your plant, every
breed of your cattle and. also the
‘human instinct you would not be able
to give a proper type of agriculture
to our people.

Then, we must have trained people
and we must have institutions, So far
the trend was of a different nature.
‘Therefore, we are setting up increas-

ing number of agricultural colleges
and universities. We are going to
-give all facility to our research

workers because on them depends our
future development programme.

In that connection, I may also point
out that our idea is to create an All
Tndia Agriculture Service. Today also
somebody pointed out about the diffi-
-culties which our agricultural workers
experience. Unless and until we put
them on an all-India basis it will not
be possible for them to evoke that
much of respect which our other
<wadreg are receiving,
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Shri Inder J. Malhotra (Nominated
—Jammu and Kashmir): - What ig the
hitch in doing all this?

st %o Ao frrt : w fra-
fedra &t aww ot wrox fasre far
2 ?

o T g g ¢ g A g &
IR W Ffy fawafaarsn sm fog
& e &, o AT ¥, SaagH,
WAL ¥ | Wig, AY W vew w2
Aot o ar &

In that way we are going to expand
the number. We want not only to in-
crease the number but also improve
the standard and quality of our
graduates so that they might put in a
better type of knowledge and service
in our fields.

Shri J. R. Mehta was referring to
Rajasthan. I may tell some of our
hon. friends, particularly Shri
Dwivedy, Leader of the PSP Party,
that I'want to try everybody who says
that nature does not matter, climatic
conditions do not matter in the field
of agriculture. I want to take them
to Rajasthan to carry on their experi-
ments and see whether they can do
anything, because if they could create
such conditions in Gurgaon, Bhivani
and Mahendragarh in Punjab, they
can do it elsewhere also.

The utmost that we can do is to
provide water to about 20 per cent
of the land. The other 80 per cent is
unirrigated. About 150,000 square
miles of our land are covered either
by desert or by the Himalayas. We
are applying our mind to the gquestion
how to provide food to people who
are suffering from lack of food.

Shri Ranga: What about Saurashtra?

Dr. Ram Subhag Singh: I thought
the leader of the Swantantra party
knows that Saurashtra is in Gujarat.
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-In Kutch we are at present carrying
-on work on 50 tube wells under the
Exploratory Tube-wells Organisation
-and they are going to be completed
very soon. We are in constant touch
with the Government of Gujarat in
regard to fodder and food to the cattle
-rearerg as well as the -cattle, In
Rajasthan we have opened relief cen-

tres for fodder in virtually all the 13

~districts which have been affected by
scarcity conditions; so also in the bor-
ders of neighbouring States, because
more than a lakh of their cattle have
.gone to other areas. In response to
the request of the Rajasthan Gov-
ernment, there was an inter-depart-
‘mental meeting here and we are now
considering the digging of 250 tube-
“wells, particularly in the areas which
are going to be suggested by the State
Government, Here I want to make
the announcement that the Govern-
‘ment of India have taken a decision
1o construct 250 tube-wells in scarcity
-areas of Rajasthan as an emergency
measure. The Exploratory Tube-
wells Organisation, which is meant
for constructing irrigation wells, will
undertake this work in collaboration
with the State departments concerned
as a special case. The expenditure
incurred will be by way of central
assistance; may be loans.

Then, we have provided fodder to
4 or 5 districts in the Terai area, par-
ticularly to Bhivani and the adjoin-
ing district, to which Shri Bagri, who
is not present here now, made a refe-
rence. Some of the areas are having
irrigation facilities. About 50 villages
of Bhivani tehsil are given semi or
tull irrigation facilities. Every village
can take advantage of it.

Then, it was suggested that farmers
‘must be given tractors at cheaper
rates. I fully endorse that idea. But,
it must be remembered, that we are
not self-sufficient in the manufacture
of tractor. Of course, some licences
have been issued for the production
of more tractors, but it will take some
time. The manufacture of tractors
in 1963 was only about 2,000 or per-
hapg a little less. We are going to
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import 4,000 tractors this year ‘rom
various countries.

15.14 hrs.
[Sarr KHADILKAR in the Chair]

We want to standardise them because
we do not want to have too many
types. All the same, we should have
a dozen or 15 varieties, because we
have different types of climate and
soil in our country.

Then, the hon, Member, Shrimati
Yashoda Reddy, referred to tobacco
cultivation in Andhra Pradesh. 1
know the difficulties of tobacco-
growers. I was in Hyderabad recently
and I learnt their difficulties. We
have requested the Government of
Andhra Pradesh to look into this
question. It is very keen to help
them. I hope very soon it will have
a resolution adopted by the State
Legislature so that we might extent
the central warehousing facilities and
credit facilities to the tobacco
growers. That Government has
assured us that it is going to do it
very soon. That will help the tobacco
growers,

I dispute her view that the present
position is due to want of | correct
planning. A little more of produc-
tion does not mean lack of planning.
The production of tobacco in Andhra
Pradesh was to the tune of 1.29 lakh
tons in 1961-62. In 1962-63 it has
reached 1.34 lakh tons. This year the
difficulty has arisen because the
foreign buyers did not want the hest
type of tobacco that we are producing
and, unfortunately, our production is
mainly meant for export.

Coming to hilly areas, last year we
had a conference of representatives,
including Members of Parliament, in
regardq to the development of hilly
and border areas. We are going to
act on the advice of that conference.
Almost all the State Governments
have named their representatives  to
serve on that committee. We hope
it will meet within a month or two
and come to a final decision.
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Shri Inder J, Malhotra: What would
be the composition of this committee?

Dr. Ram Subhag Singh: We are
yet to finalise it. As soon as it IS
finalised it will be announced, Any-
how, it will be according to the idea
given by the Seminar at Simla.

Shri K, C. Pant (Naini Tal): Are
you referring to the Hill Development
Board?

Dr, Ram Subhag Singh: Yes,
though the name will differ a little.
It will deal with the development of
communications between contiguous
hill areas lying in different States,
between hills and planes, markets so
that production from the hills can be
easily moved to the markets, location
of livestock and horticultura) research
centres in different areas for the hilly
people, soil conservation programme—
because that is one of the higgest
headaches for them—the pattern of
financial assistance etec.

When we are talking of hill deve-
lopment,” we are also thinking of
desert development by forming a
desert development authority. We
will finalise that very soon. We want
to do the two things simultaneously.
because our borders are either seas,
deserts or hills. So, the most hardy
agriculturists should inhabit those
areas. Our best cattle and best fruits
come from the hilly areas. So, .t is
very necessary that we pay our
utmost attention to those areas.

Shri K. C. Pant: Another recom-
mendation of that seminar was with
regard to the constitution of a special
technical service for hill areas, Has
the Government considered that also?

Dr. Ram Subhag Singh: We are
having that also in mind and we might
extend certain facilities. That has not
been finalised. It is in the stage of
consideration that agricultural
workers, research workers and others
who work there should have some
facilities. I have myself noticed that
people working in NEFA, Manipur,
even in Ladakh, are maintaining two
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establishments—one in Delhi, Patna
or Shillong and another there. So,
they are not in a position to give their
full attention to their work., That
also will have to be borne in mind
and we would certainly’ not nogicct
that.

for Grants

A point was made out here that
whenever any rail accident or some-
thing of that sort happens an inquiry
is instituted but no inquiry is institut-
ed in case of failure of agriculture.
I would very much welcome that an.
inquiry is instituted. Shri Jha is
nodding his head. But at the same
time the facilities that you are giving
to all the workers, industrial ‘workers
as well as Government employees,
that is, insurance facility, gratuity,
annuity, good wage, school facility—
every type of facility—the agricultu-
rists lack all these. I want that we
should at least try to bring ther: on a
par with other workers. But I do notl
want to advance this as an argument
against any inquiry; but I would like
that this matter also should be borne
in mind because they do not get any
facility. I pay them a special tribute
that despite the fact that the nation’s
atention has not gone towards the
agriculturists to the extent that they
deserve, they have maintained their
production. Production has not gone
down and I say again that it has been
maintained at the level of 70 to 80
million tons. At no time India pro-
duced more than 50 million tons of
grain even during the British period.
When India and Pakistan were one
then also both combined produced
less than 50 million tons.

An Hon. Member: What a compari-
son!

Dr. Ram Subhag Singh: But today
they have produced that much despite
lesser facilities and mome negligent
attitude. Shri Ram Sewakji might be
knowing the conditions under which
the farmers work. In courts and other
places it is not very easy for a farmer
to get anything done. I would, there-
fore, want that he should first be
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-provided with full facilities, not any
amercy, but only what is his due.

An Hon. nlember:' Who wil
‘provide?

Dr. Ram Subhag Singh: 1 am
.including myself.

An Hon. Member: That is the
-charge against you.

Dr, Bam Subhag Singh: I am accept-
.ing that charge. That is the difference
‘between. ...

Shri Ranga: I hope, his senior col-
league will use his influence with the
«Cabinet.

Dr. Ram Subhag Singh: There is
mo question of that. Shri Ranga has
never pointed out this thing despite
the fact that he is in the Opposition
He always shouts about the Seven-
teenth Amendment and something
‘like that....(Interruption).

Shri Ranga: Do not go beyond your
books...... (Interruption).

Dr. Ram Subhag Singh: This is the
‘basic point that has to be attended
‘to. ....(Interruption).

Shri Ranga: You have not given
‘him the opportunity of knowing what
I was saying. He has misunderstood
me and goes on the wrong track. He
:seems to think that he is an agitator.
We want this Government and his
Cabinet Minister to support him in
every manner. Why does he think
‘that we are not supporting him?

Dr. Ram Subhag Singh: There is no
'question of your not supporting me..
.... (Interruption).

Shri Ranga: Just because you hap:
pen to be a Minister now...........
(Interruption). So many other Minis-

‘ters have come and gone. You wili
-also go.... (I_-ntewptim).
Dr. Ram Subhag Singh: I do not

*‘want to give the field to you so that
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you may reap a big harvest of the
ignorant farmer. ... (Interruption).

Shri Surendranath Dwivedy: Gov-
ernment has so far neglected the agri.
cultural sector...... (Interruption).

Dr. Ram Subhag Singh: If ] say
this, why do you get agitated? You
did not tell this thing....(Interrup-
tion). Why should you feel that I
should not say th's? ....(Inierrup-

tion). '

Shri Surendranath Dwivedy: The
whole theme of my speech was that
you are not providing facilities to the
agriculturist to the extent that you
give attention even to the industria-
list.

Dr. Ram Subhag Singh: You listen
to me first and then analyse.

Shri Sureadranath Dwivedy: But
it is your duty to provide that.

Dr. Ram Suobhag Singh: That 1
realise. Therefore ] am saying that
to that extent the Government must
see that agriculturists also get the
facilities. There comes the farmer-
oriented policy."

Shri Surendranath Dwivedy: Whersa
is the indication of that?

Dr. Ram Subhag Singh: That must
be done and we are acting on thal
line. When I gaid gbout the agricul-
tural university, expansion of exten-
sion services to every village, prowi-
sion of expanded credit and linking
of credit with production and proces-
sing I mean all those things. I want
to eliminate all the ills that exist and
all the ills which are not noticeabla
to Shri Ranga and Shri Dwivedy....
(Interruption), After that you see
what is going to be the production in
our country.

Shri Suremdranath Dwivedy: We
will be happy.'

Mr. Chairman: Shrimati Sahodrabaij
Rai.
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provided that the House sits longer-
whenever it wants to. We do not.
want this time to be taken out of the-:
time given to other Demands.

Shri Radhelal Vyas: On a point of
order. The rule says that the Chair
should call only those who rise in
their seats.

An hon. Member: It is a valid point.

Mr. Chairman: 1 am afraid, the hon
Member was not perhaps watching
Shrimati Sahodrabai’s movement.
She was about to get up.

Shri Radhelal Vyas: About to getl
up does not mean that she had got
up. If the Lok Sabha does not abide
by the rules, who is expected to abide
by the rule? This point has been
raised a number of times. We find
that even the names of those hon.
Members are called who are not pre-
sent here at that time.

Shri K. N. Tiwary: As several
speakers are desirous to speak and
this is a very important subject, 1
move for extension of this debate by
three hours more.

Shri Inder J. Malhotra: We all
agree.

Mr. Chairman: I shall convey the
request to the proper authority.

“Shri Inder J. Malhotra: A motion
has been placed before the House and
the House has agreed. There is no
question of conveying the request.

Mr. Chairman: If it is a formal
motion, you will have to give notice.
That is the usual procedure. I take
it that it is the sense of the House.
Already an extension has been granted
and if further extension is to be
granted, other factors have got to be
taken into consideration. I will
request all hon. Members of the House
that they need not get agitated. I
also realise the feelings of hon. Mem-
bers. Let the debate continue. As it
is, the hon. Minister is not going to
reply today. There is ample oppor-
tunity for pressing this demand.

Shri Ranga: We have no objection
to extension of time for this Demand

st AT T (3k)
AT ATEw, # Ff gaww & wiwt
T qWIT FTATE | W W9 § F qg
Wt Fg wredt g v gew ¥ g
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X § | TTEO-FEO F Tew 7 A
w3 ¥ frerey & adt & 1 frmmat v
STqrey A-FH AW X FT JES E |
frael & 9T & §9 78 awar ¢
AT gui FfY war ot &1 @
wifgd % saa 7 F 9@ ag 19
fruifea &< &, w7, a4 & qW
fratfer w7 § afs fagm 7 e
&% T ¥  favw qF |

o &1 FHET ww aga fawe g
Mo AR F qgT FEI FTOGTHAT
FTA 9T @& | TFMATH o F19-
S qTET TC & a1 & oy @ 97 | JAH-
W Jar &1 I THAS g | TW
T T g &, WEAEr X W1 4¥
N W § F@T WIUR! FIH IR
wifgd, agt ami &1 ar AafeEt Fr
;A& fay A wifegq, IS4 weg w4
aifgd

ST ATYH WEl &7 &1 5417 T\, "I
Fgrat #Y awear 7 fFarT &1 aweammt
®Y g 7 frar @t wiesy § g1 "«
Qa1 @ gEaT ¥ 1 o F waA g Fwg
W & fay ot g ar fom ww J
are faar @iar &, Wk ol @@ o
fear g &, 3 ot fawm @ &
fe o a1z &1 T wraT § qE At W
Fgat & fF s s e, e, Ew
grT, M wE & fa¥ sIemg FT gEew
grm, wfew g ar 7o W T @ &
Gt ¥ o@ gaA Tew W fwar ar
I 7T T TS ¢ & www e
TN, TR WY wE, ¥ ol
JAME FT gawrw fear s, Afer
£ TE §RT {1 e ot g A g@a
G TR | AT F A qX ATAT H A
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§ o7 $T 3T & 1 g X 17 A I
WaAT g 1 9aT 9 | AfFw T aX
e e ¥ or 77 sgW & anfw FY
ITHY F T A o7 | gty F griav
w7t g fr gt A § o wifed,
Tk o7 FT I fFAEl FT aFAE
# FEAAT AMEY, TART TRATHI HT
¥ w0 gy | frarT 5@ awq @@
WAt § | ITHr ATH qGT W/ FAT
THTAT 9T FHT §, TEET FT, AN F,
afgar w1, a9 71 TR | FAFRELT AT
AGHTRT ITHT AT qgd T FE
e Wy Aem fFram ) §,
T AT ST AT R | IR gL
¥ X oma § AR A, JugEeET
feam #1 fow a@d T 7@ §
IaeT war & 7@t 2 qwdt g, Sawr ¥
AT AL FAFATE | N WA
%7 &Y AT § | AT T A1 T AT
qETE TAT T G §0AT AGAT ST
TR AT @ arad § &
T § W0 A ey 1 wed
¥ It o faar smar @ -
w8 wfeafeal 1 @ #f=mi #r
a1 wfedr feai &) gd &1 Wit g
§ @ o T @ A w0 W1 R few
wraT @ W fET 'y &) afqw 77
feft ga &1 W 2 ey wrmam & 1 forr
F Y, 1 8 ¥ ey &Y 2 fay 9t
® oz e 91T € 1 W9 F Y wIH
F ifgd fom & qfed=t w1 o
HaradwR T gfom ® & 9
I FTFHTA T TF | A W F17 99
w1, 81w faw &% 7

TETE FT 9« TEATT AT § AL AT
¥3-7% fram g § Sar @Y =g faer
Tt @ AfFT AT AT AT O TFE v
feare grar &, Sowr @Y faet @ 0
WX A T TFT A WSB! FEA Jar
s g a1 |y w1y @ fe gaw a8
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ey s ar€ )
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¥ | oy feamil W) i gfear freed,
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WYY TF HIHT Y TR TEET AgEI
¥ aamgn 2, AfEw IE¥ W T,
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HFAT & 26 T 06 A g G E |
AW & Y A9 AEL FT FET FL A@r
FOA =Gy I77 i & aife T
1 W e g W feaml w1
agfaga g1 | TH¥ AR T AT B
FAegug Ao A I I Q@ E 2|
® AT WA ¥ oA TRTETH #L Q®
& T w=dy wEw AE A @ A
frerit /Y gaT 2 &7 < Y ssEr
TE T 2 awAr

FE-FET 9T T WG =T ATFT
T &7 famr 1 gure Y weAT vy
IR a1 Afaer woam @7 gIfwT F7
o &, wrvgr $18 w7 fod w7 faar 2
aife wfawr & § g0 7 9% | FfFeT I
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N W WS ST A7 faar Afww A
ey & FreT JwwT Y w0 AE gHT
qqT ary o, w9 e el
Ty & A Iuw) fomdy & ) §, oy
fermrdy I Fww Y 7% arh & Wrwr
SR AT T § Y ey oy Ser fow
TR AT GIRAE 1

& grywr Fg W § fF oA
wE ® ¥ FT |PEAT ¥ T JgT
fear @Y & | wR feam ® WA
wgferaa 7€ € o< frar #Y sTwTd
Y s qgrar AE) fxan, agt S €9
wifye 7 f&d @t 38 7 wios feg
T 7§ gt fod wrsay v o
TR H T A6 H G AL FA®
ferg #1€ sy 7Y S & 1 @@T o Y
TR W & fomd T et wew da&r
& AIIHT 2 % | WiWT w9 I
fo sovr 99 w1 &1 anfe §: W
N T Wt @ §, IR o AW g9}
¥ FTH §IF TG FATE $L % qTMe a2
¥ g qET 7 SISO § W aE W}
2 FT ITTEA T9T IF |

w7 & aX ¥ I ¥ g w0
TR g | W AN famr aran @ @ 73-
g WwiT ®1 2 fegr amar @, | Sy
w1 7 fear srar & 1 gR frami W
W &g fawar wifgd | @ ATy awTE
WX 7 &1 faaor §@ §, T T
ff HT9FT G SR FT A T@AT
wifgd |
15.36 hrs.
[Mr. DeEpUTY-SPEAKER in the Chair}

fefgea & o FT A8
wqgr A8 faar smar afegd 1| wro o
NFAT I fF F&, T § AT I,
frv sefadi 1 Fer FF TANT
aaral, o wife 3 | 1 A IAF aHg
9T faerar Tfgd | wrwsdw i I8
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W T frwar § wa wuw ik
ST qF R 1 Tamy, fewAc &

IIAT dra faaqr s g, wafs G

AR NN 1 g
A7 F NG ¥ fr awar 7 § AW
xerfx a7ar &3 & | wiw qEY g
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R ¥ faw w@d | e
FART TTAT AN A AT AT §, oA 39
ad fat ot T, qa W} 1 qw A
FHT FAATY, FI@E AT TW@LN
XAl Fi F19 §, a@ & 54 gar
21 T § WA ¥ 97 90 TAH
XANE, §T GFAG, qwE A qIfE
Taari froqaear &) &5 1 € a@
FI TFEET AU FRAFC §1 & qAF
TRA IF &4 |
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T A FAAN AT E T A FHR
AT AT TG gA AfEw wlw
wad #, feam #1 552 F1 I T8
T3 & SI8T wEr < g fewma §
WTIF; AT Fifgd fF qY 1 7% mfe-
wC & IAF AT F AV TY 5E. qI9 W
£, T &1 &) T fwwa € ar
741 feard § | 37 X wwt famg @t
9ifg? | weErd =i & fawmw
WHART & FTean FET wfgy, 9
EIFT FTEAFTT F T WL F4T
8 I} ag veaTd g 91 qgd WL g
T F@qOH gr, I 9 K AT @
fed | §F Fri A T wdY feew w7
w74} fora oy wifasy & wfwr 950
T feam T qlmw § | FTEE
-HY A T X fRgr STeT Wifgd A g2-
T I qifF @ SEw 9 W@ WK
TEAT & 9T STA ¥ TEE! ST A
9% | gXOF ¥ F (o Fe ¥ & {wg
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a7 qean faar srar @ ) feaan I
2704 (Ai) LSD—§. !
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quT graT q%ar 8, & ww wf w}
g |
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& 7g Nt €T AT TEd
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¢, ot fawar @, fow ¥ §3432 A
g Savr TeET W@ faedi & SEer
s 7@ frear £, eard saaT QuA
FAT 3, AWITH THHT GO0 T A 7,
TEHIETL THA G FE@T § |
faaavsti a7 wrT F S w@ET gy )
T IAH§E 7 & T f45T S
& FTETY W arer q@Ar | wrey
e Tfgd fs swar qar faer @
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#fas ¥ MW WT i qo,000 wY
¥ 27T w0 § | wwwisy f§ 5y
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wig W 8 fa egw wg ¥ ¢, aw
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[ st wgzcart v T
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oI AT F & 6T g9y T8 § )
WS FTRETA & qF 79 g & |
T T & W agaag G €
W Y gmar # aga @ | G orR
g o &1 ¥ 737 #€F g gt AR
e famr 9@ fF o'f SR ®
TR R W FTRFT FT ST T35T |

AR Td ¥ faorelt wwrET
wifed form 7 fir fawelt & o & Fva-
w8 a3 | W gw ded § w3
o7 9T # fawey g o€ & 1 =@ @
¥ 9T & faorelt &= & |1 qem
& 1 s fawelt el 7 avw a4t 7
et | A FIREETS F IH @ Ay
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FIRFIT gW &1 wrAa a0 § fr g,
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W ITH! TEERIL KT § wWr
I 39 F o101 3 1 ThT ofeaT 7 e
FI7 1 L QAT § ) WA FTRET
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qg MR ¥ T Wm0 §T
% gza 9@ f5 sAar gham i
o, fow & fF & wiAl & vav W%,
@ & wr 5 AR el @&
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Shri Balakrishnan (Koilpatti): 1
thank you for giving me a chance to
speak on the Demands for Grants of
the Ministry of Food and Agriculture,
I assure you ] shall not take more
than five minutes.

I only want to emphasise one point,
that is the need for a thorough change-
over from the old types of implements
to new scientific agricuitural imple-
ments. If we want to increase pro-
duction, we must effect this change-
over. In this connection, I wish to
draw attention to the report of the
National Council of Applied Economic
Research which states in the context
of the need to increase food produc-
tion that there must be a changeover
from the old method of cultivation to
modern methods employing scientific
and technical implements,

There is no possibility of extending
the area under cultivation very much.
Eeven if we bring all the suitable
waste land into cultivation, it will
amount to only a few million acres.
So for a population of 460 millions, if
we have to produce the food we
require from an acreage of 330 millions,
only intensive -cultivation is the
answer. We have to consider in what
way we can increase production in
the areas already under cultivation.
There are two ways. One is the
introduction of gigantic tractors and
big machines. The other is to use
small, scientific modern types of
implements and appliances. 1 think
it will not be useful to employ the
big machines because they can be
profitably used only in tilling big
holdings. In our country, 90 per cent
of the holdings are of less than 5 acres,
For cultivating these small holdings,
what we need is the modern type of
yokes and other implements, small
tractors of 5 or 10 HP etc.”

Are we supplying these small imple-
ments to our farmers? Wherever
Ministers go, they ask farmers to give
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up the old type of wooden yokes and
other impiements, and take to the
modern type of yokes and other
implements. But I want to ask: when
they ask farmers to use modern imple-
ments, have they supplied them these
implements? Have sufficient fertili-
gers been supplied to them? When 1
approached the Minister of Agricul-
ture, Dr. Ram Subhag Singh, for a
small tractor, he was kind enough to
tell me ‘I have given licences to four
private companies to manufacture
tractors®, This was last year. When
I approached him this year, he said,
‘Now only the companies are arrang-
ing production’. I do not know when
the companies will go into production.
But what about my immediate need?
That does not satisfy my hunger.

It is a matter of gratification that
our Ministry of Steel, Mines and
Heavy Engineering has a very big
achievement to its credit in the
matter of steel production. It has
achieved the miracle of producing
steel from ore and stone. But at the
same time, it has not taken keen
interest in producing agricultural
implements which are needed by our
farmers. It is my earnest request {o
that Ministry and the Ministry of Food
and Agriculture to see that this vital
need of farmers is fulfilled

I am glad the Ministry of Food and
Agriculture has placed orders in Japan
for the import of 4,000 small tractors.
But 1 would also request them to see
that these modern implements, small
tractors etc. are produced indigenously
so that we can supply them in suffi-
cient numbers to our farmers.

As regards price policy, I have no
objection to Government fixing
prices of foodgrains and effecting
control over them. But in doing so,
they must also fix prices of other
articles that the farmer has to buy.
This has to be done; otherwise, he has
to spend more money on other coms
modities he needs while the price of
his own produce is controlled.
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1 am very glad that Government
has expressed its intention of taking
over the rice mills. I welcome it
All of a sudden it cannot be intro-
duced; only through a slow process,
step by step, it can be intro-
duced. This taking over of rice
mills is one of the steps to in-
troduce socialism. But I want to
tell the Government that after ail
it is a petty industry, where the
investment is from Rs. 4,000 to
Rs, 10,000. So, if you take over all
the rice mills all of a sudden, there
will be a lot of administrative trouble
and expense, and Government will
have to spend money on it. Seo, if
Government wants to take them over,
I humbly submit to them that they
gshould do it in a few selected areas,
and do it on a trial basis. After find-
ing the result and some experience,
they can take over the whole thing.

st fyre w (Zafw) -
e Irea o, A § e af
TLIIAFIT & TT AW qF OR
fawr o 197 ¥ g a f fwd
BTG WET 17 U4 T &
WRATE TE WA F7 W AT T FIF HY
FEY. qTS: T &I WAl 3 A1 I
T @ERI TN FHFA TR 3

TREAEET WY & qH
SR WY & g AR FT 4T 39
TAF ah fea T qgar g 5 e
f fardY arfegi ® aws & ®gr v
T §, 99 g%y fegm @y Af £
A swi f gl [y 7 & w21
i g, feafa gaiw o5 afi § 1 wh
g gw R Fa g w1
AL g a%q, ToF IqA A ForAgT
SEATH N &qF F WAL AT %-
e qEr &ty Gz Xt § faad
AET & ANIT 9T 5 TATT qTA1 §
W F AR AW FT FHE IWA P
N EHIAAATITEY &7 gar §
TWFT AW @A I F &y IsTd
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wiorgaa g9 d g AK
Tfnd ofeqi @ &1 avr Ay
FIFZHAT 0 qQT § v
AT T IAIT FT T &, A TFT
F 3 9hr § A e F GHT qA1 WA
FFLCHETFT AT & W g amw
W ®EA & weeod aw fY § ar
Heq T T # 98 § FaT A
AN &, aY o Tom gt @ T §
I & ATES 1T I5NTE WA
mmfﬁi“mfél

w13 fa it qifeai @@ aww 1 At
%z, wfeq 7 9w o sw @ =
wFEd T gC el WET §
& fom sqg  gig J9auiE g9 &
TR W o W@ & @ 4 At die
THo Flo & AAT ¥ TT WA F FEr AT
fF frod z@ aul & o oge Wi gE
g ¥, ¥} F wL Yo yhawa wW
# AT ag; g | AfHT W @
gy fear sy & 1 & s WA §
f w3fa A T T FT AL WX
7 fa<:a; oifedi ®11 o= 970 THo o
FRAMEaA AT fF WA
oW % 74T Yo Wfawa &¢°, & &W
T §; qg 2.9 7E1 ¢ g & o
3 T fear | swF wEfa & weR
% g #ifow €, AfeT gar A TN
¥ ® AR A A O
o 1 gEw fag 0§ woee AT w0k
T AT F:€ AH T AT SLAAT
ST gHAT

e gl T & o s
Tt § & enfer sfgww o g
T & FIR N T At ¥ e ;1 wfo-
fafaea s7d) 8, so=i feame &0 mfes
TG Fi AW F ICTET 5§ B TR
A Wi | gAwr Q@ a<® ar
TE 917 &7 3@ ¢ % ww @ s
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feam &0 wofa ¥ 4 a9 qFE
§ T A vwwd g W GG AT
W Tg Far onaT § F ww F ¥
ION § T § AT AOEEL AAESA
e v § | AR twE fau 9
& a& fade ot & o el
g

s & §g afad & ey & g
wTEaT §, 9N ag AT €7 AT g AT
T R & AT AT §EE ®Y
ara @ | A W A o e s
e § wwafrag § | @ § & vo Nfaw
wa ar Fiw § &9 g & WK @ sfoaq
iy ¥ wafrag s & a7 § 1 o
W AN AET W w1 AW ¥ wEF
W W & wraw § afew e @t ofw
9 3T =q A fear smar  feer
AT g4 9 1 & ¥ ¥ wEw
e 5 g Ry §F wisE 7 w7
W AR W FT @i wHET w®
ww 2 froaz W@ fF ofx =f|
fra v ofw & fod @ fear mv
¢ o oo A o Y Y =
fear mar 1 & SR Rw N W@
STaT § | qgT F9 9T qgF FH A
fer T § R wE w aga wfew
w fwar @ & ) O OF Seota §
o7 o F@ I w1 @ UF F47 war
T g 1 & e @ s A a@
T wga | Afewr & g & FE rEa
i st wF =0 s
Tfe ek 7@ § Wk S sar
UG Y AW THET ®7 g FT TFAT §
gant SR fygm e v sfeg
Sam 7@ faar wmaw &0

T 3 fir el o gl deemd
T wifgeaw ff, W gm g
& N F@F w1 gafaw, ST T
qIOH T ¥ g ¥ Ffe o ¥ s
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gt g 5 3y 3w T A T arfw
aga Wa ¥ § ¥l 9T wfew @d
fear 9w, dEw g 9T # fauw
e 7 fagr sy W T a3 e
& faar s A /W %) @ gwEr
g T & wn ) gw W N fF o
te¥s § daad g & AT OF
T AT FT SeAT QgL A HAAT 9
@ g, T T g BN X fady
o1 AE N qg T WET @,
oI wW F) G9 g T g ;I |
gl ®R A5 FToRIE w1y WA
& %3 17, afeT giw 9T anw fag famr
sfe 1 safa w8 & a%di | T7 w@A
i &1 @ wwk @ sfw § 9}
I SIS § AT FIST UM § | T FA
qE & &1 ¥ M g a7 T W i
T § THT Iw aF (% FW WD T@
s 7 fear s

w1 5 vam 1 wfes Semm
fear o @@ & T AR ) 97 s wEE
femam g T R &
R 2w ¥ sanr gu9r & fev fawe
FT A §g AR &1 71 fg=rd ¥ fag
fearett &1 Wi wFw & 1 9= AT FEi
¥ fau fase dar &< & «wrd GwA
& A wrat ¥ omer o @ ) gEr
foar Smar & gER0 SIAATAT @
fag =& &7 ar | ow SO W@
[ & o gfoma v ik &+ §
gax fag fased wgM &3 & &t &
YW AEAA | T AL L FTO
q1fge 1

oY & & fag sEEEET &,
TR FT UK 4T 99 FT 9479 FQ §,
AfFT oF g 1 A g s wga
W W Tl g 9w W wfes =
[WRIIE@E | T ETEN T TFa2) |
e =9 @ F19 &1 g7 T G §
TEY AT TR QA FE A QY TAT Ro
/A & §WG T | i S
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¥ @ & ¥ fav g7 7 T ™
g | FFa) & faar fewi & @
F § q¥i feawa it @, SEwT WA
g I+ shfafa & gg ot & T®
T W T § ) F feem ¥ fag
R F oA & 9 FH F0 @
gwer g ¢ | wfeg dw faae @
fF gl f2aR TI17 F (AT SRR
W foard wraws & g @ $ I%-
=0 0 WT WTAE | §F gHen &y
& & ¥ fara &1 737 @y @ Fwar
g

Mr. Deputy-Speaker: He can finish
his speech on Monday.

16 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BUSINESS AND RESOLU-
TIONS

THIRTY-EIGHTH REPORT
Wt YR T® TA (TR A)

ITEAT AT, § 357 4T g@RS
FTHT F T4 F TFIT FW@E
sRagtg F @1 38 @I
FT 1

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Thirty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 25th March,
1964."

The motion was adopted.

16,6} hrs,
CONSTITUTION (AMENDMENT)
BILL®*
(Amendment of article 217) by Shri
Abdul Ghani Goni.
Shri Abdul Ghanl Gonl (Nominat-
ed—Jammu and Kashmir): Sir, 1 beg
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to move for leave to introduce a Bill
further to amend the Constitution of
India, ’

Mr. Deputy-Speaker: The question
is: J
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Abdul Ghanl Gonl: Sir, 1
introduce the BillL

16.01 hrs,

PAYMENT OF WAGES
MENT) BILL®

(Amendment of sections 1 and 15,
etc.) by Shri P. R. Chakraverti:

Shri P. R. Chakraverti (Dhanbad):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Payment of Wages Act, 1936.

Mr. Deputy-Speaker: The question
is: °

(AMEND-

“That leave be granted to intro-
duce a Bill further to amend the
Payment of -Wages Act, 1936.”

The motion was adopted,

Shri P. R. Chakraverti: Sir, ] beg
to introduce the Bill

16.01} hrs,

CONSTITUTION (AMENDMENT)

BILL

(Amendment of articles 84 ang 173)
by Shri Hari Vishnu Kamath.

Shri Harl Vishnu Kamath (Hosh-
angabad): Mr. Deputy-Speaker, Sir,
I rise to move:

“That the Bill further to
amend the Constitution of India
be taken into consideration.”

T *Published in Gazette of India,
dated 28-3-64

Extraordinary, Part II, section 3,



“7983 Constitution

Sir, My Bill seeks to-provide an
wupper age limit for the lower houses
of legislatures at the Centre and in
the States and secondly, to provide
certain minimum educational qualfi-
~cations for candidates to the Houses
of Legislatures, candidates to Parlia-
ment and to State legislatures. As I
have stated in the Statement of Ob-
jects and Reasons, this Bill is intended
4o discountenance the growth of
gerontocracy in our young democritic
Tepublic, because it is antithetie or
contradictory that in the modren age,
‘in the later half of the 20th century
in our young democratic republic, we
should by any means, unwittingly
though, countenance the growth of
gerontocracy. What is gerontocracy?
Tts etymology goes back to the Greek
language. Democracy, aristocracy,
-autocracy—these have their own con-
notation and they are well known to
you, Sir, and to my colleagues in the
‘Houses, but perhaps gerontocracy is
not so well-known a term, and some
-of my hon. friends may not be fami-
liar with this term—gerontocracy.
Gerontocracy in short means Govern-
ment by old people. There is a homo-
sonic word in Sanskrit—] believe it is
in Hindi also—jara, jaratha. I think
the old Greek had some sort of affiaity
wwith Sanskrit, because the root word
in both languages is similar jara,
jaratha, geronto—So, in gerontocracy,
there is this ‘jara’ and then ‘cracy”.
As democracy, means rule by the
people, ‘demosg’......

The Deputy Minister in the Minis-
try of Labour and Employment and
Yor Planing (Shri C. R. Pattabhi
Raman): The Sanskrit word is jara

Shri Harl Vishnu Kamath: That is
what I said; you have been absent
minded; you were not attentive per-
haps; I said jara, jaratha.

Shri Shinde (Kopargaon):
Mr, Kamath define jarat?,

Shri Hari Vishnu Eamath: You
‘have not read my Bill apparently,
but I will try to enlighten you anyway.
‘Have a little patience. Just as the
word democracy means the rule by

will
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the people, aristocracy, by rich peo-
ple, aristocrats, and autocracy, rule
by one man, dictator, so also geronto~
cracy means rule by old people. My
hon. friend Shri Shinde ejaculated.
what is old age, how do you define
old age, what is the age limit you
prescribe? I know there is no hard
and fast rule. There are old men and
women, who put younger people to
shame by their energy and activity.
We have, Sir, in our own country to-
day, fortunately, the Prime Minister
himself. He is not 75 yet and my Bill
puts the limit at 75. But even at the
age of 74 he displays much activity
and energy,— and earlier he has
demonstrated an activity and energy,
physicaily, unsurpassed, if not unequ-
alled. And we have got a living ex=
ample here in the Houses, Babuji
Aney, who is much older, who is 84
Any one of us who has been watch-
ing work in the House will be aston-
ished at the energy and the attentive
manner with which he listens to the
debate, follows every word and every
phrase and jumps up in his seat with
a vigour which a younger man might
envy, with vigorous gestures that
mock at the Treasury Benches and also
makes his own comments on various
matters, But when we recognise,
admire and honour the exceptional
compatriots of ours, the law is made
or is intended for the vast majority
of the people; law does not take into
account exceptions, but only the gen-
earlity of mankind.

You are very well aware, Sir, that
in England, some centuries age, in
the Napoleonic period, William Pitt
the Younger became Prime Minister
at the age of 24 and carried on till
he was 44 when he died. Had there
been a provision that nobody could
enter the British Parliament unless
he was 25 years of age, if that was
the minimum age for election to the
British House of Commons, poor Pitt
the Younger would have had no
chance at the age of 24 when he Be-
came Prime Minister,

But, Sir, we legislate for the wvast
majority of people and the law does
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yot take into account exceptional
individuals. Even then as a safety
provision, I have sought to provide
this upper age limit only for the lower
houses and not for the upper House,
Rajya Sabha here and the Vidhan
Parishads in the States.

Dealing with the question raised by
Mr, Shinde, our ancient scriptures
have tried to deal with this question:
who is a vriddha? He is not :a
vriddha, who is old only in years.
Here inside the dome, Sir, there is
4 very impressive inscription which
allof us who have eyes open must
have seen. How does it read:

" 9T @t 73 T wf F@
@AY T el aEy
giey: A ¥T T wEwia
A 7 3q 7 gAeenfa n”
Who therefore is a vriddha? Vriddhas
are not those who do not speak
Dharma; not necessarily those who
are old in age but those who speak in

sccents of Dharma, they are the true
wriddhas.

There is an old fable about Saras-
wati Muni in the Shanti or Anushasan
Parva of the Mahabharata. When all
the elders of Saraswati Muni fled
for their lives, this young boy of 12
stayed on with courage on the banks
of the Saraswati river. He braved;
all those 12 years of terrible famine,
on the banks of the river, living on
fish only. He lived thus for 12 years,
while the other Munis had left and
fled away. When they came back
after 12 years, they wanted to boss
over him, now a young man. The
olders had fled for their lives but this
young man of 12 stuck on and he
was now 24 What he said was:

w d7 4T WA T gwTeq oAy faec
QY § qaETSTITE At eqfa? iy
That is, or you grey-haired people,
white-haired people, you cannot
teach me, because you have shown
fear. You have shown cowardice in
your action. I ara your teacher, and
%0 learn from g». They recognised
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the force of his argument and sat at
his feet and learnt—the young man
of 24.

Therefore, I would like to lay down:
a criterion, and that is, the oid Hindu
shastras, Indian Dharma, has recog-
nised the four Ashrams: Brahm-
acharya, Grahastha, Vanaprastha and
Sanyasa. One can be an activist in
mind and body during the Vana-
prastha stage, but Sanyasa, renouncing
every mundane activity, commences

according to the scriptural injunc-
tion, at the age of 75. Therefore,
irrespective of whether the buddhl,

is on the Vriddhi or not on the
increase or decline, I want to provide
that this age of 75 must be recognised

as the upper age-limit when every
Member, every person, a politician
or otherwise, should take

Sanyasa and may function as an ad-
viser, if and when his advice is sought
for. That is with regard to the first
part of my Bill. That is to say, the
upper "age-limit should be 75 for
membership of the lower Houses of
the State Legislatures and of Parlia-
ment.

Now, I come to the second part of
the Bill which is perhaps more con-
troversial than the first part. That is
with regard to the educational quali-
fication which I seek to prescribe for
Members of Parliament and State
legislatures. This point, as you very
well might recollect, was agitated in
the Constituent Assembly and in the
provisional Parliament also. In the
subsequent debate it has not raised
in that form, but in the Constituent
Assembly it wag raised in the form
of amendments to the relevant arti-
cles, but ultimately you know
it was defeated. But the President
of the Constituent Assembly, Dr.
Rajendra Prasad, in his valedictory
address, his final address, to the
Constituent Assembly—he made a
long speech and I would not like to
tire the patience of the House by
reading long extracts—made a very
cogent and a very fundamental ob-
servation. He said:
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“There are only two regrets
which I must share with the hon.
Members of the Constituent As-
sembly. I.would have liked to
have some ~ualifications laid
down for members of the legisla-
tures, It is an anomaly that we
lay down high qualifications to
those who administer or help in
administering the law, but for
those who make the law we have
no qualifications whatsoever...”

That is the part which is relevant to
the gubject-matter of my Bill

Then, Dr, Ambedkar who replied
to the debate once in the Constituent
Assembly, and later in the provision-
al Parliament also when the resolu-
tion was moved by my then hon
colleague, Prof. K. T. Shah, in which
many members on both sides of the
House took part, dismissed this issue,
may I say, half in jest and half in-
ernest— (Interruption). Shri K. C.
Sharma perhaps recollects the man-
ner in which it was done. Dr. Ambed.
-kar said, “Let me make it clear at the
outset, that I do not regard ignorance
as g virtue” But then he went on
to plead with the House a Strange
argument which was accepted later
on; it was not accepted, I believe, in
heart and mind, but he had his way;
the majority accepted and the mo-
tion was defeated. Dr. Ambedkar
said in effect: “Neither Mr. K T.
Shah nor'Mr. Kamath nor I are the
masters.” We are not the masters in
this democracy. The masters are
outside the House, the millions of
electors, who send us here; they are
the masters in our democracy; and if
they think that an uneducated person
or even an illiterate person or even
a deaf and dumb person can represent
them better and more effectively, then
we, the so-called educated people,
then, if they think so, who are we to
come in their way? We are mere
servants; they are the masters. “Wheo
are we to come in their way?” That
argument passed muster at that time,
but I do not think that should pass
muster now, because much has hap-
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pened, and much water has flowed
down the Ganga and the Yamuna
gince 1950. Though I know the
policy of the Government is halting
and half-hearted, yet in spite of that,
our Republic has made fairly rapid
strides on the road to education and
literacy, saksharata, and I think with-
in another five to ten years, we can
confidently look forward to illiteracy
being wiped out, and some sort of
minimum educational standards being
attained in this country. Even the
Constitution—I forget the number of
the article—provideg that the State
shall endeavour to give free and com-
pulsory education till the age of 14
to all citizens of this country. We
hope that directive will be imple-
mented in the very near future. It
would not take very many years-
for this directive to be implemented,
I trust.

Ag I have said, in the Statement of
Objects and Reasons to my Bill, we
should consider the incongruity of the
position which requires high educa-
tional qualifications in the case of
those administering the law and those
who judge and interpret the law,—
the same sentiments which Dr. Rajen-
dra Prasad expressed in the Consti-
tuent Assembly while the law-maker
is under the Constitution exempt from
any educational qualification whatso-
ever,

I remember a jocular remark made
by a calleague in the Constituent
Assembly or in the pruvisional Par-
liament when this matter was before
the House. He said that the only
qualification which a law-maker at
that time—not now, I hope,—~had to
have was that he should be good at
law-breaking, and a good law-breaker
could become a law-maker as well. I
do not think that holds good today,
with so much progress in education
and literacy in our country.
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There are four amendments in my
.name. Two of them are verbal and
.are minor ones; namely, to substitute
“Fifteenth” for “Fourteenth” year,
“1964” for “1963”. Amendmeats Nos.
3 and 4, however, seek to exempt the
Schedulegq Castes and Scheduled
Tribeg who were unfortnately
kept very Dbackward and have
been denied all facilities, even
Jhuman treatment, not to speak of
civilised treatment, during the 150 to
200 years of foreign rule, British
rule—so it is not ‘their fault—from
the operation of this provision -elating
to the educational qualificalions, both
for membership of Parliament and
:State legislatures, for such period or
as long as period as the reservation
.of seats for them in Parliament and
the legislatures remains in force, 1
have sought to make the period of
exemption coterminous with that
period. I do recognise that they are
at the moment labouring under severe
‘handicaps with regard to education,
‘but I look forward to that day when
all these reservations will disappear
and they and the so-called caste
‘Hindus and the other Indian people
will become one in every sense, cul-
‘turally, socially and educatiorally. We
-will be really happy to usher in that
dawn when the reservations will have
‘been done away with, having regard
to the fact that the scheduled castes

and scheduled tribes have attained
Shri Nambiar (Tiruchirapalli):

(Khammam): On a point of order, Sir.
“There is no quorum.

Some Hon, Members: There 1is
-qQuorum.

Shri Namblar (Tiruchirapalli):
“Probably the Lady Member being new
40 the House may not know  the
conventions. Generally question of
quorum is not raised during Private
‘WMembers® business,

Shrimati Lakshmikanfhamma: 1
eounted and ‘there are only 34.
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Mr. Deputy-Speaker: There is

quoroum. He may continue,

An Hon, Member: Very bad at
counting.

Shri Harl Vishnu KEamath: I
was referring to my amendment seek-
ing to exempt scheduleq tribes and
scheduled castes from this educational
qualification.

Before 1 close, may I invite the
attention of the House to the fact that
I have collected some material with
regard to the age of Min,sters of
Governments of varioug countries. The
U.S.A., which is one of the two most
powerful countries in the world, has
got the youngest Cabinet, so to =ay,
whose average age comes tp less than
54, Even in the UK. the age of the
Prime Minister today is only €0, and
the age of no Minister is above 67 or
68. In most of the countries whose
figures T have got here—the Reference
Branch could not give me more
material—so far ag the Commonwealth
countries—Australia, Canada and UK
etc., are concerned, the ages of the
various Prime Ministers are 69, 66 and
60.

An Hon. Member: What about West
Germany?

Shri Harl Vishnu Eamath: I
not got it here,

have

The President of the United States
is only 55 and the other Members of
his team—the Secretaries,—are aged
55, 54, 47, 38, 44, 44, 45, 52, and 53.
My hon. friends are interested in U.K
The age of the Prime Minister Sir,
Alec Douglas Home in 60, The ages
of other Ministers are 61, 56, 58, 47,
60, 56, 47, 54, 59, 53, 43, 56, 55, 51, 40,
50, 46, 43, 39, 45 and 44. 1 would not
tire the House by reading the figures
regarding other countries.

I would like to say just one word
about the educational qualifications
obtaining other countries of the world
where there are written Constituticns
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In Britain, we have no written Con-
stitution, but there is universal literacy
tn UK. and USA, and the question
therefore does not arise, But let us
see the position in the so called back-
ward countries, compared to which our
country is far advanced. In Bolivia,
a Deputy, i.e.,, a Member of Parliament
must be able to read and write
Spanish. A person who can only sign
his name and write certain characters
shall not be deemed to be able to
write. In Ceylon the position is that
any person not otherwise disqualified
ghall be qualified to have his name
in the electoral rolls, provided he is
able to read and write Engicth, Sin-
halese or Tamil. That is the position
in Ceylon, which is a backward coun-
try compared to ours.

Shri Hanumanthaiya (Bangalore
City): Now Tamil has gone.

Shri Hari Vishnu EKamath: I do not
know about that. In Chile, a candi-
date to Parliament must know how
to read and write. In Guatemala, to
be a Deputy of the Congress, a per-
son - must enjoy all higs rights of
citizenship, be over 21 years of age
and also know how to read and write.
In some countries, they should be
educated, and also have an educational
diploma.

Tn our Constitution there is no pro-
vision for even a minimum qualifica-
tion of literacy for candudates, I am
not talking about the prescription of
qualifications for electors in our coun-
try, because we have got top make a
1ot of leeway ang it will take years
for hundred per cent electors to be
literate. But  certainly as Dr
Rajendra Prasad said in the Consti-
tuent Assembly, it is very anomalous
that the Constitution should lav down
that on the one hand, we should have
high qualifications for those who ad-
minister, judge and interoret the law,
but no qualificationg whatsoever for
the makers of law. I think it is high
time that this anomaly was ended,
and this Parliament gave serious
thought to thig matter and tonk the
first gtep on the road to real progress.

Constitution CHAITRA 8, 1886 (SAKA)
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1 would only like to add before 1
close that this Bill that I have placed
before the House does not necessarily
represent the view or the policy of the
party which 1 have the honour to re-
present in this House—the Praja-
Socialist Party. I, Sir, have been
a fighter for this in the Consti-
tuent Assembly and also in the
Provisional Parliament and it is
in the spirit of following up what
I did till 1851 that I have mov-
ed this Bill before the House. I do
hope that my colleagues on both sides
of the House, on the Congress Benches
as well as on thig side, will lend their
weighty support to the measure which
I have brought before the Huuse I,
therefore, commeng it for the unani-
mous acceptance of this House.

Mr. Deputy-Speaicer: Motion
moved:
“That the Bill furiher to

amend the Constitution of India
be taken into conmsideration.”

Shri Khadilkar (Khed): Mr.
Deputy-Speaker, Sir, I do not know
whether the mover of this Consti-
tution (Amendment) Bill is serious
or he has just brought forward this
motion in a somewhat ha.u-heartﬁd
or light-hearted.

Shri Hari Vishnu Kamath: Are
you serious in opposing it or even
in speaking on it

Shri Khadilkar: He has announced
that so far as his measure is con-
cerned his party has dissociateq it-
self from the measure that he i
sponsoring In our country, tradi-
tionally, we have reverence for age
and we have gone to such-a limit
that there is a well known adage:

g 7 fraroir afen

It means that those people who are
advanced in age, their doings need
not be questioned. It means that in
our country old age and wisdom are
supposed to go together. Therefore,
to lay down a law that man must be
of such and such an age to function
properly in this House is something
which it ig very difficult to support
When I look at both the Houses, .I
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[Shri Khadilkar]
find that there are—because modern
legislative business has beccms too
technical and the subjects are so
vast-many of us who are, without
any disrespect to any hon. Member
of this or the other House, in many
respects, politimlly or economically
or from the point of view of making
law, illiterate. Therefore, mere lite-
racy to be made a qualification has
very little meaning.

We know-perhaps the hon Mem-
ber, Shri Kamath will recall what
qualification his mother "had—that
most of our mothers though illite-
rate—] am very serious about it—

Shri Harl Vishnu Eamath: 1 am
talking of the candidates and not of
the voters,

Shri Khadilkar: Though they were
illiterate, they were having
a  greater commonsense and
wordly wisdom to guide their own
families and advise their children.
After all law is codified common-
sense, ag it is said. If we are to look
at it from this angle, there are many
hon. Members who might be silent
but who grasp the meanings of cer-
tain measures that are brought be-
fore the House.

An Hon. Member: Let us hope so.

Shri Khadilkar: Let us {ake any
other country, for instance, the mother
of Parliament, Britain, He has quot-
ed several instances, Take West Ger-
many. We know the man who re-
cently retired—Dr. Adenaeur. He was
85. Churchill when he retired was
more than 75. But after that age he
was able to produce a monumental
book calleg the History of the Eng-
lish-speaking people. What does it in-
dicate? Even in this House—he may
not be functioninz as enthusiastirally
as some others; he may not be raising
points of order or compelling the
House to raise the question of quo-
rum—we have Dr, Aney. He is 85. He
may not play all those thingg that 1
mention on the floor of the House.
But st’ll T maintain that he is equally
alert or more alert than my hon

MARCH 28, 1964
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friend Shri Kamath who stands on his.
head in the morning and looks at the
world from a different angle.

Shri Hari Vishnu Kamath: Your
Prime Minister also doeg it. You are
not in good company. I am in go:
company.

Shri Kapur Singh (Ludhiana): Sir,
I rise on a point of order, Is itpe!x
missible ang parliamentary to ma
invidioug distinctions between indi-
vidual Members of this against House
as the speaker is doing?

Shri Khadilkar: Not at all

Shri Hari Vishnu Kamath: If he did-
that asna he would function better
than the way in which he does,

Shri Ehadilkar: Sir, therefore, in
all seriousness, I or any Member of
this House who has given sufficient
thought to this question, would not
take this measure very sericusly. That
is my approach to the Constitution
(Amendment) Bill that he has
brought before this House.

I want to make only one more point,
In the public life of India, it ig not
merely age that is important. Some-
times we come across situations where
quick action is called for. There may
be a certain view point or a certain

perspective that a young mind is
capable of taking, snd perhaps age
sometimes might be »is handicap

Therefore, there shou!d be a combi-
nation of age and ycuth so that the
ship of the State would be kept om
an even keel.

I would plead with Shri Kamath on
this occasion that he ig raising a good
discussion by bringing forward this
measure. So far as literacy is con-
cerned, as I said, in this country we
are pledged to have hundred per cent
literacy in the next Plan. Let us hope
that we shall reach that target. But
mere literacy has very little mean-
ing. There are go many other things
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in life like the capacity and recept:
vity of ming to understand things,
understand . the implicationg of mea-
sures thit come before the House.
That is more important than mere
literacy. Therefore, prescribing quali-
ficalion of literacy or qualification of
age anq barring people after 75 has
very little meaning.

I may give you one instance. Take
the case of the former Depu y Chair-
man of the Planning Commission,
Shri V. T. Krishnamachari. I have
seen him functionng on occasions.
Hig mind wag so alert that perhaps
he would have put to shame many of
us including Shri Kamath, because he
grasped all the intricacies of pian-
ning and all the economic implication
of planning. Take the instance of
Sir C, P. Ramaswami Aiyar, a man of
very high s'anding in the world of
-scholarship and one of the leading
academicians, if I may say so. Leave
aside his activities in some other fields.
‘He has functioned and he is today
functioning with allertness. When I
hearq{ him at Viswabharati, when he

delivered his address there, I could -

rtealise that his m'nd is capable of
grasping not only the problems, not
only the petty matters that we dis-
cuss here on many occasions, but he
is capable of grasping all the impli-
cations of wider issues that are fac-
ing humanity.

As I said before, Shri Kamath has
done one good th'ng. He has brought
this measure before the House and
given us an opportunity to put for-
ward our views on this important
matter,

Shri Nath Pai (Rajapur): Sir, may
1 point out that Shri Khadilkar, un-
witt'ngly, inadvertently ~ perhaps
without meaning it, cast aspersions on
the deliberations of the House, in the
last sentence, if T heard him correct-
1y, he said “on the petty matters this

CHAITRA 8, 1886 (SAKA)
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House discusses”. I would like to say,
Sir, that this House d.scusses nothing
but what is of the highest importance.

Shri Khadilkar: I qualified that by
saying “on many occasions” and I am
prepared to stand by it

St Owaws qEE  (ITqEET) -
JIETA WEIRT, W T 40T Hv gAY §
fe ot w7 o1 Faags seqa faan @
R ITF A Fr Aifa adi g W g (&q
A InFT T FAR A,
74l @t g 3 qferw a3 ureh wife
fage wfaer & & o\ ot g%z feadr
WFEAWT®E

o faggs ¥ N AT FHaA. . .

Shri Khadilkar: The period of
cour:ship is go:ng on?

& THAAE AT © TH FH W
g affar O & N FT EFa 9

T fadgs # Y sqamid § 0%
AV SE Y H L OF fovar % Fgar v
wg aF AT 1 domar € aw g g
% w97 & (W7 g W § 7T 5w
faam war & (9T 9 W g 1 S
75 f& gew wes  difw ¥
fag faer &1 @7 &8 oERwT
& a1 WIMEq | W FT woww
TH 7% THAY § % a8 WraHy wirsfy qar
feaar @t wifgd |

st TwEAE IRy fegww ¥
feafed & av @ &1 a1 weq v fw
Tg wrHY St ot {wen s
WA AW E@d § @t o € fw agr
"t .7 fed St w1 wfewa R
W I F ot agee OF Swl W
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et g ar g EAfFrdm A g OF
wLrg 74 O § | TE AT K71 I 4
g1 &7 WIUFTT 397 IR &1 T I IF
qEez B EF & fagra &, fowsrgw A
s far &, faoda srr @ W
€9 ¥ G ®1 oA@e 99 G
qHaT § |

ot s w2 et 9, ar
fe s, arws @I q
o wrwar g, qweTr qw WS
wifz Tt &Y, atag §W &&T FT
T 3 AWT § | AR IE F FaAY
ggar g f& ag faer st s St
&iF T ¥ AT THaT &1, Nfa MR
WAAY TET wTAT a9 F AN A
QAT AT §FaAT | A WG T q1 AG
WIS WTSr FY OF FIW@  HAT TN
¥ fag & €, fFq W T
e T =afeq &1 A w1 ggr fear
T 3, T T FT 6 T4 § Wy (9w
FEATIRI & | o faass &1 =g ar
TR AT FT T AA@A QAT ¢
Wil «ft "fewsT 7 Iawman & FA
F1 {1 TR qfE § gran §, &THTT
g G wTa AR | WIAR § FA
%! U@ F G4 F @ v € |
wiey St & aY #gr av f§ ww Aq
R s & i fas fea e g,
Wk g & faas SA e fe
T &1 gran @ afg, s Ffg,
191 F THAT FY FHAT WL GTAATHT
gavarAgigrar g sfea sTHa A
ANA 79 ¥ ¥ Fg qRAT ¢ fH IAFT
wife< w1 at s odfroqwofzwtr &Y 27T
WY IF AT 7S F T AT FL I
TR TF T 9§ 7T W1 CF S
93 T8 7w § 4 & 7@ wfaw=
AT s AR Tl w|aN IKA

(Amendment) 7998
Bill

AT AN AT 99 & w1
& 37 & €@ gaTa &1 fadw s g
& s wgd ¥ fragm w€ar fF ag
w T% & fag @ & fag w4 ofr
FTETCH I q® §7 T9qA A F Wi
o g9 faren qT arey § A qg FEA §
fs srcfens foar Jeranfadl w1 2 Y
T g it } W g I A ¥
W S & fofga s § For
WHY AT | WIS 9 a<g &1 Niaew
frarasl ¥ fog o s TiEY §
frag 3@ sfMc g as IR Efw
WR A1 ® g gen g g e
feamas F1 FrRary & fag 7 &1
farferg gr=T WTasa o § a7 9@ WL
& oy Y faiad g urad  dfFs &
ST fRTFEmMfE ITHF @IS

R

e, AW A CF TG AE #
s m€ oY f& o & o < (awmm
FY T a7 & 97 §F 7 ¥ HTww
WA FTEE AT FmA I W@WE 7
9 AW § T8 T A9THI A 5g o (gaT AT
f €& 3w ¥ vwaeT qEINT G99 Agh
g &Far g, g AEY g wwar g
FifF TEr I wAUg AR w A AT
] &7 gw qfew | TE(AT ae ]
¥1 &% daw 93 fe@ Sl & § g
wfgd | A ww9E & WX AT fe{aT wF
g S= ag wiewT< Y fwamr arfed o
WA 7 9 FY LEATT § A IW & qgA
waw< gt fasan | fggeam d¥
2w A sgr AT AT WOAT ATHT Y
qudt § 9 fora Y fF daw q wfew
a7 3 sfawa: afe § 9w ¢ WX g
o 3 X oF sify fadw # @ 4,
Y @ T & oF ofa fadiw & sqamt
&1 30 W aifad) o e s
o wmTg Y w WS
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STAT WX qATETEY FTAW Y STAAY
wiff ©F @8 TEEr @A

oY st FTHA wow 2w Fefaww ¥
qT &1 7AE A1 FE 99T I 7. (% &
2w ¥ 4 4F Tow 9 g9 wAF I
wx § forre 6wy fafaa 48 s @79
g w7 gienfr ag %, @, T, 71 ufvw 9,
Y ot 7 3 9 afe7 § gpgy wEE
w73 Iary F fag g7 1 gafew foarmt
& faq g avg &1 forar 7 sfadg s
w73F ¥ fawa ¥ fow ag7 aqcns §
Q¥ 7g 3@ 9T §3TTAT & F3W |

gT #7 I I &Y T £ )
% ag faq17 % fs ag o1 F1 w7 gram
a1 swfu's AT T4 TIEET T FHIAT
ar gETaar ¥ & § fraas a8 s
grazzrarar g fFoF L a9 AR
Yo AT ®I HPAT %o TT SY FIT FT
srfer ga g & fae wfas ama fag
g FFIT § | I W94 § F7 I 4l
&Y w¥aT g9 f5eRarer &7 @ a5 &
wfa ¥ weat ag ¥ faar o & aag
& 1| gafae & @wew g fF ag faar
w37 gt wi I 5 faaast #1
AT F faw wrva Age ¥ wg
€ T faegw frods W Jwaew € o
& g7 I AW W fF 5T wEl
¥ 377§ Aremw A9 freaa e &
AT 7287 ¥ WO FoW F § 7oA
£9 fawr 7 afow S /¥ 417 €8 9%
wi 73 wAq@T )

Shri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, I rise to support
this Bill. Parliamentary democracy
will degenerate into mobocracy if
educational qualifications are not laid
down for legislators. Attempts should

Constitution CHAITRA 8, 1888 (SAKA)
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be made to approximate to the ideal
of the philosopher-king, as envisaged
by Plato in his Republic, as far as it
is possible to do so under the existing
circumstances. In the Constituent
Assembly 1 had suggested that edu-
cational qualifications should be laid
down for legislators.

8000

A candidate for the post of a deputy
magistrate must be a graduate, Are
we to understand that the office of a
legislator is less important than that
of a deputy magistrate? A member
of the Lok Sabha has to grapple with:
the problems of foreign policy,.
defence, banking, currency, trade and.
commerce. Unless he is a graduate,
he cannot do so.

Shri Kamath’s Bill is the first step:
in the right direction. The position
today is that Ministers and Govern-
ment servants rule this country. This
state of affairs cannot continue for
long. Bureaucratic rule wiil lead to:
totalitarianism in this country. We
stand for administrative decentralisa-
tion. The M.P. and the M.LA. will
have to exercise all the powers of a
Chief Minister and a Cabinet Minis-
ter in their constituencies if the goal
of administrative decentralisation is to-
be achieved. They can perform this
task if they are highly educated. 1f
only educated people are to stand as.
candidates for the legislative bodies,
the result will be utter simplification.
of the machinery of election. Today
all kinds of people stand as candidates
to confuse the judgment of the elector.

o & (aroia) : Smers W,
=t Fva @t ag far oY § & s@ faw
FT FHUA =P F qHAT | KIAT WET A
Wi wgasc ew e @
ag fasr ¥ O & aow ¥ 7 wmAr
2 =ifs § wet ag s & e |maror
a7 99 WA § w1 qwfeee @i
®! £ G g I faeg g it
AR IgM g Iec e fam &
g A w@aa wxfaae § Wk O
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[ @3]
A IR Y TH T TEH W AT @
g & sgar amem g fr sl
QYA § FrERETIT T § Fwa
WET T FH g9 91 W & wgw
fF oq T8 9T agw g oF a1 sFW
39 O} ¥ woar v wa frav a0 ?
YT §W qE ¥ gL FEz wify &
gl g e Y@ w I AV
IAFT qi WAAT 48 g aran ¢ {5 Faw
fe=t ogr gar IIM IITQ F
g g A& s s 7 fAaer
STl & WAt F fown fod ag gmx
FFN I N TG ) FEA 1 WY
gafew 78wt § &7 ag g ¥FTA
AT G TFTLIITTEN & Faa
Ro, Sfqa: FmT i § wiwaTde waar
Taam o § sz o gAY 1Y co
Srasr F1 930 X sg q@l faaer

ot FTaT X 3T Y W AW A
Iarzew faar § Afsa & szar =g
£ s oo A #r ofdfeafy S7 2
¥ faw & 1 saw ww g arfg
5 gar agt ¥ A FOTFR § F &F
oM ¥ 7f wfas dfess faaew
@A § 1 T I AL AR H1 W7 FT
Faara § 5 wra 4F a8 afes gy a@
¥ rop Ay | 7z @ 99 O IW
OT A & &9 qAr T g | S
WATE i ®Y A waA A Sl
fawgw QN Igagiag7a 93 |3 Al
® T @A 1 I ag e e fe
wifge <= fraast 7 @ & @t fufa-
w4 g1 § Tafag ag ser g fe 3 afzw
AT AYE & | AT F ITQ ST AHW
& T wifF 2w &Y a7 § T9
EIaw werew gt AqE R ? afe vk
safer famr 992 T FHW T weqq a9

FFAE AR M FTATT FRATAEIACE

feamas @it a7 7 q%F g1 fow
g ¥ Afwe § st ot
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frar &Far § 7 whaw werm & At
g TETdza ¥ fag qfedY § erew
I § W ITH GTALT FIAT GHA
®1 FTA A § WK 9T {77 4F R
9T UF QAT sufe @ wear § WiE
#q7z g g @i fex oF faams & fog
X9 T ®T U w41 AW o @’ ww
g #Y forer #Y v LI7 & 7 gwR wTfE-
aifeat w1t gfom mygi & fag oifs
ferar #1 gfee & ag7 §t fre¥ gu &,
w7 @ F fog oifqanie s faam
| ¥ T@ 4% § AT | gafag
7z v @A ¥ IAA qifeadr A
a5 g

¥ WAAIT ®AE : GIAAl WK
wifeaifadi &1 gwg Towe &7 fqar
2
. st @@ IfFT wres stfy N faege
¥ § ag T g A | § wgw
f& 35 W goar 87 fad on @@
W gfwal s mfzafaat & #2rd
¥ O &7 1| AT FgaT g fF T ART
Fcoq@zFATF TA T@ ¥
W W & Widey  fear oo
WA AFAFE

Wgi oY T FY O fAaTe TR
1 5% @, a=fw age A wi §gd
&1 M7 ferar W @7 f6 ¢ T AT
TIATAY-T g1 a%AT g | AwA £ o
wT g wifgd | & ¥ v @ fw
Fgraear F &0 9q e e € o
37 I HETAT TR, WETSH 1
gré e dwx Fi@ w1 & feean
ACE R AR CRTRICEEL Rk R
Wifo To TTo X Mo #Hre THo
NET &1 2@ § 5 wq 7 faex §,
@ gv I W el Wiz § a@
@ § WX I § Irad, T
W g.§ &z dwe A W= SuRE
qadt § 97 wfFed ®7 4S AT fo

8002
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a6 ¥ ax fermT w3 faar S g
w faa & s weer, ot wnm,
X &Y oy T4 FY o fafwe @ & §,
g ¥ A faa w5 &

gl aF UIHAA FT E g, w®T
‘ZATX e, ot FTd, a8 ey & fF
fafrex &7 ¥ fag /T & ufsas
glay FAwT F gmwa s Tfgy
W 97 ofeqs afaw v 3 5
-8 =i fafaee a9 & ¥ &, adr
Iq ¥ fafree amar s ? A afe
¥ qraery wEew, sY w19, g SATET
ar @y § afeT & gwmar g R
‘qafg g Wdo #o TUTo §, fas
Q¥ 777 & &1 gin, e 37 ¥ wfow
Yar @y § A faT o mdo dYo
\qTo T & qQ § | FAT AR AAAT
TS 39 FT UG AN F VFAT TEA
T ? X omagfrey 3w F oz
HAED B U WWT B TT wEA *T
e T G A s Aw A &
& Fgar g g 5 ag 91 faw wm g,
wg faedr 7 w3 it 7w #71 oF fAdw
R\ waART wEer § v @ R g
Znt § g7 swIC & fafwe it € &
AfFT g7 F1 Jwar afee F 37 20 F
¥ fov & fegdt &1 i
IR B & T AT AR wWaedr
O @ wadt &, AfFT oF @ W
QIFAT AT A g, AT FR 17 IR
&) fafwe watr & 7 &

AANT q3, = T, ¥ ¥
2 fw 9 & as TE &, 9T w1
qe ¥ 1 wfaex S g, T 3
.f1de §F a8 wr gvd € 1 A A
iz § R R g A A ag@ &
Q¥ § ST 7 AW F § ) £ AT

FEET IT FT BT TIAT TGS & 7
Bhri Nath Pai: It does not apply
1o the present Parliament,

St ¥F : WA ST F q€ I 8
TR WA F TAFAT wgd & 78 F T@
2704 (ai)LS—T.
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2 o} awm ¥ A v @ R A
Zau gt & s & o faaT @
& gdt yxwr g & 1| & o fafmz w1
fae 4@ FEnr, AT g ¥
g § ¥ sfdaw a8 T AE
g <w #1 ¥ fa0a a®m

Shri K. C. Sharma (Sardhana): Mr.
Deputy-Speaker, Sir, 1 oppose this
Bill. It is wrong in intellectual con-
ception and does not accord well with
human experience, What the human
organisation should be was first
defined by Aristotlee He used two
expressions, namely, isonomig and
demorcratia. Jsonomia meant equal
justice to everybody and democratia
meant that every citizen will have
equal right in the governance of his
country. So, equal justice implies
equal right and equal right implies
and includes the right to governance.
So, it is wrong in conception that such
a provision should at all have been
allowed in any Constitution in the
modern age of any country whatso-
ever.

Sood

Explaining this position ] may come
to the practical experience of man.
There are two things, namely, strong
commonsense and the keen sensitive-
ness of man. They are not even
limited by literacy. A man who does
not go by letters may have strong
commonsense and may have keen
sensitivity to learn things from experi-
ence if his eyes are open. Mere lite-
racy means learning things from
experience. The more educated a man
Is the more he depends upon the
experience of other people. It was
right some 50 or 100 years back but
to depend upon the experience of
others and the view of the learned
men now when the world passes 5o
swiftly is not safe. Every day every
minute the world is changing and the
man who writes the book works for
ten years. By the time the book goes
to the press and comes into the hands
of the literate men, the world has
changed and that book has very little
value. So, it is not very safe to
depend upon the educated people. It
I$ much better to depend upon thé
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strong commonsense and strong sensi-
tivity of the human experience. So,
mere literacy or even education does
not go far enough.

As to age, modern medical aid and
environmental control have done away
practically to the fullest extent the
debility of age. There are two great
instances of Churchill and Adenauer,
the architects of modern international
structure. They did their best even
in old age. Some very great works
of art and literature are written by
people in their old age. So, in the
modern age, age does not at all affect
the capacity of man. Therefore this
proposition of Shri Kamath does not
hold good in the modern set of
circumstances and I oppose the Bill

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, at
first I thought that 1 would support
Shri Kamath’s Biil but after mature
thought, 1 think, I cannot support it.
What do we need in our legislatures?
We need wisdom and commonsense.
This gift is enjoyed even by those
who aré called uneducated. 1 have
noticed and, I think, all friends must
have noticed it that the peasants in
the rural areas talk much more
commonsense than our so-called
educated people. They have keen
commonsense. They have power of
observation. They have the capacity
to profit from experience. This, I
think, our educated people lack very
much today. Most of our educated
peop!e today are—I do not want to
use a strong word myself—but Huxley
called them, “educated fools”. Many
modern educated people lose their
commonsense. Their education has
rather degenerated them than improv-
ing them. In history we find many
instances of so-called illiterate people
being very good administrators. For
Instance, Maharaja Ranjit Singh is
said to be absolutely “illiterate”, and
uneducated in the sense in which we
nowadays call men educated. But he
was a very good and capable adminis-
trator. Prophet Mohammed was
*illiterate™; in the sense Shri Kamath
would define one as “literate”; but
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still we know how he changed the
whole course of thought of humanity.
Therefore, I think that this condition
which Shri Kamath wants to impose
will not work; on the contrary, it wiil
rather take away a valuable right
from the masses.

17.00 hrs.

At present, our educated people
have formed a kind of aristocracy of
the educated people who cannot
express their thoughts properly in the
language of the people. We the edu-
cated people’ are at present cut off
trom the masses. If we impose such
a condition as Shri Kamath has in
mind, then it would mean that we
shall practically disqualify all those
people; and millions of people would
be disqualified who are capable and
who have the capacity to properly run
the administration. . Althougch we
educated are in a minority, we call
them incapable and uneducated and
so on, but really speaking, we are
only -an educated aristocracy and
nothing more. I do not want that
this so-called aristocracy, the edu-
cated aristocracy who because of their
qualification in a particular language,
namely the English language, have
begun to call themseives educated,
should take away all the rights from
the masses.

Qur Constitution gives the people
the right, and it expects that they
should exercise their right in un-
hindered and unhampered manner. I
think that that right should remain.
At present they have the choice, and
they should continue to exercise that
choice. We should try to develop the
capacity among the people so that
they could exercise a better choice.
They should be the judges. Why
should we arrogate to ourselves the
judgment and say ‘No, we shall decide-
who should come and we should
decide what should be his qualifica-
tions’. Therefore, 1 think that the
people’s right to choose should be left
unhindered and unfettered. Our Con-
stitution gives that right to them. If
we want things should improve, we
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shouid educate the masses, and we
should improve the quality of the
present-day, education which is merely
literacy and not education. Proper
education is that which gives the
people the capacity to run the affairs
of the State and to run their own
government. At present our educa-
tion is not giving us that capacity.
That capacity should be improved,
and we should evolve a method by
which we can improve that capacity.

1 am, therefore, opposed to the Bill
that Shri Kamath has moved for
consideration.

Shri Jashvant Mehta (Bhavnagar):
My hon. friend Shri Kamath bhas
moved an important amendment to
the Constitution. He has rightly clari-
fied that he does not represent the
viewpoint of the PSP. I also wouid
like to clarify that as the PSP stands,
this is not the policy of the PSP, As
I am opposing the Bill, I want to
place before the House the policy of
the party in this regard.

Shri Hari Vishnu Kamath: 1 made
my position very clear in my speech.

Shri Jashvant Mehta: As Shri
Kamath has rightly said, this is a
period allotted for private Members’
Bilis, and any private Member can
say whatever he likes. So, there
should not be any barriers of any

party.

Shri Hari Vishnu Kamath: And no
party whips also.

Shri Jashvant Mehta: Every Mem-
ber has freedom. My hon. friend
Shri Kamath goes to the further
extent of saying that there should not
even be party whips as far as private

embers’ business is concerned. If
that policy is approved by the ruling
party, it would be a good thing. As

Acharya Vinoba Bhave has rightly -

said, there should not be whip after
the elections. We cannot expect the
ruling party to stop issuing the whip
on all matters, hut as far as the pri-
wate Members’ Bills or resolutions are
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concerned, if the ruling party and all
the parties can sit across a table and
decide to remove the whips, it would
be better, and a new tradition and a
new convention will be created and
a healthy democracy will develop.

democracy be

Shri Shinde: Will

workable then?

Shri Hari Vishnu Kamath: You
may give it a trial

Shri Jashvant Mehta: At the time
of the framing of the Constitution,
Dr. Ambedkar had rightly said that
we had no right to take away the
privilege of the millions of people
who were uneducated, They are the
masters and we cannot deprive them
of the right to become the Members
of the Legislative Assembly or of
Pariiament only on the ground that
they are not educated

If you look at the statistics, less
than 23 per cent of our people are
educated. So if we deprive the majo-
rity of the population of this rignt,
what will happen?

Dr. M. S. Aney (Nagpur): Nothing
will happen!

Shri Jashvant Mehta: At the same
time, look at the progress of educa-
tion. To achieve the target of 100
per cent we will not be able to eradi-
cate iliiteracy. If wou look at the
census figures recently published, the
number of illiterate persons in 1961
is more than it was in 1951.

An Hon. Member: Growth of
population.
Shri Jashvant Mehta: Growth of

population, and failure to remove
illiteracy combined, This Govern-
ment could not remove or decrease
illiteracy in the last ten years.

Shrimati Remu Chakravartty (Bar-
rackpore): Population will grow.’
What can you do?

Shri Jashvant Mehta: Illiteracy will
also grow. If we go on at this rate,
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even in the next 25 years we will not
be able to remove iiliteracy from the
country. On the other hand, there
will be more illiterates.

So this amendment of Shri Kamath's
should not be accepted, and I oppose
it.

Mr. Deputy-Speaker: Shrimati
Lakshmikanthamma.
Shri Tyagi (Dehra Dun): The pro-

portion should be maintained accord-
ing to age. All young Members only
should not be allowed.

Shrimati Lakshmikanthamma: The
country cannot afford to lose the bene-
fit of the wisdom and experience of
peopie above the age of 75. Even
when Shri Kamath, who as some
friends have said, is wise and intelli-
gent, attains the age .of 75, we would
still like to have hig counsek

Shri Hari Vishnu Kamath:
not like to come here then.

I would

Shrimati Lakshmikanthamma: We
see Dr. Aney in the House. I am sure
people who are 30, 35 or 40 are no-
where near him in ensrgy and enth-
usiasm. Certainly, we would like to
bave the experience and advice of
people lik Dr. Aney.

Here I am reminded of what is said
in the first chapter of the Gita. Dur-
yodhana was feeling depressed
because of his own sins. He was
afraid to face the mighty army of the
Pandavas. So he said: “See, every-
one of them is a mighty warrior equal
to Bhim"”. Seeing the predicament of
Duryodhana, the aged Kuru, Bhishma,
chieftain of the Kauravas and the
great grandfather of Kauravas and
Pandavas, roared like a lion and blew
his conch.

It is alsp said that age is what one
feels, not what one appears to be. In
other countries, big countries, like
America, Britain and Russia, they do
not impose any such restrictions on
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age. They use the wisdom and ex-
perience of old people for the benefit
of their countries,

As regards educatior, I think Shri
Kamath is also interested in study of
spiritualism. What is the mind? Ther,
are great faculties in the hand. Mere
possession of an SSLC qualification
is not going to add to or subtract
from the intelligence, integrity or
wisdom of a person. It is from birth
to birth, if we have faith in the
cycle of births and rebirths. It is an
accumulation which is released at a
certain stage. Certainly we have had
such an experience in the field of
administration. = Kamaraja Nadar
has shaken the whole world by his
plan, he is not an SSLC or a gra-
duate. Sometimes all the graduates
have to bend their heads before
illiterate persons whose capabilities
and intelligence are far superior,
which we cannot account for. 1
would even go to the extent of say-
ing that life is the real teacher. For
instance, a woman of experience in
the house coo%s much better than
any of us can. Nobody is a sarvajna.
A man may have the qualification of
SSLC but still be imperfect because
he lacks vast experience in life, and
it is experience that is the real
teacher,

The great Prophet Mohammed was
an illiterate, and he gave Islam ts the
whole world. Joan of Arc was also an
illiterate, but she could lead masses,
So, I feel it is no use insisting upon
such qualifications,

At the szme time. I would assure
our friend Shri Kamath that in due
course we are going to -eradicate
illiteracy, and I am sure in future, in
ten years or so, whoever comes to
this House will be only educated and
not uneducated.

Shri Shinkre (Marmagoa): I am
afra’d I am not able to support the
Bill seek ng to amend the Constitu-
trou as proposed by my hon. friend
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Shri Kamath, on account of the very
grave and serious possibilities that
such an amendment holds out to the
very existerice of democracy in this
country, because once we accept or
adopt any classifications or distinc-
tions, no matter whether it relates to
education or age, we run the risk of
rit behind the amendment moved by
future ruling parties to the detriment
of democracy itself and for establish-
Ing in this country the so-called demo-
cracy of the elite.

Obviously, I can appreciate the spi-
it behind the amendment moved by
my hon, friend Shri Kamath, but im-
posing such a condition is dangerous
and risky, and by edopting any such
distinction we may be play'ng into

the hands of the future rulers of .

this country. Therefore, I oppose this
Bill.

The first and foremost considera-
tion is this. If the electorate feel
enough confidence in the people who
want to represent them either in the
Lok Sabha or the legislative assem-
blies, they will vote for them. The
criteria of age, education ete, will
definitely weigh with them when they
decide to vote for a particular candi-
date or not. They are the bost judges
of those whom they would like to
have as their representatives in the
legislative assemblies or Parliament

1 may recall here that years ago
this very question had been posed
before the Father of the Nation, and,
as far as my information goes, he
ruled that everybody who was an
adult must have his say in the affairs
of the couulry. This principle should
continue as laid down by him, because
as already another hon. friend has
pointed out, we are not going to have
full I'teracy in this country very socn,
not even in another hundred years.

As such I oppose the Bill.
Shri Tyagi: I beg to oppose this

Bill. I may inform hon. friends in
Parliament . . .
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Shri Nambiar: His hair is not ye!

grey, but mine is!

Shrimati Renu Chakravartty: There
is nothing left!

Shri Tyagi: That is true. My hon.
friend Shrimati Renu Chakravartiy
has a happy smile on her face because
she thinks she will oust others. Beicg
the youngest Member she is happy.
In fact, this iz a communist trick,
supporting Shri Kamath. They al-
ways want to divide the country, and
now they want to divide the country
on an age basis.

Shri Hari Vishnu Kamath: This is
not fair.

Shri Tyagi: For the educational
qualifications, I protested; Mr. Kamath
was there when the Constituent
Assembly was discussing it.  There
was such a proposal {o fix matricula-
tion. I immediately protested. 1
said: how can you disqualify me; my
highest educational gqualification has
been that 1 have passed the 7th class
failure exam'nation and I will be dis-
qualified immediately, -1 protest on
behalf of milliong of illiterates. So,
mdny people are disfranchised imme-
diately as soon as this will be passed
and then is it possible for th's Parlia-
ment to be really democratic repre-
sentative body, if these people are not
represented? What are the villagers
meant for? Only to vote for the urban
people? As if the villagers have no
right of citizenship here, they can
only vote but they or their sons can-
not come? It looks ag if it is the
day of Shajahan when Shajahan’s
sons were trying to dethrome Sha-
Jahan so that they can
get the gadi. What is this? The young-
er generations are part and parcel of
the family? Why do you create a
cleavage between the old father and
the son or the grandsonm, rivalry bet-
ween them? Suppose there were
Rabindra Nath Tagore here, he could
not come......

Shri Hari Vishru Kamath: No, no;
he could go 1o Kajya Sabha

Shri Tyagi: Because Mr. Kamath
would not allowr that. This is ubn-
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necessary, ridiculous and we should
have no such age. We must take the
best benefit of the long experience of
people who have seen things. It is
for the electorate to decide as to who
is fit and who is not fit to come. With
these words, ] oppose this Bill

Shri Kapur Singh: Mr. Deputy-
Speaker Sir, it was not my intentlion
to take any special pains to come to
the aid and assistance of my hon fri-
#nd, Shri Kamath; he has not only
streng legs of his own- to stand on,
but very strong arms to defend him-
self, But after having heard the
arguments advanced in this House, I
am persuaded that it is only proper
that I should get up to have the
pleasure of associating myself with
the Bill of Mr. Kamath in its entire-

Shri Tyagi: What is my hon. friend’s
age? Younger Members are all asso-
ciating themselves.

Shri Kapur Singh: Mr. Kamath
strikes a very refreshing note of mat.
ure sanity, and the qualifications
which Mr. Kamath purposes to im-
pose upon the muture Members of
this House should be considered as
justified.

Shri Tyagi: They are both ICS peo-
ple . . .

Shri Hari Vishnu Kamath: We were
—not, we are.

Shri Kapur Singh: There are two
elements in his Bill: one which geeks
to impose an age limit upon the Mem-
herg of the lower House and the other
th2t seeks to impose certain minimum
educational qualification' on these
Members. With regard to age, it has
heen argued that there have been
aged people who have been in charge
of administration and they have dis-
charged their dutieg with great compe-
tence. True. It has also been said
that age gives maturity, wisdom, gnd

other such qualities, and the traditions
of our country support acceptance of
guidance of the aged and also aged
people being in places of authority.
[ concede Lhe force of these arguments.
But, my hon. friend, Shri Kamath's
Bill does not negative or repudiate
these contentions on the contrary, it
seeks to meet certain peculiar re-
quirements that the present political
situation in this country has genera-
ted. It is the problem of gerontocracy
that ig assuming alarming proportions
in this country which the hon, Mem-
ber’s Bill seeks to encounter. There-
tore, to try to advance such argumenis
as have been advanced, is not alto-
gether relevant to the aim and pur-
pose which Mr. Kamath’s Bll has in
view,

With regard to the educationai
qualifications which this Bill geeks to
impose, it must be understood and it
must be remembered, as it does not
seem to have been appreciated by
many hon. Members, that these edu-
cational qualifications are sought to
be imposed upon those who seek elec-
tions to one single House, namely, the
House of the People, the House of
people’s representatives. It does not
impose any such restriction on the
other House and nor does it impose
any restriction on the right of vote.

Shrimati Lakshmikanthamma: Does
he want less qualified people in the
other House?

Mr. Deputy-Speaker: The hon.
Lady Member had her say.

Shri Kapur Singh: After 1 have
finished, the hon. lady Member may
sbe allowed to have her say once
again, I will now finish. The edu-
cational qualifications which Shri
Kamath's Bill seeks to impose are on
those who want to seek admission to
this particular House, It, therefore,
is not proper; it, therefore, is not
logical to say that this Bill amounts
to an attempt to deprive any citizen
from participating in the democratic
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processes of this country, This argu-
ment has been advanced, and it is
not' only ill-conceived but is entirely
irrelevant to the provisions of the
Bill which is now before the House.

It has also been argued, and names
have been mentioned, that many old
people, many illiterate people, have
shown great competence and that
thoy have done great things for this
country. This does not bear upon
the basic argument on which the Bill
of Shri Kamath is based.

Shri Bade: Shri Kamaraj's name has
been mentioned.

Shri Kapur Singh: Shri Kamaraj
and Maharaja Ranjit Singh have been
mentioned. These people are excep-
tions. When we are trying to make
laws, we think in terms of rules and
not in terms of exceptions, and rules
are never derived from exceptions.

Shrimati Lakshmikanthamma: 10
lakhs of people canndt sit in judgment
over this House. (Interruptions.)

Mr. Deputy-Speaker: The hon.
lady Member cannot get up like thzt
and go on interrupting.

Shri Kapur Singh: As far as the
hon. lady Member is concerned, 1 am
prepared to add or accept some kind
of amendment or proviso to this Bill
to the effect that lady Members may
not be subject to the type of restric-
tions which this Bill seeks to impose!

I would finish my speech by making
a reference to Maharaja Ranjit Singh
whose name was mentioned by Shri
A.. N. Vidyalankar. Shri Vidyalankar
sald something gbout Maharaja Ranjit
Singh being illiterate and also not
educated. It is not true, Maharaja
Ranjit Singh could read fluently.
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(Amendment) 8016

Bill
Shri A. N. Vidyalankar: I did not
say lie was nneducated. I said he

was not ‘educated’ in the gense in
which Shri Kamath wants lagislaicrs
to be educated.

Shri Kapur Singh: Maharaja Ran-
jit Singh may not have passed a
secondary education fest. But he
could fluently read scriptures written
in Gurmukhi. He could dic'ate elabo-
rate memoranda in Persian language.
Therefore, I would like to correct this
wrong impression the hon. Member
has sought to create. I support
heartily the Bill introduced by Shri
Kamath. ,

st wiwx ®s™ & (FeT)
Ny 7w, ¥ &9 F X F @A
wsq & 37 I@m fo N FworT
N ger dar g a &
safy "gwa A& & gwar g 1 & ay
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mzfaat #Y fimge am 7 faa ok
FaT . 9o Wradr Wt & & gar
R TEFR @ |

@ F A 7g W § fE fow
ufaw &7 ax § sav & wfw oF
T @ e ® Fgwfw @ &
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AR A § W I §f Ty 7@
#t A% 7 drnfarr faov @ @
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17.23 hrs.

[SHrr KHADILEAR in the Chair.]

Shri ¢, R. Pattabhi Raman: Sir, I
rise to oppose the Bill and in doing so,
with your leave, I wish to draw the
atiention of House to the Statement of
Objects and Reasons wherein it s
stated that the Bill is intended to .dis-
countenance the growth of geronto-
cracy in our young democratic Re-
public. As has been pointed out by
Shri Kamath, the very word ig from
‘Jara’,

SATHTTAIETT MR T qa T 7 |

is the sloka in Gita also. The Bill,
according to the statement of objects
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and reasons, seeks to discountenance
the growth of gerontocracy and it also.
seeks to ensure that a Member of
Parliament or of a State Legislature:
will possess g minimum qualification. .
Such minimum qualification, in the
opinion of the mover of the Bill, is.
necessary and desirable, particularly
in view of the incongruity of the posi-
tion which requires high educational’
qualifications in the case of thcse who
administer ang judge the law, while:
the law-maker is, under the Constitu-
tion. exempt from any educational’
qualification whatever,

Both these provisions of the Bill:
seem to be based upon two assump--
rions neither of which is, however,
warranted by facts. The first assump.-.
tion seems to be that the number of:
members of the House of People or
of a State Legislative Assembly who-
are more than 75 years of age is gra-
dually increasing, but the harg fact
1s that in the present House of the
Peop'e there is only one Member
who is more than 75 years old. He is:
Dr. Aney. I always think of him as
a wise rishi. He is as earnest and
zealous as anybody else. Nobody is
more zealous and more earnest than
that great rishi, from whose advice we-
all benefitt Names of other elders
have been referred to by other spea-
kers ang it ig not necessary frr me
to repeat them. May God preserve-
in good health Dr. Aney for many
years to come, He was born on 20th
August, 1880 and he is in his 84th
year. He has seen a thousand full
moon. and may he live to see many
more full moons!

If out of a tota] strength of more
than 500 Members of the House of the
People, only one Member is more
than 500 Members of the House of the-
saig that gerontocracy is in g process
of growth in our young democratic
Republic. In the first and second
Lok Sabha also, the position was not
very different. Thecugh no correct:
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flgures are available about the State
Legislative Assemblieg in this respect,
it is not unreasonable to presume that
the position in the State Legislative
Assemblies will alsp be more or less
the same,

It may be mentioned here that in
the Parliament of the United King-
dom, during the period between 1918
and 1951, about 7.5 per cent of the
members of the House of Commons
belonged to the age-group of 66 to
80. Sir Winston Churchill, who is 1n
his 89th year still continues to be a
member of the House of Commons.
Gladstone was stil] Prime Minister at
the age of 84 and Charles Pelham
Villiers retaineq his seat in the House
of Commons for 63 years until he
died at the age of 96. Lloyd George
was a member of the House of Com-
mons at 81. Then, the value of wis-
dom and counse] which grow out of
experience should not be lost sight
of. To quote from the Mahabharata,

T T AAT T T T AQT:
Shri Hari Vishnu Kamath: Vrid-
dhas not by age, but those who teach
Dharma,

Shri C. B. Pattabhi Raman: That
has been our approach and we have
not been the worse for it. It cannot
be gainsaid that the experience of
old men contributes to the general
stock of collective wisdom of the
community.

Thus, in the first place, there is no
indication or evidence of the growth
of gerontocracy in our young demo-
cratic Republie, and, in the second
p'ace, it cannot be postulated that
presence of old men in a representa-
tive assembly like Lok Sabha or a
State Legislative Assembly can prove
to be a real obstacle to the growth of
our young democracy.

For some reason which is not
patent, he would like to reserve seats

CHAITRA 8, 1886 (SAKA)

(Amendment)
Bill

in the Rajya Sabha for people above
75. But 1 do not wish to comment

upon it. Many hon. Members have
commented upon it,

8020

The second assumption seems to be
that the majority of the Memberg of
Parliament have not passed the se-
condary education test ang the majo-
fity of the Members of the State
Legislatures have not passed the pri-
mary educalioy test. While here also
no figures are available in respect of
the State Legislalures, the figures
available in respect of the Houses of
Parliament completely belie this as-

-sumption. The break-up on educa-

tional basis of the 488 members of the
present Lok Sabha whose biographi-
cal sketches are available is as fol-
lows: Upto elementary standard, the
number of members is 2; Middle to
high school standard—56; above high
school  standard—349; educational
qualifications not indicated—58. The
percentages are: 0.39 per cent, 11 per
cent, 72.1 per cent, 0.59 per cent and
116 per cent, The break-up on
educational basis of the 474 Members
of the Second Lok Sabha whose bio-
graphical sketches are availab'e is as
follows: Up to elementary standard—
40 Members or 93 per cent: M:dd'e Lo
high school standard—684 Members of
13:6 per cent; Above high school
standard—342 Membes of 725 per
cent and educational qualifications not
indicated—24 or 0.5 per cent.

Sir, I would like to draw your
attention to one thing. I was shocked
When my learned friend who was re-
ferring to Columbia said that he was
not going to draw on the examples of
England, America or other advanced
countries where there is practically no
illiteracy at all. He gave the example
of Columbia and other States and re-
ferred to them as, if T may use his-
expression, the “so-called backward
countries”. We in India may be poor
in material possessions, but we are
rich in culture and heritage. We have
the oldesy civilisation. You go to



8021 Constitution

[Shri C. R. Pattabhi Raman]

Rome today, you will not see Roman
of the time of Caesar. It is a mixture
now. If you gn to Greece you will
not see the Greak of the age of
Pericles. My hon. friend, Shri Tyagi's
many times great great grandfather
might have lived during the Mahabha-
rata time in India, Soitisnotright to
cal] such an old civilisation as back-
ward. When he saig “backward” I
am sure he referred only to material
possessions.

The break-up on educational basis
of the 232 members of the Rajya
Sabha in 1962 whose biographical
sketches are available is as follows:
Up to elementary standard—2 mem-
bers of 0.9 per cent; between elemen-
tary and high schoo]l standard—24
members or 10.1 per cent; above high
school standard—191 or 80.6 per cent;
educationa] qualifications not indicat-
ed—8 or 3.88 per cent. Incidentally I
may sav here that when Mr. Sitwell
was asked to give his biographical
sketch he said: “I belong to Eton and
Oxford, put was educateg privately
awav from these institutions during
holidays”. That is the approach of a
real man of culture with regard to the
so-called educational qualifications.
The break-up on educational basis of
the 229 members of the Rajya Sabha
fn 1958 is also available. There were
0.49 per cent up to elementary stan-
dard, 8 per cent up to high school
standard and above high schoo] stan-
dard there were 193 members or 835
Per cent,

Thus the educationa] qualifications
possessed by the Members of Par-
liament do not justify the second set
of provisions of the Bill. With the
spread of education among the e'ec-
torate, it may fairly be expected that
even the small percentage of Members
of Parliament with lower educational
qualifications will vanish within a
short period of time.

In the Statement of Objects and
Reasons, the mover of the Bil] has
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mentioned one specific reason in sup-
port of the provisions of the Bill re-
lating to educationa] qualificationg of
the members of our legislatures. S.me
hon. Members also referred to it in
support of the provisions of the Bill
relating to educational qualifications.
His reason js that whereag the mem-
bers of the administrative and judicial
branches of Government are requir-
ed to have high educational qualifica-
tions, the members of the legislative
branch are exempt under the constitu-
tion from any educationa] qualifica-
tions whatever. The argument ig no
doubt specious but not tenable on
sounq scrutiny. On account of the
nature of the duties the administrative
and judicial branches of Government
are entrusted with, the members of
these - two branches of Government
must necessarily be experts in their
own lines and therefore posses
the necessary technical knowledge
and professional gkill. The legislative
branch of Government stands on a
basically different footing. The legis-
lative branch directs and formulates
policy: the administralive branch car-
ries it out and the judicial branch in-
terprets and enforces it, The ques-
tion, therefore is—should the person-
nel of the legislative branch like that
of the other twn branches of Govern-
ment be composed of experts techni-
cally trained for the job and making
a profession of it?

Frequent references have been made
to Shri Kamraj, the leader of the
Congress Party tp which 1 have the
honour to belong. I do not think
there can be any gbler leader or ad-
ministrator like him. I am glad they
referred to" him. That §s one ex-
ample. It needs little reflection to
find the answer: i; must be in the
negative. From the very nature of
their functions as the voice of the
community the member; of the legis-
lative branch have to speak for the
entire population, for sl] ages, classes
and conditions of people. In that
case, practically the whole of the rural
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population, 82 per cent of the popula-
tion of India, is shut out. Quite a
large number of them wil] be kept
out, if this is insisted upon, For this
task experts with professional skill or
technical knowledge are not neces-
sary, but men of high qualities of
mind, heart and character. Simply
laying down a minimum educational
qualification, such as the passing of a
secondary or primary test, is not
enough and cannot achieve these ob-
jectives. What is necded is that the
people,- the electorate, should pe able
and willing to choose men of the
right type wisely and tha{ means that
education should spread as quickly as
possible among the masses c¢f the
people so that they can make a choice
of the right type of men and women
a8 Members of Parliament and State
Legislatures.

The mover of the Bill may, there-
fore, be requested to withdraw_ it;
otherwise, it wil] be my painful duty
to oppose it.

Mr, Chairman: Shri Kamath

Shri Shree Narayan Das (Dar-
bhanga) May I say a few words?

Mr. Chairman: No, this is the time
for the reply. The reply is over.

Shri Harl Vishnu Kamath: I will
reply, Further, there is stil] time,

Shri C. R. Pattabhi Raman: I have
concluded my speech early in order
to enable the mover cf the Bill to
reply.

Shri Shree Narayan Das: The time
allotted for this Bil] is two hours.
There is stil] time.

Mr. Chairman: If he wanted time
at the time of the general discussion,
he woulq have got it. Now the gene-
ra] discussion is over and the Minis-
ter hag also made his speech. Now,
only the mover hag got the right of
reply.

CHAITRA 8, 1888 (SAKA)
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Shri Shree Narayan Das: In the

case of non-official business, the
Minister only intervenes. It is either
the mover of the Resolution or the
author of the Bill that replies when
the discussion is over. So, I may be
given an opportunity.

Shri Hari Vishou Kamath:
with him.

I agree

Mr, Chairman: I am sorry, I have
already called Shri Kamath.

Shri Kamath: Mr. Chairman,- I am
very grateful to my colleagues on both
sides of the House for the ke-n in-

_terest they have taken in this, Bill

and the active contributicn they have
made to the debate, I am particu-
larly gratefu] to those two discrimi-
nating colleagues of mine, Shri
Brajeshwar Prasag and Shri Kapur
Singh, who have accorded valiant sup-
port to the Bill. Democracy, as has
been well said, wil' perish unless
there is the right to dissent and the
voice of dissent is Joud and strong
and clear. This is the fundamental
postulate for the growth of demo-
cracy.

I am glad that in this House today
we three at least and one colleague
who, 1 think, has given partia] sup-

‘port to the Billl—so at least three

or four members of the House among
those who have spoken and there are

‘many who have not spoken—heard
- melodies may be sweet but unheard

melodies are sweeter,—and I am gure
among those who have not spoken
there mav be 3 few at Jeast who will
support the Bill that I have brought
before the House—so st least three
or four colleagues have raised their
voice of dissent from the maiority and
raised it loud, and their voices have
been heard in tris House. This
augurs will for the future of parHa-
mentary democracy in this House.
Once the voice of discent jg stifled.
then democracy will have no hope and
no future. )

1 am glad, therefore, that this Bill
ot mine, this humble Bill of mine, as
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you have, Sir, rightly stated when
you were down here below—now you
have just gone up above—has evoked
a vigorous discussiou in this House
and, to that extent, I am glad that I
have done a little bit of service by
stimulating discussion on this very
vita] subject which had evoked, as 1
said in the course of my remarks at
the time of my moving for considera-
tion of the Bill. the interest of no less
a person than Dr. Rajendra Prasad, as
revealed in his final address to the
Constituent Assembly. And, mind
you, after he had heard the debate on
all the articles which preceded before,
everything was over, all the discus-
sion was over, on the 26th November
1949 after the discussion was conclud-
ed, after the third 1eajing was con=-
cluded, he delivered his valadictory
address to the Constii-ent Assembly.

My hon. friend, Shri Tyagi, or
someone else said that this had been
debated in the Constituent Assembly
and asked therefore why it shou'd be
raised again. But Dr. Rajendra
Prasad. the President of the Assem-
b'y, said in his final address after
considering all that had been said
for three years in the Assembly, that
he regretted that while qualifications
should be laid down for judges and
for administrators no educational
qualifications whatever had been pres-
cribed for the lawmakers It was
one of his sincere reprets, he said on
that occasion.

Later on in a public address in
Jaba'pur. 1 think, in ‘1950 at the
Rotary Club where I happened to be
present, he also said that adult franc-
hise without adult cducation was at-
tendad with serious pitfalls and dan-
gers. That was his view, right or
wrong. Some mAy not agree with it,
but he did say so,

Shri Tragi: Does my hon, friend
challenge the statement that the
amendment or the proposal that the
minimum  educational qualification
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must be matriculation was rejected in
the Constituent Assembly? Wa; it
not rejected?

Shri Harli Vishnu Kamath: [ said
so. But after that Dr. Rajendra
Prasad made the speech. In the Pro-
visiona] Parliament when the Resolu-
tion of Professor K. T. Shah was on
the anvil and I was making a few
observations, Shri Tyagi interrupted
to ask, “Would you prefer to have
qualificationg for Ministers also?™
Then I said, “A Minister cannot be
a Minister unless he is a Member of
the House”. If you want to be a
Minister, you must first be a Member
of the House, and so the qualifications
apply ‘to his case. Then Shri Tyagi
said, “Bui would you have a higher
qualification for the Minister?” Ap-
parently at the back of his mind, he
wanted a higher qualification for
Ministerg than for Members.

Shri Tyagl: My idea was that if
Members were matriculates, Ministers
should be graduates,

Shri Harj Vishnu Kamath: So, if
Members have passed primary school
test, you may have the secondary
school test for Ministers. I hope, 1

° have understood his mind clearly.

Then, I said that the Committee could
go into that. I think, Professor K. T.
Shah wanted a committee to go into
this matter. Thereupon Shri Tyagi
said, “Include this also”. that is the
question of qualifications for Ministers
must also be included in the terms of
reference of that committee. There-
fore, with all due respect to those
friends of mine who have expressed a
contrary view—I have great regard
for them—I am really sorry today
that the view expressed by an eminent
patriot, a great leader, and educa-
tionist of the highest order—Dr.
Rajendra Prasad, who presided over
the Constituent Assembly—has not
found acceptance even today.
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There  are some colleagues who
question the propriety of having the
secondary education test for Members
of Parliament. Some of my colleagu-
es said that it would make the study
of English compulsory for intending
candidates to Parliament. But if those
colleagues had taken the trouble of
moving an amendment to this and
tried to make the qualifications uni-
form, like primary school test for
Candidates to State Legislatures, I
would have accepted the amendment.
If they had moved an amendment to
make the primary school test the mini-
mum qualification for Members of
Parliament also, I would have gladly
accepted it.

I am sorry that in the earlier speech
when I moved for consideration of the
Bill T did not mention that even in
some backward countries which have
been emancipated or which have be-
come free after India became inde-
pendent, some years after that, like
Laos, Syria, Sudan and Turkey—I
gave the instances of some American
and European countries earlier, illite-
rate persons are debarred from elec-
tion.

Shri Tyagi: Bad.

Shri Hart Vishna Kamath: I do not
know, whether bad or good, but it is
a fact. In Laos, a small, tiny, back-
ward country when compared to India,
the only persons who could be mem-
bers of the National Assembly, their
Parliament, are those holding certain
degrees or diplomas and some classes
of leading citizens.

Shrimati Renu Chakravartty: What
will be the percentage of such people
in Laos?

Shri Hari Vishnu Kamath: I do not
know, But these are the qualifications
prescribed.

An Hon. Member:
cent.

Shrimati Renu Chakravartty: That
means that 99 per cent of the people
would be debarred.

It may be 1 per
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Shrimafi Lakshmikanthaamna: 'Were
such restrictions imposed during the
British regime here?

Shri Hari Vishnu KEamath: I am
talking of free countries; I am not
talking of slave or colonial countries.
These are not slave countries or coun-
tries under the colonial system, but
these are free countries today. Laos,
Syria, the Sudan and Turkey are all
free countries. I do not know whether
they still continue the old laws, but
today the electoral laws of those coun-
tries prescribe a certain standard of
literacy or some educational qualifica-
tion with degrees or diplomas for in-
tending candidates to their Parlia-
ments.

I really cannot appreciate the argu-
ment advanced by my hon. friend
with regard to the problem or the
issue of gerontocracy. I have not
sougk.t, nor ig it my intention to do so,
and in fact, it is farthest from my
mind, to debar our old, aged and res-
pected people who can advice us and
guide us on the right path of
dharma from Parliament. Much has
been said about those who fought on
the battle-field, I also ¥now that
Dronacharya was 85 when he was on
the Kurukshetra battle-field, but he
fought like a sixteen-year old youth.
The sloka says:

ATYOH & ETHY TR W AT )
T TAILT IO AF AT AGTT 1)

When he was 85 and he was on the
battle-field, as young as Bapuji Aney
here, he fought like a sixteen-j ear-old
youth, just as Dr. M. S. Aney does in
Parliament. But as I have said, and
as my hon. friend Shri Kapur Singh
has said, and also as one or two other
colleagues of mine have said, law is

‘meant for the ordinary run of man-

kind; we do not legislate for excep-
tions. That is why I have said that
we have to provide that those aged
persons who put many young men to
shame by their energy and by their
activity must find a place in Parlia-
ment. We are sending todav so
many young persons to Rajya Sabha.
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Why should young persons be sent
to Rajya Sabha? Of course, it may
be necessary to send some of them
there; those who have been defeated
in elcction to this House after find a
place in the Rajya Sabha. I do not
mean the Congress Party alone, but
[ would say that all parties try to
find places for such people in- the
Rajya Sabha.

Shrimati Lakshmikanthamma: The
Opposition also does it.

Shri Hari Vishan Kamath: I do
mean the Congress Party alone, but
I have said that all parties do it. So,
my hon. friend can be happy now,
and this will give her some solace.
But why should young persons be
sent to Rajya Sabha? I am sure most
of my colleagues will agree that
those wise persons whp are over 75,
those who ‘vadenti dharmam.’ who
speak dharma, and who are dharma-
vits, whé are knowers of dharma. can
certainly find an eminent place in the
Rajya Sabha; they will be in Parlia-
ment and they will be in the legis-
latures, but in the Vidhan Parishad
so far ag the States are concerned,
and in Rajya Sabha so far as Parlia-
ment is concerned. Therefore, I can-
not understand theé force of the argu-
ment “‘Why do you debar them?' We
are not debarring them at all, not at
all, not even for a moment. They
can come to Parliament, and they will
be in Parliament, and they will be
across the Central Hall in the other
House, and we can always meet them,
we can always seek their advice and
guidance on various matters,

1 have discovered that generally
speaking, today, it is only in the
primitive or tribal communities that
gerontocracy reigns supreme. In the
primitive or tribal communities in
Africa and some parts of Polynesia
and Melanesia they have geronto-
cracy, The older the person, 75, 80,
or 85, the more is his prestige in that
community. But that is sp only
among the primitive and tribal com-
munities. We "are aspiring for some
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thing higher than that We are not
a tribal community nor are we a
primitive community. Therefore, it
is all the more essential, or rather I
would say not ‘therefore; but a
‘fortiori, for stronger reasons, that we
who are on the high-road to a rig-
orous democracy and to becoming a
mighty nation in thig world, should,
in agreement with what Dr. Rajendra
Prashad had said as far back as
1949, when India was not as much
educated or literate as she is today,
—even then he uttered this senti-
ment—that Parliament should adopt
some minimum educational qualifica=
tions for lawmakers. I am strongly
of the opinion that today at least we
should, in agreement with Dr.
Rajendra Prasad’'s view adopt some
minimum educational qualifications
for candidates to Parliament and to-
State Legislatures.

One last word and I have done.

Shri Tyagi: As a representative of
illiterates, I seek your permission to
walk out.

(Shri Tyagi then left the House)
17.50 hrs.

Shri Hari Vishnu Eamath: I
would only add before I close that
the age limits now prescribed are
arbitrary. The Constituent Assemb-
ly in its wisdom prescribed the lower
age limit of 25. There was no logie
or reason behind.it. Some of us
suggested 21, some other said 18,
some others wanted 20 and still others
22. But arbitrarily, it was fixed at 25,
even though in this warm, tropical
country, we are supposed to mature
quicker than in cold countries with
Mediterranean or temperate climates.
In some western countries, the lower
age limit is 21. But here we fixed it
at 25. There was, as I said no logic
or reason behind it.

I would only like to emphasise
that the raison d’etre behind this move
to fix an upper age limit for Members
of this House, the Lok Sabha, and
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the Vidhan Sabhas in the States, is
to give scope for younger men and
women to come up and take their
seats in these legislative bodies. If
this amendment is not accepted, it will
block the entry, so to say, of younger
men and women into the Lok Sabha
and the Vidhan Sabhas. It is in their
ewn interest, in the interest of the
younger men and women who are
members or aspirants, that I seek to
prescribe this upper age limit of
75. I hope that when voting takes
place, the younger Members of
this House will take this aspect into
consideration, and realise how I have
been trying to fight for their interests,
so that their path to the Lok Sabha
and Vidhan Sabhas may not be block-
ed. Once this upper age limit is
accepted, those above that will not be
~eligible for candidature to the Lok
Sabha and the Vidhan Sabhas.

Therefore, I see no reason why 1
should reconsider my attitude to
both the matters specified in this Bill,
namely, the gerontocracy aspect....

An Hon, Member:
has opposed it,

Shri Hari Vishnu Kamath: But
others will agree. It #s not a party
matter; it cuts across party lines. It
is a national matter; it is not a
party matter.

Therefore, I see no reason to resile
from the stand I have taken either
on the issue of the upper age limit
or on the issue of minimum educa-
tional qualifications, which I have to
sought to preseribe for intending
candidates to the Lok Sabha and the
Vidhan ‘Sabhas,

In the end, I appeal, with all the
earnestness at my command with all
the sincerity at my command, to my
colleagues on both .sides of the House
to appreciate the manner in which
the interests of democracy, of real
progress and of national prosperity
will be served by the acceptance of
this Bill, and I hope that on re-
consideration and mature thought....

His own Party
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Shri Shinkre: I hope he will with-

draw the Bill as the House has not

grown enough to appreciate his

reasoning.
Shri Hari Vishnu Kamath: I hope
Members on either side will vote

wholeheartedly for this Bill, and that
the Motion for consideration will be

adopted by the House.

Mr. Chairman: May I take it that
as the purpose of provoking discus-
sion is served, the hon. Member is
withdrawing the Bill with the leave
of the House?

Shri Hari Vishnu Kamath: No, no.
I am not withdrawing.

Mr. Chairman: I ghall have to put
the motion to vote.

Shri Hari Vishnu Kamath: Before
that, we must have quorum.

18 hrs.

Mr. Chairman: Does he raise
seriously the question of (uorum.

Shri Hari Vishnn Kamath: Yes.
Without quorum, how can we vote on
it?

Shri C. R, Pattabhi Raman: H. is
referring to the Constitutional re-
quirement.

Shri Hari Vishan Kamath: It is

Very necessary.

Mr. Chairman: The quorum _bell is
being rung.

As there is no quorum the motion
before the House will be put to vote
next time. The House now stands
adjourned till Monday.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 30, 1964/Chaitra 10, 1886 (Saka)
(Saka)
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